
Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Enc[: (As above)

Copy to the: -

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Consu [tant (Jud iciat),
Hon'bte Nationat Green Tribunat, (P.B)
New Dethi.

No. JKPCC/NGr/1 soto23t tl tyt - O?- Dt. l?-os -2024.

Sub: - Comptiance Status of att Brick Kitns in the Union Territory of Jammu &
Kashmir submitted in comptiance to Hon'bte National Green Tribunal
order Dated 08-04-2024 in o.A No.594 l2022titled Syed RiyazV/s Union
Territory of J&K and Ors.

Sir,

!n comptiance to the Hon'bte National Green Tribunat Order Dated 08-04-

2024 in OA No. 594/2022 titted Syed Riyaz V/s UT of Jammu and Kashmir, kindty

find enctosed the Status report of Brick Kitns in the Union Territory of Jammu &

Kashmir, in this regard.

The Status report may kindty be taken on record and ptaced before the

Hon'bte NGT for consideration ptease.

Yours faithfutty,

epLbk*-
(Ghansham Sihgh)JKAS
Member Secretary l-7'5 'lq

JKPCC, Jammu

1 Sh. Parth Awasthi, standing counselfor J&K Govt. in Hon,bte NGT matters
in New Dethi, for information and necessary action. This is in reference to
Govt. of J&K order No. 8495-JK(LD) of 2022 Dated 12-1a-2022.
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 594 ol 2022

IN THE MATTER OF

Status Report on behatf of Jammu and Kashmir Pottution Control
Committee pursuant to Hon'bte National Green Tribunat Order dated
O8-O4-2O24 passed in OA No. 594 ot 2022 titted "Syed Riyaz V/s Union
Territory of Jammu and Kashmir".

Background

That the Hon'bte Nationa[ Green Tribunal vide order dated 08-04-2024 in OA

No. 594 ot 2022 issued following directions:-

7. "Response be filed by the Principal Secretary Department of

Environment, J & K at least one week before the next date of hearing by

e-mail at judicial-ngt@gov.in preferably in the form of searchable pDF/

OCR Support PDF and not in the fom of lmage pDF,,.

2. "ln the eventuality of not filing of such response within the above

mentioned period, the Principal Secretary, Department of

Environment, l&K shall attend this Tribunal physicalty on the date

hereby fixed to explain the reasons for not filing of such response

3. We also conslder prese nce of the Member Secrctary, t&KpCC through

vc beforc this Tribunal on the next date of hearing to be essentiar for
assr'st ng thrs Tribunat in just and proper adjudication of the guestions
involved in the case. Accordingty he is directed to remain present
before this Tribunal on that date with the relevant record;,

tGt^.t-
Page 1 of 5

Syed Riyaz V/s Union Territory of Jammu
and Kashmir.
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Status Report:

That the current status of the Brick Kitns in the UT of Jammu and Kashmir as on

16-05-2024 atong with previous status as stood on 05-4-2024 is given betow in the

tabutated form :-

Status of Brick Kitns in the UT of J&K

As on

o5-o4-2024

As on
16-05-2024

1) Totat number of the Brick kitns in J&K 570 570

2)

Brick Kitns consented
i) Brick Kitns functionat with Consent to

Operate (CTO)

ii) Brick Kitns consented for Consent to
Estabtish (cTE)

203

o2

236

o2

205 238

3)

Brick Kitns without Consent to Operate /
Estabtish

i) Brick Kitns without consent
ii) Brick Kins with Expired Consent

vatidity
iii) Brick Kitns with refused Consent
iv) Brick Kitns with Expired Consent to

Estabtish

122
233

05

05

118

204

05

05

365 332

Grand Totat 570 570

That during the period from 6th April2O24to 16th May 2024,33 brick kitns have been granted

Consent to Operate (Renewat) and ctosure orders issued stands withdrawn and

communicated to the respective District Magistrates.

Referring to the directions of Hon'bte Nationat Green Tribunat, the respective District
Magistrate were directed to ensure that i) no brick Kitn is attowed to operate without vatid
consentfrom the l&K Pollution control committee and ii) brick Kitns operatingwithout
valid Licenses from the Licens ing Authority and without valid consent from l&K
Pollution controt committee are closed immediately. copies of the directions and
communications are enclosed as Annexure 1 to 3.

96b"r- Page 2 of 5

1289



Directions issued to the District Magistrates dated

18-O1-2024
Annexure-l

Directions issued to the District Magistrates dated

14-02-2024
Annexure-2

Directions issued to the District Magistrates dated

01-04-2024
Annexure-3

That lnstructions were issued to the Regional. Directors / Divisionat Officers of J&K

Pottution Control Committee to ensure that brick kitns without Consent to Operate

(Renewat) must not be attowed to operate and in case any brick kitn is found

operating in viotation of the orders of Hon'bte NGT, comptiant may be fited in the

competent court having jurisdiction under the retevant provisions of Water

(Prevention and Control of Pottution) Act, 1974 and Air (Prevention and Control of

Pottution) Act, 1981. Furthermore, the Divisionat Officers in the Districts have atso

been advised to maintain ctose and strict vigil. on the activities of the brick kitn units

and work in co-ordination with the District Administration. Copy enclosed as

Annexure- 4.

That after site verifications conducted by the respective Divisional. Officers of J&K

Pollution Control Committee, the Divisionat Officers have reported that pursuant to

issuance of closure orders, the brick kitns are not functioning except those tisted

betow. Copies of the reports of Regionat Director, J&K PCC Jammu and Kashmir are

enclosed as Annexure - 5 & 6).

That the Divisional Officer, J&K PCC Jammu and Samba reported that fottowing2l
brick Kitns (16 Jammu District and 5 Samba District) had resumed their operations

despite ctosure:-

Jammu District
1) ndtik Brick Kitn, Mishriwata JammuM/s Jai Raja Ma

2) M/s New Jagdambey Brick lndustry, Matpur Bathera, Jammu

3) hakti Brick Kitn, NagbaniJammuM/s Shiv S

*L'+ Page 3 of 5
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4) M/s Jai Kitn, ManyaI Brahmana Jammu

5) M/s ShriGanesh Kiln, KangraiI Dayaran Jammu

6) M/s Kaitash Pati Brick Kitn, New Bawa Talab, Akhnoor road, Jammu

7) M/s Devi Kitn, Diyaran, Jammu

8) M/s New Gurdiat Brick Kitn, Badyat Brahamana RS Pura

e) M/s Gurdiat Brick Kiln, Badyat RS Pura

10) M/s Guru Teg Bhadur, Badyat Brahamana

11) M/s B D Gupta and Sons, Sarore Kothey, Bishnah

12) M/s B D Gupta lndustry, Sarore Kothey, Bishnah

13) M/s Jandiat Brick Kitn, Khairpur RS Pura

14) M/s Krishna Brick industry, Badyat Brahamana RS Pura

15) M/s Zamindara Brick lndustries, Badyat Brahamana

16) M/s Abhi Brick Kitn Gandu Chak MandaI Jammu

Samba District

1) M/s NewJaichichiMata Brick Kitn, DabujKaka, Samba

2) M/s Mazdoor Kissan Brick Kitn, Patti, Samba

3) M/s Nandi Brick Kitn, Rakh Baroi, Samba

4) M/s Om Brick Kitn, Tritokpur Samba

s) M/s Vaid Brick Kitn, Rakh Baroi Samba

Accordingty, the District Magistrates, Jammu and Samba were again asked to ensure

that such Brick Kitns shaLl not operate without having val.id consent from the J&K

PCC. The copies of the communications issued to the Deputy Commissioner,

Jammu and Samba atong with tist of brick kitns are enctosed as Annexure - 7 & g.

The respective Deputy Commissioners took note of the communication of J&K pCC

and further instructed the Tehsil.dars concerned to stop the unauthorized operation

titt the permission from the competent authority is granted in their favour. Copies

enctosed as Annexure - 9 & 10.

956..# Page 4 of 5
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That the J&K PCC atso took the cognizance of the viotations and complaints under

Section 37 of Air (Prevention & Control of Pottution) Act, 1981 read with Section 4l of

Water (Prevention & Control of Pottution) Acl, 1974 for viotations of the directions

issued under Section 31 (A) and 33 (A) are being fited through the respective

Divisional Officers in the Courts of respective Chief Judiciat Magistrates of Jammu

and Samba respective[y for further necessary actions, copies enclosed as Annexure

- 11 & 12.

That, a brief note on the status of functioning of J&K PCC is atso enclosed herewith

for kind perusal of the Hon'bte Tribunat at Annexure -13.

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'ble Nationat Green Tribunal for

consideration.

(Ghr.rffiHF
Member Secreta ry

J&K PCC

Page 5 of 5
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\v$ffffi'f{d
Winter offi ce; Novernber-Aoril
Parivesh Bhawan, Gladini,
Tralsport Nagar, NaMal,
Jammu-l 80006
Ph.lFax.OLgt-Z4t6925

Government of Jommu ond Koshmir
J&K Pollution Control Commifiee

Sumrner office: May-October
Sheikhrl-Alan campus,
Behind Govt. Silk factory,

Rajbagh. Srinagar (J&K)- I90008
Ph./Fax.0194-23111G5mail:

District Magistrate
District Udharnpur.

sub:- Directions under section 31 (A) of Air (Prevention & control of pollution) Act,1981, for reguration of Brick Kilns in District udhampur.

whereas Brick Kilns, being air polluting industry, have been classified as orangecategory Industry under the uniform consent Mechanism.

whereas no Brick Kiln can be established or allowed to operate without previousconsent ofJ&K Pollution control committee under section 2l of Afu(prevention & controlof Pollution) Act, l9gl.

whereas no Brick Kilns can be established or operated without obtaining a licenseunder the Jam,ru and Kashmir Brick Kiln (Reguration) Act, 20r0.

whereas Deputy comrnissioner of the concerned district is the Licensing Authorityfor grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Forests and Climate Change, Government ofIndia vide Notification GSR 143 (E) dated 22nd February 2022 read,with Notification GSR895 (E) dated l5tr, December 2023,hasprescribed the environmental standards for operationof brick kilns under the Environment (Protection) Rules, 19g6 (Copy enclosed).

whereas the Hon'ble National Green Tribunal in oA No. 5g4l2 022 titled,,,SyedRiyaz v/s ur of J&K and others" in its order dated 04.01 .2024 has, inter alia, issued thefollowing directions:

"7 ' All the concerned District Magistrates and the superintendents ofPolice in the ur of Jammu and Kashmir are directed to ensure that nobrick kiln is set up and operated without obtaining crE / cTo from JKPCC and without due compriance with environmentar norms.,,

Now' therefore, in exercise of powers under section 3l (A) of Air (prevention andcontrol of Pollution) Act, r9gl, the folrowing directions are hereby issued:

1293
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District Magistrate Udhampur shall ensure that in district Udharnpur -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Comrnittee;

brick kilns operating without valid Licenses from the Licensing Authority and

without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Udhampur is fuither directed to acknowledge the receipt of these

directions within one week.

Encl:- List of Brick Kilns in District Udhampur

sd/-
(Vasu Yadav) IFS

Chairrnan
No:- JKPCCA{crtr3ot /tl6- 2SA "
Date:- lO -01-2024.

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Jammu.

3) Inspector General of Police, Jammu.

4) Senior Superintendent of Police, District Udhampur for information and similar
necessary action.

5) Regional Director, Pollution Control Committee, Jammu for information and
necessary action.

6) Divisional Officer, J&K Pollution Control Committee, Udhampur for information
and necessary action.

(K K
Mernber

l.

ll.

IF rtrl
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.(2) They shall come into force on the date of their publication in the Official Gazete.
following e

vrronment (protection ) Rules, l986, in the SCHEDULE_I, for entry at Sl. No. 74. the
ntry shall be substituted, namely

Notes :

J

4.

New Delhi, the 22nd F ebruary, 2022G.S.R. I43(E)._ln exercise of th
lff:;:'ffi?#l;H::I?;Jiff 

f itI,:f"dili*#&:i3L#'i:ff ,',#ffi :-::ffi f, ffi ],:'l. Short Title and commencement: _

J

1986 +
724 FT)

2. In the En

UPartic late ma tter ln S tack EInISS lon
250 mgA.{m3

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks

Minimum (Vertistack height cal Shaft Brick Ki eln )

per day

4I tll at( least 7 sm
from oading platfonn)

6 at( 8east .5m
oading

74 rick

Verti
Mini rTtull.l s tack heigh Other( than cal Shaft B rI ck KiKiln NS)les S

capacity than 3 0,000 bricks per dayKiln capac ty or more 3than 0 000 bricks per duy
24m
27m

5
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 15th December,2023

G'S'R. 895(E).-In exercise of the powers conferred by sections 6 and, 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1' Short title and commencement.-- (1) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2' In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at Sl. No. 74, for note no. 2, thefollowing entry shall be substituted, namely: -

"2' The existing brick kilns which are not following zig-zag technologl, or vertical sha/i or use piped natural gas
as fuel in brick making shall be converled to zig-zag t""iuoigy or vertical sha/i or use piped rutural gas as fuel inbrick making within a period of :

(a) one year w'eJ' 2 j'02-2023 in case oJ'kilns located within ten kilometers radius of non-attainment cities; exceptthose located in million plus population cities, NCR districts, and criticallv & severally polluted areas ascategorized by CPCB;

(b) one year u,.e.f. 23.02.2024 in case of other kilns.

Provided that in case where Commission Jbr Air Qualit.v Matrugemelt / Central pollttio, control Board /State Pollution Control Board / polltrtion Control Cimmfitee has separateb, isstted ruore stringent Norms/timelines, such orders shall prevail. ,,

[F. No. Q-ts0t'7 /35/2007-Cpw]

NARESH pAL GANGWAR, Addl. Secy.Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),
;',ftfi:[[,'r:;rEfif"]iJj:1 tn' re'h November re86 una rur, amended, vide notirrcation number G.sX.

by Dte. of Printing at Govemment ollndia Press, Ring Road, New Delhi-110064Mayapuri,
Delhi-l 10054. u^"o,*ru^.

Uploaded

and Published by the Controller ofPublications,
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Government of Jammu and Kashmir
J&K Pollution Control Committee ,#HffW,ss\kSiN$

NW
rl{;{

Winter offi ce: Novenber-April
Parivesh Bhawan, Gladini,
Transporl Nagar, Narual,
Ja:nrnu-180006
Ph./Fax.Ol91-2476925

Sumrner offi ce: May-October
Sheikhll-Alam carnpus,
Behind Govt. Silk factory,

Rajbagh, Srinagr (J&K)- 190008
Ph./Fax.0194-23U155

mail:

District Magistrate,

District Reasi.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Reasi.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 2l of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 20r0.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22nd February 2022 read with Notification GSR
895 (E) dated l5tl'December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 59412022 titled,,syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alta, issted the
following directions:

"7. All the concerned Distrtct Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to enstre that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC andwithout due compliance with environmental norms."

Now, therefore, in exercise of powers under Section 3 1 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Reasi shall ensure that in district Reasi -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Comrnittee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent frorn J&K Pollution Control Committee are closed
immediately.

District Magistrate Reasi is further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Reasi

sd/-
(Vasu Yadav) IFS

Chairman

l.

ll.

No:- JKPCC/NGT1L3}1 A3?* Al5.
Date:- l$ -Ot-ZOz+.

Copy to the:-
1) Financial Commissioner (Additional Chief Secretary) Department of Forests,

Ecology and Environment, civil Secretariat, Jammu / Srinagar.
2) Divisional Commissioner, Jammu.
3) Inspector General of Police, Jarrmu.
4) Senior Superintendent of Police, District Reasi for information and similar necessary

action.

5) Regional Director, Pollution Control Committee, Jammu for information and
necessary action.

6) Divisional Officer, J&K Pollution Control Committee, Reasi for information and
necessary action.

(K.
Mernber S

g )l
S
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2022

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government heieby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-
1. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74,the
following entry shall be substituted, namely: -

Notes :

L

aJ

2

3

All new brick kilns shall be allowed only with zig-zagtechnology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be converted to zig-zagtechnology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of 1a) one y.ui i, case of kilns located
within ten kilornetre radius of non-attainment cities is defined by Ceniral pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazaidous waste shall not be allowed in brick
kilns.

Brick kilns shall construct petmanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4o/o Co2as below:
PM (normalized) : (PM (rneasurcd)x 4%)l (% of CO2measured in stack), no normalization in case
CO2 measured> 4oh. Stack height (in metre) shall also be calculated by fonnula H:t+q6i &h;;;
Q is So2 emission rate in kg/hr), and the maximum of two shall apply.

4.

5.

Particulate matter in stack emission 250 mgA{m3
Minimum stack height (Verrical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

14 m (at least 7.5m
from loading platform)

16 m (at least 8.5m
from loading platform)

,74 rick

nimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity equal or more than

Mi

per day30,000 bricks
24m
27n
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4 THE GAZETTE OF INDIA : EXTRAORDINARY IPARr ll-SEC. 3(i)l

6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existiflg brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees'

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of the

concerned State t} Union Teritory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

1 l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-1 s01 7/35/2007-CPW]

NARESH PAL GANGAWAR, Addl. SecY'

Note : The principle rules were published in the Gazette of lndia, Extraordinary, Part II, Section 3, Sub-

section (i) vide number S.O. a++6), dated the lgth November, 1986 and lastly amended vide

number G.S.R. 724(E), dated the 04'h October,2OZl'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-l10064
and Published by the Controllel of Publications, Delhi-1 I0054. ALoKKUMAR :::'1,ff',,1,tX,-:Xf'
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
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',1ilT);;,: "r".,,- );:l}":Jil,jiDecember' 

2023

ffl;,l,1i,1iil;[J',',?Jff:]X;ft;il,.,, ,,...u,',";;;: X,,':H:,T:,'#lji:"T;ffiHJti.,',".:",T:ll
1. Short title and commencement._

AmendmentRules, z0zi. ^.v.!.-- (l) These rures may be called the Environment (protection) sixth(2)They shall come into ror"" on the date of theirpubrication in the official Gazette.2. In the Enviroru
r"I"*i,r"i,rffiilfJ:$#ff:::,1.1:[:,_re86, in the ScHEDuLE_r, in entry at sr. N

u2' 

^ The existing brick kirns which are ,,1n, s,,^...,.-- 
" rrr srlrry ar sl' No' 74' for note no' 2' the

fff;-::ri;;I7iy;:,::,fr:::,:.:;":;;:!;::;;r,;f;:?fli'!':!':: ''l ve ,icat shar

(a) one year - " ,':r:::::0,,!,"'" 

"'""u ro :t*-zas technotogv o' ''"'li'''t'h;;;;''::;7:;;i::,:':;!::'::;:"fi:

'no'" 
t'"i,"i 7 

f{!::ii:,';:;:;:{:i::;: 
,;f,;,,:j:,;::,0,,.*",er1 

radius orn.ncategorized by *'i: 

^. .^" .I'uPutatrcn 

cifies' NCR districts, and criticaul,-; ;;;;;:;;-;:;;;::;:;;:"::
(b) one year w.e.f. 23.02.2024 in case of other kilns.
_ provided 

that
J:tate Polution i)','-i:t: 

where Commis

,i^"tni,"i,Ji 
";;:,'::1,::,,';;::,,;"iZ;:;'"U:;:,"3;':I"yT::"::;::,i"i;,:::j;,,::tion cowrot Board /nore sffingent Norm.s/

Note: The principle rures were h,rhr:^L r . 
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# Region District Name of Brick Kiln

1 Reasi B Brick Kiln
2 Jammu Reasi Vikrant Brick Kiln

Address Consent Status Validity or
rl date

TechnologY

Laiter, Pouni Expired CTO 31-Mar-2023 Bu ll-trench
Laiter, Pouni Valid CTO 28-Feb-2024 Bull-trench

n

I

-t
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Government of lammu and Koshmir
J&K Pollution Control Committee ,ivhlr.fffiN. .NN s

\NN.Y
F{d

Winter offi ce: November-April
Privesh Bhawan, GIadini,
Transport Nagar, NNal,
Janmu-180006
Ph./Fax.0191-2476925

Surnnrer offi ce: May-October
Sheikhtl-Alam calnpus,
Behind Govt. Silk factory,

Rajbagh, Srinagar (J&K)- 190008
Ph./Fax.0194-2311165

mail: membersecretarvi kspcb@email.com

District Magistrate,

District Rajouri.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Potlution) Act,
1981, for regulation of Brick Kilns in District Rajouri.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 2l of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Govemrnent of
India vide Notification GSR 143 (E) dated 22d February 2022 read with Notification GSR
895 (E) dated 15th December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled "syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alia, issued the
following directions:

*7. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and without due compliance with environmental norms."

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Rajouri shall ensure that in district Rajouri -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Rajouri is further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Rajouri

sd/-
(Vasu Yadav) IFS

ChairmanNo:- JKpCCArcTt3)t 234- 9Zg .

Date:- lB -01-2024.

Copy to the:-
1) Financial Commissioner (Additional Chief Secretary) Department of Forests,

Ecology and Environment, civil secretariat, Jammu / Srinagar.
2) Divisional Commissioner, Jammu.
3) Inspector General of police, Jarnmu.
4) Senior Superintendent of Police, District Rajouri for information and similar

necessary action.
5) Regional Director, Pollution Control Committee, Jammu for information and

necessary action.
6) Divisional officer, J&K Pollution Control Committee, Rajouri for information and

necessary action.

(K.
Member S

ll.

ot !.t

l.
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[t{Fr Il-qr-s 3(i)] qT(d ZFI TFTq-T : 3TfiTEITWT

frqur: {q fr{rq tirtr h rrqq-a, wTTar(u[, r]T{t II, quq 3, sq-que (i) t Trftq 19 T{qq, 19g6 +
zFr.BIt. 844 (3i) rrcr yrrf,qtc fr-q q t BTt{ 04 u-+qqq, 2021 fr Brftq3-{r sr.+r.fr. 124 Ft)
Ertr 3iftq cr< {efrffil ft* tr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATB CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2O2Z

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government heieby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-
l. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Offici al Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

Notes :

l.

J

2

J

All new brick kilns shall-be allowed only with zig-zag technology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall lomply to thes*e standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zagtechnology or vertical shaft or use piped
Natural Gas as fuel in blick making shall be convertid ti zig-zagtecinology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a periodif 1i; one yeui-in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central pollution Control Board(b) two years for other areas. Furlher, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazaidous waste shall notbe allowed in brickkilns.

Brick kilns shall construct pennanent facility (port hole and platform) as per the norms or design
laid down by the central pollution control Board for monitoring of emissions.
Particulate Matter (PM) results shail be normalized at 4%o cozas below:
PM (normalized): (PM (rneasured)x 4%)l (% of CO2 measured in stack), no normali zationin case
CO2 measured> 4%o. Stack height (in metre) shall alio be calculated by formulu H:f +ffI il;;;Q is Soz emission rate in kg/hr), and the maximum of two shail appry.

4.

5.

Particulate matter in stack emission 250 mg,Nm3
Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

l4 rn (at least 7.5m
from loading platform)

16 m (at least 8.5m
from loading platform)

74

stack height (Other rhan Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day

equal or more than 30,000 bricks

Minimurn

per dayKiln
24m
27m
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concemed authorities including mining department of the

concerned State tr Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

1 l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-l 501 7/35/2007-CPW]

NARESH PAL GANGAWAR, Addl. SecY'

Note: The principle rules were published in theGazette of lndia, Extraordinary, Part II, Section 3, Sub-

section (i) vide number S.O. S++1f), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 7zfi(E),dated the 04th October,2O2l.

Uploaded by Dte. of Printing at Governrnent of hdia Press, Ring Road, Mayapuri, Nerv Delhi-l10064
and Published by the Controllel of Publications, Delhi-1 10054. ALoKKUMAR il11*,'If,1,r'i1,'*i:
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q-cg ss EIIT t, sA- Trg FrR-A ysem qrfi-qlhfi-q Tqvu1 ft{-{uT fr€lrr.q yqqur fr-.{".ur
m€mqqq fttTUr ITfrR t gr{ Fq t qfhfi +.*r qRrqlurq-fiqT qrft fi t, Et eTr?sT Brlsqrfi
dt r"

lsr.d. q- 1 so 1 T :3s:2oo7 -fffi-s@t1

qtqr crq rirrqr(, 3aq{ qR{
ftqq : {eT fr{q erT{d * trqqT, e{TrTeJT{ut', qT{r 2, Gis 3, g-TGic- (i) t d. fi..slt. g44(eT), Trfrci

t g n"iq{, 1986 ertr s-firRrfl fr.q ,rq t *{ s++-r eiftq {qta-+ sTB{r{r d.. qT.sr.fr . 414FT),

ilr0q s W, 2023 arn ftqrrq-r s{T I

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the l5th December, 2023

G'S'R' 895(E).-In exercise of the powers conferred by sections 6 and25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

l' Short title and commencement.-- (1) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2' In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at Sl. No. 74, for note no. 2, thefollowing entry shall be substituted, namely: -

'2. The existing brick kilns which are not following zig_zag technologl, or vertical shaft or ttse piped nahtal gasas fuel in brick making shall be c.onvertecl to zig_zag tecinoigl, oru,ertical shaJt or use piped natural gas as Juel inbrick making within a period o/':

(a) one year w'e'f' 23'02'2023 in case oJ'kilns located within ten kilometers radius of non-attainment cities; exceptthose located in million plus population cities, NCR districts, and criticalll, & severally polluted areas ascategorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.

Provided that in case where commission Jbr Air Qualit.v Mattagement / Central polltftion control Board /State Pollution Control Board / pollution Control Cimmiitee has separatell, issued rnore stringent Norms/timelines, such orders shall prevail. ,,

[F. No. Q-ls01] /3s/2007-Cpwl
NARESH pAL GANGWAR, Addl. Secy.Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub_section (i),

;',f,;ilXt"[*"o;rqfi.,|E"]i;j:o 'n" 
re'r'November re86 an<t last amended, vide notirrcation number G.s.i..

by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-l 10064

Uploaded

and Published by the Controller ofPublications, Delhi-1t0054.
MANoJ xuM^B ili#'ub,
vEm
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1,

2

3

4

5

6

7

8

# Region District Name of Brick Kiln

Shiv Shanker Brick Kiln

Shiv Brick Kiln

Lakshmi Narayan Brick Kiln

Choudhary Brick Kiln

Swastik Brick Kiln

Baba Brick Kiln

Roshan Brick Kiln

Ganesh Brick Kiln

Gobind Brick Kiln

Vishav Brick Kiln

Shamsher Brick kiln
Heer brick Kiln

Om Brick Kiln

Om Brick Kiln

Om Shanker Brick lndustries
Jai Shiv Brick Kiln

Bhagwati Brick Kiln

Janta Brick kiln
Shamsher Singh Brick kiln

Guru Ravi Dass Brick Kiln

Address

Village Saranoo

Village Saranoo

Village Saranoo

Vi!lage Saranoo

Village Dhangri

Village Dhangri

Village Dehrian

Village Chowki Handan,

Consent Status

Valid CTO

Expired CTE

Valid CTO

iExpired CTE

Valid CTO

Valid CTO

Without consent
Valid CTO

Validity or Technology

Expiry date
31-May-2024 Bull-trench

31-Aug-2019 Bull-trench

28-Feb-2024 Zig-zag

31-Aug-2020

31-Mar-2024
31-Aug-2028

I

30Jun-2026 Zig-zag

l

Jammu

Jammu
Jammu

Jammu

Jammu
itrr.,
leryq,

Rajouri
Rajouri

Rajouri

Rajouri

Rajouri

Rajouri

Rajouri

Jammu

Jammu

Jammu
Jammu

Jammu

Rajouri

Rajouri

Rajouri
Rajouri
Rajouri

31-Mar-2026

28-Feb-2o24

28-Feb-2028

OL-Jan-2O23

,Zig-zag
Bull-trench

Ltg-zag

Bull-trench

Zig-zag
ag-zag
Zig-zag

Bull-trench

Bull-trench

f,f owsheraJamm u Rajouri

9

10

1,1.

12

13

Village Nonial, Nowshera

Village Hanjana, Nowshera

Village Dera Lamberi, Nowshera

Village Lamberi, Nowshera

Village Chowki Handan, Nowshera

Valid CTO

Valid CTO

Valid CTO

Without consent

Expired CTO

L4

15

t6
17

18

19

20

Jammu

Jammu

Jammu
Jammu

Jammu

Jammu

Jammu

Rajouri

Rajouri
Rajouri

Rajouri
Rajouri

Rajouri

Rajouri

28-Feb-2O24

30-Nov-2015
31-Aug-2028

30-Apr-2028

31-Mar-2023
28-Feb-2o24

3L-Mar-2014

Bull-trench
Bull-trench

.Zig-zag
Bull-trench

Bull-trench
Bull-trench
gull-trench

Village Lamberi, Nowshera Valid CTO

Village Bakhar, Sunderbani Expired CTO

Village Bakhar, Sunderbani Valid CTO

Village Patrara, Sunderbani Valid CTO

Village Balshama, Sunderbani Expired CTO

Village Siot, Sunderbani Valid CTO

Village Ainpur, Bhajwal, Sunderbani Expired CTO

Village Chowki Handan, Nowshera Without consent21 iJammu Rajouri

+
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Winter offi ce: Novernber-April
Privesh Bhawan, Gladini,
Transporl Nagu, Nmal,
Jammu-l 80006
Ph./Fax.0191-2476925

Government of Jommu and Koshmir
J&K Pollution Control Committee 'Mffiffi

Sumrner offi ce: May-October
Sheikhrl-Alarn campus,
Behind Govt. Silk factory,

Rajbagh, Srinagar (J&K)- 190008
Ph./Fax.0194-2311165

mail:

District Magistrate,

District Sarnba.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Samba.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22d February 2022 read with Notification GSR
895 (E) dated 15th December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 59412022 titled "syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alio, issted the
following directions:

"7. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and without due compliance with environmentol norms."

Now, therefore, in exercise of powers under Section 3l (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate samba shall ensure that in district samba -

i. no Brick Kiln is allowed to operate without valid consent from the J&K

Pollution Control Committee;

ii. brick kilns operating without valid Licenses from the Licensing Authority and

without valid consent from J&K Pollution Control Committee are closed

immediatelY.

District Magistrate Samba is further directed to acknowledge the receipt of these

directions within one week

Encl:- List of Brick Kilns in District Samba
sd/-

(Vasu Yadav) IFS
Chairman

No:- JKPCCA{GT::.3,)I \eS -2ll ,

Date:- l8 -01-2024.

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,

Ecology and Environment, civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Jammu.

3) Inspector General of Police, Jammu.

4) Senior Superintendent of Police, District Samba for information and similar

necessary action.

5) Regional Director, Pollution Control Committee, Jammu for information and

necessary action.

6) Divisional Officer, J&K Pollution Control Committee, Samba (North / South) for

information and necessary action.

Member

or\>1
(K
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2022

G.s.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 ofthe Environment
(Protection) Act, 1986 (29 of 1986), the Central Government heieby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-
l. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

Notes :

l.

2.

a
J

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall comply to the-se standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zagtechnology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be convertid ti zig-zagtecinology or veftical shaft or use
Piped Natural Gas as fuel in brick making within a period of 1i; one y"ui-i, case of kilns located
within ten kilometre tadius of non-attainment cities as defined by Ceniral pollution Control Board(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and./or
agricultural residues. Use of pet coke, tyres, plastic, hazaidous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the central Pollution control Board for monitoring of emissions.
Particulate Matter (PM) results shall be normalized at 4o/o cozas below:
PM (normalized) : (PM (rneasured)x 4%)l (% ofCO2 measured in stack), no normalization in case
CO2 measured> 4%o. Stack height (in metre) shall also be calculated by formula H:l;e6; i;;;;
Q is Soz emission rate in kg/hr), and the maximum of two shall apply.

4.

5.

Particulate matter in stack emission 250 mgAtm3
Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

l4 m (at least 7.5m
from loading platform)

16 m (at least 8.5m
from loading platform)

'74 rick

Minimurn stack height (Other rhan Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity equal or more than 30,000 bricks per day

24m
27m

ftquf : W ft{q ilad h trqqa, BRITeIT(uI, $IT{t II, Etus 3, sq-qu-e (i) t ilrfrq- 19 qdq-(, 19g6 +
fr-I.3IL 844 (3T) aRI Ymt-f,slil ft-q rq t *{ 04 errqqq, 2021 fr Brf}(sTr HT.6'r.ft. 224 (aT)
ar<r Biftq qr< frqfrftro frq tr
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Cornmittees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

i0. All necessary approvals from the concemed authorities including mining department of !h9
concemed State or- Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

I l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-l 501 7/3sl2007-CPw]

NARESH PAL GANGAWAR, Addl. SecY'

Note : The principle rules were published in the Gazette of lndia, Extraordinary, Part II, Section 3, Sub-

section (i) vide number S.O. a++6), dated the lgth November, 1986 and lastly amended vide

number G.S.R. 7} (E),dated the 04th October,2O2l.

Uploacled by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-l 10064

and Published by the Controller of Publications, Delhi-1 [0054. ALoKKUMAR :::1,tr,1i]X,Y{
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qTg sfl <QTT fr, Gr{l Trg fl-R-ff y"iem 3{rfi-q/+ftc lr{qqr fr--S-{ur fr€lrr.q r{vq- fr{"-ur
fr€lrqqq ftiTUT Hfrfr t gr{ Fq t 3rff+, +.fr( qRrq/Trq-frrr qrft ft t, Qt qrtqr qf*rrfi
Aft r"

lsr.d. q- 1 so 1 7 t zstzoot _fifi-sw1l

qtqr yrq ri-qqr{, err< gRq

frqur: W ft+q rrcd *' rrqqr, srcrTelr{ut', Trq 2, {ds 3, srGis (i) + Ti. s.r.sTr. g44(sT), Trfrq
t g +iq<, 1 986 dt-( s-firferd ftq rq t *{ s++r eifrq d.qfra-q srf,trq-s-{r tt. sr.mr.ft. 41 4(BT),

?nffq 5 Wr, 2023 artl ftqr rrrrT qr I

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATB CHANGE

NOTIFICATION

New Delhi, the l5th December, 2023

G'S'R' 895(E)'-In exercise of the powers conferred by sections 6 and 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

l' Short title and commencement.-- (l) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2' In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in enrry at Sl. No. 74, for note no. 2, thefollowing entry shall be substituted, namely: -

"2. The existing brick kilns which are not follow,ing zig_zag technolog.l, or vertical sha/i or use piped natural gas
as fuel in brick making shall be c'onverted to zig-zag technologl, or vertical sha.ft or use piped natural gas asJuel in
brick making within a period of':

(a) one year w'e'f. 23.02.2023 in case oJ' kitns located within ten kilomerers radius o/'non-ottainment cities; except
those located in million plus population cities, NCR districts, and criticallv & severally polluted areas as
categorized by CPCB;

(b) one year u,.e..f. 23.02.2024 in case of other kihs.

Provided that in case where Commission Jbr Air Qualit.v Manageruent / Central pollution control Board /
State Pollution control Board / Pollution control committee has separately issued more stringent Norms/
timelines, such orders shall prevail. ,,

[F. No. Q-l s0l7l3sl2007-Cpw]

NARESH PAL GANGWAR, Addl. Secy.
Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),

vide numbet s'o' 844 (E) dated the l9'h November 1986 and last amended, vide notification number G.s.R.414(E) dated the 05th June, 2023.

by Dte. of Printing at Govemment of India press, Ring Road, Mayapuri, New Delhi-l 10064
Publications, Delhi-l 10054. M^no,*u*^*

Uploaded
and Published by the Controller of
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#

13' Jammu

14 Jammu

15 Jammu

1,6 Jammu

17 Jammu

18 Jammu

19 Jammu

20 Jammu

21 Jammu

22 Jammu

23 Jammu

24 Jammu

25 Jammu

26 Jammu

27 Jammu

28 Jammu

29 Jammu

30 Jammu

31 Jammu

32 Jammu

33 Jammu

Address

n"t.in Khanwal, Samba

Harsath Ghagwal, Sqmba

lRaya Morh, Sqmba

Rakh Rara, Samba

lTalgarh, Samba

Nadala, Samba

Gho manhsan, Samba

iKaink, Samba

Katli, Samba

Gurha Jattian, Samba

Langth, Samba

Raya Morh Samba

Chubian, Samba
iRaya Morh Samba

Dabuj Kaka , Samba
rPattli Morh , Samba

Gho Manhsan, Samba

Rakh Baroi, Samba

Jhang Samba

Chan Khana, Samba

Kaink Samba

SrOof, Samba

Dabuj Kaka , Samba

Pattli , Samba

n.t t', Baroi ,Samba

Sagal, Samba

Katli, Samba

Katli, Samba

Sargal, Samba

Bandrali, Samba

Rakh Baroi, Samba

Madoon Samba

Madwal, Samba

Expired CTO

Valid CTO

Expired CTO

Expired CTO

Without consent
Valid CTO

Without consent

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO
'Expired 

CTO
'Expired CTO

Expired CTO

Expired CTO

Expired CTO

,Valid CTO

lValid CTO

Valid CTO

Expired CTO

Expired CTO

Valid CTO

Zig-zag

Zig-zag

Bull-trench

Bull-trench

Bull-trench

Zig-zag

Zig-zag

Bull-trench
'Bull-trench
gull-trench
gull-trench

Zig-zag

Zig-zag

Bull-trench
Zig-zag

Bull-trench
Bull-trench
Bull-trench

Lig-zag

7ig-zag

Zig-zag

Zig-zag

Bull-trench

Bull-trench

'Bull-trench
'Bull-trench

Ltg-zag

Zig-zag

Bull-trench
Zig-zag

Bull-trench
Lig-zag

Bull-trench

Region District Name of Brick Kiln

Jammu
Jammu
Jammu

Jammu

Jammu
l

Jammu

Jammu

Jammu
Jammu

Jammu

Jammu

Jammu

Samba South BCC Brick Kiln

Samba South Shanker Brick lndustlY

Samba South lJai Laxmi Brick Kiln

Samba Soutfr 
.fKailash 

Parbhat Brick Kiln

Samba South LVarun Brick Kiln

Samba South Shlsh Paul Brick Kiln

'Samba Souttr 1ru"* Cho'dha.ry Brick Kiln

Samba South Raizada Brick Kiln

Samba South New Pargal Brick Kiln

Samba South Jai Shanker Brick Kiln

Samba South Hari Brick Kiln

Samba South AjaY Brick Kiln

Samba South New Om Brick Kiln

Samba South ,Bral Brick Kiln

Samba South ,R N Brick Kiln

Samba South Ashoka Brick Kiln

Samba South Jai Nagni Brick Kiln

Samba South SG EnterPrises
isamba South Sudesh Brick Kiln

Samba South Balwant Raj & Co' Brick Kiln

Samba South Saraf Brick Kiln
:Samba South VijaY brick Kiln

Samba South 'New Jai Chichi Mata Brick Kiln

Samba South 'Mazdoor Kissan Brick Kiln

Samba South Vaid Brick Kiln

Samba South Rameshwar Brick Kiln

SamUa South Sharuti Brick Kiln

Samba South ,Pargal Brick Kiln.

Samba South SambYal Brick Kiln

Samba South R K Brick Kiln

Samba South Nandi Brick Kiln

Samba South Jai Deva Brick Kiln

Consent Status

Expired CTO

lExpired CTo

'Vatid CTo

Valid CTO

Exoired CTO

,Valid CTO

Ex red CTO

Validity or
Expiry date

31-Mar-2028
31-Mar-2028

31-Mar-2023

31-Mar-2023

31-Mar-2028
31_1y21_7!26

31-Mar-2023

28-Feb-2024

31-Mar-2023

28-Feb-2O24

31-Mar-2023
31-Mar-2023

31-Mar-2026

31-Mar-2023
31-May-2014

31-Mar-2023
31-Mar-2023

31-Mar-2028

31-Mar-2023

31-Mar-2023
3L-Mar-2023
31-Mar-2023

31-Mar-2023
31-Mar-2028
31-Mar-2028
28-Feb-2O24

31-Mar-2023
30-Jun-2023

31-Mar-2028

31-Mar-2023

Technology

1,

2

3

4

5

6

7

8

9

10

TL

!2

Valid CTO

Valid CTO

Without consent
-+

l
ll

Samba South New J ai Deva Brick Kiln
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# Region District Name of Brick Kiln Address Consent Status Validity or Technology

Expiry date|-- --+34 Jammu Samba South Shiv Kaillash pat i Brick Kiln Kamala, Samba Valid CTO 28- Bull-trench
Zig-zag3s Jammu

Jammu

Samba South Gan Brick Tile ln dustry Harsath Ghagwa l, Samba Valid CTO 31-

36 Samba South Vina Brick Kiln Ramloo, Samba 31-

37 Jammu Samba South Jai Chichi Mata Di Brick Kiln Da Kaka , Samba 31-Mar-2023 Bull-trench

38 Jammu Samba South OM Brick Kiln Tri r, Samba 31-Mar-2023 Bull-t rench

39 Jammu Samba South Classic Brick lndustry Rakh Baroi, Samba 31-Mar-2023 Bull-trench

40 Jammu Samba South Jai Ganesh Brick Kiln Gho Brahmana, Samba 31-Mar-2028 I
ammu

ammu
ammu

28-Feb-2024 Bull-trench4L

42

) Samba South Sanjeev Brick Kiln Tri UI, Samba Valid CTO

Samba South Vishwatma Nandji Brick Kiln Rara Samba Valid CTO 28-Feb-2O24

43 Samba South Choudhary Brick Kiln Patli Morh, Samba Expired CTO 31-Mar-2023

31-Mar-2026

Bull-trench

Zig-zag44 Jammu

Jammu

Samba South G ian Brick Kiln Najwal , Samba

Gho Manhsan, Samba

Rehian Khanwal, Samba

Valid CTO

Valid CTO45

46

Shree Ram Brick kiln 3L-Mar-2026 Zig-zag

Bull-trench

31-Dec-2024 Zig-zag
Jammu Samba South RCC Brick kiln

Neel kanth Brick Kiln

Without consent

47 Jammu Samba South Arngal, Samba Valid CTO

48 Jammu Samba North Jai Saraswati Brick Kiln Pall Bari-Brahamana,Samba Ex ired CTO 31-Mar-2023 z

cro
CTO

cro
Expired CTO

Valid CTO

L

--l
Samba South
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Winter offi ce: Novernber-April
Parivesh Bhawan. Gladini.
1'ransport Nagar, Namal,
Jammu- I 80006
Ph,lFax,Ol9,-2476925

Government of Jammu ond Kashmir
J&K Pollution Control Committee

mail: membersecretarviksocb@pmail.com

Surnmer offi ce: May-October
Sheikhll-Alam campus,
Belrind Govt. Silk factory,

Rajbagh, Srinagr (J&K)- 190008
Ph./Fax.0194-81u65

JM

I**
KilP

fft

lYrUrrffir
.V,/; +t,'elg ti,\Jf !sry,rrt ,.*

District Magistrate,

District Jammu.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Jammu.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jarnmu and Kashrnir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22"d February 2022 read with Notification GSR
895 (E) dated 15tl' December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 59412022 titled "syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alia, issled the
following directions:

"7. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Koshmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and without due compliance with environmental norms."

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and

Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Jammu shall ensure that in district Jammu -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

brick kilns operating without valid Licenses from the Licensing Authority and

without valid consent frorn J&K Pollution Control Committee are closed
immediately.

District Magistrate Jammu is further directed to acknowledge the receipt of these

directions within one week.

Encl:- List of Brick Kilns in District Jammu
sd/-

(Vasu Yadav) IFS
Chairman

No:- JKPCCNcyt3ot ets -ALtl ,

Date:- 16 -01-2024.

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Jammu.

3) Inspector General of Police, Jammu.

4) Senior Superintendent of Police, District Jammu for information and similar
necessary action.

5) Regional Director, Pollution Control Committee, Jammu for information and
necessary action.

6) Divisional Officer, J&K Pollution Control Committee, Jammu (North / South) for
information and necessary action.

Member

l.

ii.

(K utl'f
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ERr 3ift-q cr< {sfrftril frq tr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2022

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-
l. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

Notes :

l.

2

3

All new brick kilns shall be allowed only with zig-zagtechnology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall comply to thcse standards as stip,lated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be converted to zig-zagtechnology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of 1a) one yeui in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central pollution Control Board
(b) two years for other areas. Further, in cases where Central pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazaidous waste shall not be allowed in brick
kilns.

Brick kilns shall construct pennanent facility (port hole and platform) as per the norms or design
laid down by the central Pollution control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4o/o cozas below:
PM (normalized) : (PM (measured)x 4%)l (% of CO2 measured in stack), no normalization in case
CO2 measured> 4o/o. Stack height (in metre) shall also be calculated by formula H:14e03 f*n|."
Q is Soz emission rate in kg/hr), and the maximum of two shall apply.

4.

5.

'74 lBrick
Kilns

Particulate matter in stack emission

Minimum stack height (Verrical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

l4 m (at least 7.5m
from loading platform)

16 m (at least 8.5m
from loading platform)

Minimurn srack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity equal or more than 30,000 bricks per day

m

m

24

27

250 mgA.{m3
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of the

concerned State ; Union Ter-ritory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

I L The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-1s01 7/35/2007-CPw]

NARESH PAL GANGAWAR, Addl. SecY.

Note : The principle rules were published in the Gazette of India, Extraordinary , Part II, Section 3, Sub-

section (i) vide number 3.O. a++6), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 7z4(E),dated the 04'h October,2027.

Uploaded by Dte. of Printing at Governrnent ollndia Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-1 10054. ALoKKUMAR m:,?x,l,H''*{
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T< s€ EITT t, T{t sr3 ilfr-& xia-q qrfrqlffiq yqqq fu"q fr€lrr,q r1qq ft.{izq
fr€m6ry1fr{Tur qfrR t gr{ 6q t Bifffi +,*{ qfrTq/qqq-fi'qr qrfr ft t, qt qrtqr qt*rrfi
dt r"

lsr.Ti. +{-1 s0 1 7 t 3st2oot _fifi-sw{f

qtqr crq rtrr+rt, erq-< vftq
ftuTur: {aT ft+q Trad *'Tqqz, BRITetr(ur, $TT{r 2, ds 3, s[Gis (i) t Ti. s-t.sTr-. g44(BT), afte

tg ftiEt, 1986 drtr e-firtrlil frq,iq t *( v;rrr eiftq dqfrerq srflqqTr {.. sr.+r.fr. 414(BT),

ilSq 5 W, 2023 ErtT fu{r rFrT sTT I

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the l5th December,2023

G'S'R' 895@).-In exercise of the powers conferred by sections 6 and, 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1' Short title and commencement.-- (1) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Officia I Gazette.

2' In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at Sl. No. 74, for note no. 2, the
following entry shall be substituted, namely: -

"2. The existing brick kilns which are not following zig-zag technologl, or vertical shaft or use piped natural gas
as fuel in brick making shall be c'ot:erted to zig-zag technology or vertical shaJi or use piped natural gas as.fitel in
brick making within a period o/':

(a) one year w'e'f' 23.02.2023 in case of kilns located within ten kilometers radius of non-attainment cities; except
those located in million plus population cities, NCR districts, and critically & severally polluted areas as
categorized by CPCB;

(b) one year u,.e.f. 23.02.2024 in case of other kilns.

Provided that in case where Commission Jbr Air Qualiry Management / Central polltttion Control Board /
State Pollution Control Board / pollution Control Committee has separatell, issued more stringent Norms/
timelines, such orders shall prevail. ,,

[F. No. Q-t s0 t7l3sl2007-Cpw]

NARESH PAL GANGWAR, Addl. Secy.
Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),

vide numbq S.O. 844 (E) dated the l9'r'November 1986 and last amended, vide notihcation number G.S.R.
414(E) dated the 05'r'June, 2023.

Uploaded by Dte. of Printing at Government of Indi
and Published by the Controller

a Press, Ring Road, Mayapuri, New Delhi-l10064
of Publications, Delhi-l 10054. mrcorxuM^, ffi"i#,1;:,
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# Region District Name of Brick Kiln Address Consent Status

1 Jammu Jammu North Abhi Brick Kiln Gandhu Chak Mandal Gandhu Chak MandalJammu Expired CTO

Jammu.

Jammu North Arman Brick Kiln Danger Kleath

Akhnoor.

Jammu North Ashwani Brick Kiln Kaleeth Road Jourian Kaleeth Road Jourian Akhnoor

Jammu.
Bathera Akhnoor Road Jammu.

Domana Jammu.

Expired CTE 
,

lexoired 

cro 
I

IExpired CTo 
i

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Validity or TechnologY

Expiry date
3L-Mar-2023 Bull-trench

31-Mar-2023

31-Mar-2023

gZig-za

g-zag

2023ay-31-MI

2 lJammu
1-t3 ljammu
I

I4 lJammu
I

Bull-trench

l

guil-trench

-L-
Lg-zag

Jammu

r
5

6

7

8

9

10

L4

15

G

Jammu North

Jammu North

Jammu Jammu North

Jammu

I

Jammu

Jammu North

Jammu North

Jammu North

Jammu Jammu North

Akhnoor Jammu.

Bhagwati Brick Kiln Bathera Akhnoor

Road Jammu.
Bharat Earth Products Domana Jammu

Bhawani Brick Kiln Danger Akhnoor Danger Akhnoor Jammu.

Jammu.
Bhawani Brick Kiln Pail Khatar Akhnoor Pail Khatar Akhnoor Jammu'

Jammu.
Brighu Brick Kiln Old Domana Jammu.

Choudhary Bricks and Tile lnd Purkhoo

Akhnoor Road.

Devi Bhagwati Brick Kiln PatharY

Akhnoor Jammu.

Devi Kiln Dayaran Jammu.

Durga Brick Kiln Gharota Jammu.

Ganesh Brick Kiln Amb Garota Jammu'

Pathary Akhnoor Jammu

Expired CTO 31-Mar-2023

i
Valid CTO 31-Mar-2028

Valid CTO 28-Feb-2028 aglzig-,

Old Domana Jammu.

Purkhoo Akhnoor Road

Dayaran Jammu.

Gharota Jammu.

Amb Grotha Jammu

Expired CTO 31-Mar-2014 Bull-trench

31-Mar-2023
31-Mar-2023

Bull-trench
Bull-trench

Jammu

1,L

L2

13

Jammu

Jammu

Jammu

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

,

Jammu North

Jammu wortfr

Jammu North

30-Apr-2012
31-Mar-2023

31-Mar-2023

lBull-trench
,Zig-zag

Bull-trench

iJ

+
t'
L

ammu

uamm

Jammu

Jai Baba Jamana Dass Brick Kiln Patoli

Brahamana Jammu.

Jai Bajrangi Brick Kiln Sangram Pur

Jammu.
Jai Bhagwati Brick Kiln Mishriwala

Jammu.
Jai Brick Kiln Badyal Chak Dhok Jagir

Akhnoor Jammu.

Jai Ganapati Ganesh Brick Kiln Nagbani

Jammu

Patoli Brahamana Jammu

Sangram Pur Jammu

Mishriwala Jammu

Badyal Chak Dhok Jagir Akhnoor

Jammu.

NagbaniJammu.

Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 lBull-trench

Expired CTO 31-Mar-2023 Bull-trench

Valid CTO 31-Mar-2028 Zig-zag

31-Mar-2023 Bull-trenchExpired CTO

t7 Jammu

I

18 Jammu

Danger Kleath Akhnoor.

I
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20

1_9 Jammu North

Jammu North

Name of Brick Kiln

Jai Ganesh Brick Kiln Gho Manahasa

Jammu.
Jai Ganga BrickKiln Patoli Brahamana

Jammu.

Jai Raja Mandlik Brick Kiln Mishriwala

Jammu.
Jai Ram Brick Kiln Kot Ghari

Address

Gho Manahasa Jammu

atoli Brahamana Jammu

Consent Status

_ i"''':1t'o _t
Expired CTO

I

--fl,r-i.onr"nt 
I

Expired CTO

Validity or Technology
Expiry date

31-Mar-2023 Bull-trench

31-Mar-2O23 Zig-zag

Bull-trench

31-Mar-2014 Bull-trench

leulltrench

i

Bull-trench

Zig-zag

Jammu

Jammu
I

ln
--+

23 Jammu Jammu North

2L lJammu]-22 Jammu

Jammu North
Jammu North

Jammu North
Jammu North

Jai Kiln Manyal Brahamana Jammu. -Nlanyal 
Brahamana Jammu

Jai Mata Laxmi Brick Kiln DansalJammu. DansalJammu.

l

Itvt ishriwala Jammu Expired CTO 31-Mar-2023l
24

25

26 Jammu

27 Jammu

Jammu

Jammu

Jammu
Jammu

Jammu

Jammu

Jammu
Jammu
Jammu

Jammu

Jai Shanker Brick Kiln Mahal Pur Jammu. Mahal Pur Jammu
Kot GhariJammu

i

Expired CTO

Expired CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

3L-Mar-2023

31-Mar-2023

28-Feb-2024
31-Mar-2023

+-
Jammu North Jai Shiv Brick Kiln Jourian Akhnoor

Jar*r..
Jammu North Kalishpati Brick Kiln Bawa Talab Jammu.

Jourian Akhnoor Jammu

Bawa Talab Jammu

Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

Without consent Bull-trench

29

30

28 Jammu Jammu North Kalka Brick Kiln, Bawa Talab Akhnoor,

Jammu
Kavi Brick Kiln Domana Jammu.

fhaluria Brick Kiln GalwadaY Chak

Jammu.
Kailash Brick Kiln KangrialJammu.

Krishna Brick Kiln Akhnoor Road

Domana
lKrirhn. Brick Kiln Chak Bhagwana

Jourian Jammu.

Krishna Brick Kiln Troti Akhnoor Jammu

Bawa Talab Akhnoor, Jammu

Domana Jammu.

Galwaday Chak Jammu

KangrialJammu.

Akhnoor Road Domana
Jammu North
Jammu North

Jammu North
Jammu North
Jammu North

Jammu North

Bull-trench
Bull-trench

31-Mar-2023

31-Mar-2023

Zig-zag

Bull-trench

33 Jammu Jammu North

34 Jammu Jammu North

Chak Bhagwana Jourian Jammu. Valid CTO 31-Mar-2028 Zig-zag

Troti Akhnoor Jammu. Valid CTO 31-Mar-2028 Zig-zag

35

36

37

38

Krishna Kiln lnd.KangrialJammu. KangrialJammu.

Kumar Kiln Dayaran Jammu. Dayaran Jammu.

Laxmi Brick Kiln MarjaliJammu. MarjaliJammu.

Maha Laxmi Brick Kiln dayaran Kangrial Dayaran KangrialJammu.

Jammu.

31-Mar-2028
31-Mar-2023

31-Mar-2023
3t-Mar-2023

Zig-zag

Zig-zag

Bull-trench

Zig-zag

t Region District

1_

Jammu North
Jammu North

i-

31

32

lL-
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# Region District Name of Brick Kiln

39

40

Jammu

Jammu

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

LJammu North
I

Jammu North

Jammu North

Jammu North

lAhadrore Jammu.

Parkhoo Jammu .

t
Pandorian Jammu

Consent Status

Expiryd CTO

Expired CTO

Expired CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Validity or

Expiry date
31-Mar-2023

27-Aug-2011

31-Mar-2023

31-Mar-2028
31-Mar-2023

31-Mar-2023

31-Mar-2023

Technology

,fiE-zaE
Lig-zag

'Zig-zag

Bull-trench

Bull-trench

Mahvir Kiln Badhrore Jammu.

Mandlik Brick Kiln Buran Patta Marjali

Jammu.
Mata Sharawali Kiln Bhadrore Jammu

Nanak Brick Kiln Parkhoo Jammu '

Nand Brick Kiln Pandorian Jammu'

Pashupati Brick Kiln Pathyali Chak

Jammu.
Peer Baba Brick Kiln Bhala Da Bagh

Akhnoor Jammu.

Radha Swami Brick Kiln Bawa Talab

Akhnoor Road Jammu.

Raja Brick Kiln Marjali Road Barun'

Raja Mandlik Brick Kiln chak Balwal

Jammu

Address

-
Badhrore Jammu

l

Buran Patta Marjali Jammu
Jammu

Jammu

I
Jammu
Jammu

Jammu

Jammu

4L

42

43

44

45

46

47

48

49

50

l

National Brick Kiln KangrialJammu

lrtew ghagwati Brick Kiln Kangrial

Jammu.

Jammu jammu North New Devi Bhagwati Brick Kiln Pakhian Pakhian Jammu

Jammu

Jammu
l

Jammu North New Jagdambay Brick lnd. Mahal Pur Mahal Pur Bathera Jammu

Jammu

Bathera Jammu.

New Jai Shanker Brick Kiln Kaink Mahlpur Jammu'

Mahlpur Jammu.

ttew Kiishna Brick Kiln Rakh Burn Rakh Burn Jammu'

Jammu.
Nirman Udyog simbliweala Bawa Talab simbliweala Jammu. .

i.ililI;;BrickKilnKangrialJammu. KangrialJammu'

om Bick Kiln Baran Marjali Road Jammu. Baran Marjali Road Jammu

Jammu

53 ljrrrn, Jammu North Om Brick and Tile lnd Purl Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

Bhala Da Bagh Akhnoor Jammu' Expired CTO 31-Mar-2014 Bull-trench

Bawa Talab Akhnoor Road Jammu Expired cTo 31-Aug-2007 zig-zag

KangrialJammu

KangrialJammu

Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 23-Feb-2OI2 Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 Zig-zag

31-Mar-2023

31-Mar-2023

Zig-zag

Bull-trench51

52

Jammu

Jammu

54 Jammu

55 Jammu

56

57

58

Jammu

.Jammu
Jammu

Marjali Road Barun

chak BalwalJammu

3L-)an-2023
31,-Mar-2023

Zig-zag

Bull-trench

Zig-zag

Bull-trench1

trenchExpired CTO 31-Mar-2023 Bull'

L
Pathyali Chak Jammu.

I
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# Region District Name of Brick Kiln

Sat Guru Brick Kiln Dhayaran Jammu.

Sharda Brick Kiln DaYaran Jammu.

Sharma Brick Kiln DaYaran Jammu..

Shiv Shakti Brick Kiln Ghura Jagir

Akhnoor Jammu.
l

Shiv Shakti Brick Kiln Nagbani Jammu.
lshiw Brick Kiln Marjali

Shiva Brick Kiln Prani Muthi Akhnoor

Jammu.
lShr"" Ganesh Brick Kiln Kot Ghari

Akhnoor Jammu.

Shree Ganesh Brick Kiln MuthiJourian

Akhnoor Jammu

Shree Ganesh Kiln Kangrail Dayaran

Jammu
Shree Shanker Brick lnd Badhrore

Jammu.
Subrat Brick Kiln Mishriwala Jammu.

Suraj Brick Kiln and Tile lnd. Kangrial

Jammu.
SwamiJi Brick Kiln Kot Marian, Khour

Akhnoor, Jammu.

Trishul Brick Kiln Bawa Talab Jammu.

Vaishno Brick Kiln Chak KirPal Pur

Jammu.

Vaishno Brick Kiln Kot GhariJammu.

Hi-Q Brick Kiln,

Kulbir Brick Kiln

Shiva Brick Kiln

Rama Krishna Brick lndustrY

Maha Lakshmi Brick lndustries

Krishna Brick Kiln

Saru Brick & Tiles lndustries

Address

Dhayaran Jammu.

Dayaran Jammu.

Dayaran Jammu..

Ghura Jagir Akhnoor Jammu.

Badhrore Jammu

Mishriwala Jammu

KangrialJammu.

Kot Marian, Khour Akhnoor,

Jammu.
Bawa Talab Jammu.

Chak Kirpal Pur Jammu.

kot GhariJammu.
lcf,"t Mian Sahib Singh, Bishnah

lsmailpur, KotheY, Bishnah

Sikanderpur, B'shnah

Chak Agra,R.SPura

Chak Agra,RS.Pura

Chak Jagtu,Sallair,R.s.Pura

Kotha Khairi Bishnah

31-Mar-2023 lzig-zag
31-Mar-2023 I Bull-trench

Expired CTO

Expired CTO 
r

Expired CTO

Expired CTO

Consent Status

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Expired CTO

iExpired CTO

Lv.tid cro
Valid CTO

+
Expired CTO

lExpired CTO

Expired CTO

Valid CTO

Validity or
Expiry date

31,-Mar-2023
31-Mar-2013

1,-Mar-2023

1-Mar-2023

1-Mar-2023

Technology

Zig-zag

Bull-trench

Bull-trench

Bull-trench

Bull-trench

60
59

63

64

65

Jammu
I

Jammu
I

Jammu
I

lJammu

L

I

lJammu
1

Jammu

Jammu North
Jammu North
Jammu North
Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North
Jammu North

Jammu North

Jammu North

Jammu North
Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

6L

62

NagbaniJammu.
Marjali
Muthi Akhnoor Jammu

Expired CTO

Expired CTO

Expired CTO

Kot Ghari Akhnoor Jammu Expired CTO

MuthiJourian Akhnoor Jammu Valid CTO

Kangrail Dharayan Jammu Without consent

3L-Mar-2O23 Zig-zag

31-Mar-2028 Zig-zag

Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

13

Fl3
;::

['-"
i

66

67

69

Jammu68

Jammu

70

7t

75

76

77

78
79

80

81

82

Jammu

Jammu

Jammu

Jammu

Jammu
Jammu
Jammu
Jammu
Jammu

Jammu
Jammu

Jammu

31-Mar-2023

31-Mar-2023

Zig-zag

Zig-zag

Expired CTO 31-Mar-2023 Zig-zag12 Jammu Jammu North

73

74

31-Mar-2023

31-Mar-2028

Bull-trench

Zig-zag

31-Mar-2023 Zig-zag

31--Mar-2023 Zig-zag

31-Mar-2028
31-Mar-2028
3L-Jan-2O22

31-Mar-2023
31-Mar-2023

31-Mar-2028

7ig-zag

Zig-zag

Zig-zag

Bull-trench
Bull-trench

l
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88

89

90

Jammu

Jammu

iammu

95

96
97

98

99

100 Jammu

101 Jammu

LOZ Jammu

103 Jammu

Jammu

Jammu

Jammu
Jammu
Jammu

Jammu

Jammu

Jammu

Jammu
Jammu
iJ..r,
Jammu

Jammu

'Jur..n,
Jammu

Jammu

Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

Jammu South
lJ.r*u South
lJ.rnru South

Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

l.t.rnrnu South

Jammu South

Jammu South
'Jrrru south
Jammu South

Jammu South

Consent Status

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

CTO

o
ln"trt"o
Fxpired CTo

Expired CTO

Expired CTO

lvrtia cro
lr.t,o.ro
El<pired CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO.Valid 
CTo

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Expired CTO

Expired CTO

Valid CTO
I

Expired CTO
:ixlireu cro
Refused

Expired CTO

Refused

Validity or
Expiry date

3L-Mar-2023
3'1.-Mar-2023

31-Mar-2023
31-Mar-2023

31-Mar-2023

31-Mar-2023

31-Mar-2028

31-Mar-2023

31-Mar-2023

31-Mar-2023
31-Mar-2028

31-Mar-2028
31-Mar-2023

31-Mar-2023
3L-Mar-2O23
31-Mar-2023

3L-Mar-2O27

37-Mar-2O27

31-Mar-2023

3t-Jan-2022
31-Mar-2023
31-Mar-2023

3O-Apr-2019

3t-)an-2024
31-Mar-2023
31-Mar-2023
28-Feb-2024
31-Mar-2023
31-Mar-2023

31-Mar-2014

Technology

Zig-za

Bull-trench

Bull-trench
Bull-trench

Bull-trench

Zig-zag

Zig-zag

Zig-zag

Zig-zag

Bull-trench
Bull-trench

Bull-trench

Zig-zag

Lg-zag

Bull-trench
Zig-zag

Zig-zag

Zig-zag

Zig-zag

Zig-zag

7ig-zag

Bull-trench

Zig-zag

Zig-zag

Bull-trench

Zig-zag

Bull-trench
Bull-trench

Zig-zag

Zig-zag

Zig-zag

Bull-trench

Bull-trench

* Region District

83 Jammu

84 Jammu

85 lJ.r.,

Jammu South Laxmi Brick lndustrY

86 Jammu

87i Jammu

Jammu South B.D.GuPta and Co.

Jammu South B.D.GuPta and Sons

lt.rnru South ]New 
GurdYal Brick Kiln

Jammu South Shiv Kiln

Jammu South iOm erict lndustrY

Jammu South Ekta Brick Kiln,

Address

Chak Agra,R.S.Pura
'S"ror" Kothey, Bishnah

Sarore Kothey, 9ishnah
Badyal Brahmana R.S.Pura

Sarore Camp, Bishnah

lcfr.t Agra,R.S.Pura

Khozipur, Bishnah

Badyal Brahmalg R.S.Pura

Chak Agra,R.S.Pura

Badyal Brahmana R.S.Pura

Badyal Brahmana R.S.Pura

Sarore, Bishnah

Soungli ,Bishnah
Badyal Brahmana R.S.Pura

Badyal Brahmana R.S.Pura

Chak Agra,R.S.Pura

Khairi, Bishnah

Khairi, Bishnah

Najwal, Bishnah

Naari Khaper, R.S.Pura

Chak Mian Sukha Singh, Bishnah

Chak Agra,R.S.Pura

Chak Agra,R.S.Pura

Badyal Brah mana, R.S.Pura

Badyal Brahmana,R.S.Pura

Badyal Brahmana, R.S.Pura

Chak Agra,R.S.Pura

Sarore, Bishnah

i 
Aadyal Brahmana, R.S.Pura

Khepar, R.S.Pura
lKaryal, Brahmana

Chak Bala, R.S.Pura

Thikrian, R. S. Pura

91 Jammu

Jammu South

Jammu South

Jammu South92 Jammu

93 Jammu Jammu South

94 llrrnru l:.rru south 
]

Kala Brick Kiln
ghagwati Brick lndustrY

Zamindara Brick lndustries

Krishna Brick lndustrY

Ankur Brick Kiln

Shambu Brick Kiln

Guru Teg Bhadur Brick Kiln

Mahajan Brick lndustrY

Vikas Brick lndustries

Amar Bricks & Tiles lndustrY
lseelm Brick & Tile lndustrY

Itajwat Brick & Tile lndustrY
iJawala Brick Kiln
I

Shree Maha Shakti Brick Kiln

Mahavir Brick lndustrY

New Om Brick Kiln

Chand Brick Kiln

Gurmukh Singh Brick Kiln

Gurdial Brick Kiln

I 
St',r1r, Brick I ndustrY

Karan Brick Kiln

Banarasi Lal Satpal Brick lndustry

Jandyal Brick Kiln

United Brick FactorY

Qutab Din Brick Kiln

104

105

106

LO7

108

109

110

7L1
1L2
113

tt4
115 Jammu Ja mmu South T.S.Puran Brick Kiln,

Name of Brick Kiln
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TechnologyValidity or
Expiry date

Consent StatusDistrictRegion1+,

Bu ll-tre n ch31-Mar2073Expired CTOMajua, Bishna

Name of Brick Kiln

Brick Kiln

Address

Sa ruJammu SouthJammu116
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r}{f,
Winter offi ce: Novernber-April
Parivesh Bhawan, Gladini,
Transporl Nagar, Nmal,
Janmu-180006
Ph./Fax.0191-2476925

Government of Jammu and Kashmir
J&K Pollution Control Contmittee

mail:

Sunrner office: May-October
Sheikhtl-Alarn campus,
Behind Govt. Silk factory,

Rajbagh, Srinagar (J&K)- 190008
Ph./Fax.0194-2311165

MHffw',

District Magistrate,

District Kathua.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Kathua.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Comrnissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22"d February 2022 read with Notification GSR
895 (E) dated 15th December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 59412022 titled "syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alta, issued the
following directions:

"7. All the concerned District Magistrotes and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE / CTo from JK
PCC and without due compliance with environmental norms."

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Kathua shall ensure that in district Kathua -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Kathua is further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Kathua

No:-
Date:-

sd/-
(Vasu Yadav) IFS

Chainnan

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, civil Secretariat,Jammu / srinagar.

2) Divisional Commissioner, Jammu.
3) Inspector General of police, Jammu.
4) Senior Superintendent of Police, District Kathua for information and similar

necessary action.
5) Regional Director, Pollution Control Committee, Jammu for information and

necessary action.
6) Divisional officer, J&K Pollution Control Committee, Kathua for information and

necessary action.

(K
Member

l.

ll.

JKPCCATGT t r3ot g 
t t - & I y'

/B-o t-2024.

r\n
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[lilq rr-qr-s 3(i)] $lT{d s'I {rcilFr : srgTaTwt

frquf : W ft{q eTT{d h <rqq-a, GRITaT(uT, iTT{t II, qo-s 3, sq-qus (i) t 11rftq 19 qdqr, 19g6 +
+'l-.31t. 844 (3T) 6rtr Yrrfelil fr-q rq t *{ 04 er+qqq, 2021 fr 3Tff{s-fl vr.m.ft. 124 FT)
arcr sifrq sr< frqfrftrtr frq tr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2022

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules fr,ther to
amend the Environment (Protection) Rules, 1986, namely:-
l. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Arnendrnent Rules, 2022.

(2) They shall come into force on the date of their publication in the Offici al Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74,the
following entry shall be substituted, namely. -

Notes :

l.

a
J

2.

All new brick kilns shall be allowed only with zig-zagtechnology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zagtechnology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be convertid ti zig-zagtecinology or veftical shaft or use
Piped Natural Gas as fuel in brick making within a period of 1a) one y.ui in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Ceniral pollution Control Board(b) two years for other areas. Fufther, in cases where Central Pollution Control Board/State
Pollution Control Boards,/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, t5rres, plastic, hazaidous waste shall not be allowed in brick
kilns.

Brick kilns shall construct petmanent facility (port hole and platform) as per the norms or design
laid down by the central Pollution control goaid for monitoring of emissions.
Particulate Matter (PM) results shall be normalized at 4%o co2as below:
PM (normalized): (PM (measured)x 4%)l (% ofCO2 measured in stack), no normalization in case
CO2 measured> 4oh. Stack height (in metre) shall also be calculated by fonnula H:l;e;l i;;;;
Q is Soz emission rate in kg/hr), and the maximum of two shall apply.

3

4.

5.

4 rick Particulate matter in stack emission 250 mgA{m3
Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

l4 m (at least 7.5m
from loading platform)

l6 m (at least 8.5m
from loading platform)

Minimurl stack height (Other than Vertical Shafi Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity or more than 30,000 bricks per day

24m
27m
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4 THE GAZETTE OF INDIA: EXTRAORDINARY tPARr ll-SEC. 3(i)l

6. Brick kilns should be establish ed at aminimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Cornmittees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of one kilornetre from an existing brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concetned authorities including mining department of the

concerned State or Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

1 l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-l 501 7/35/2007-CPW]

NARESH PAL GANGAWAR, Addl. SecY'

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i) vide number S.O. A++6), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 7z4(E),dated the 04th October,2O2l.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by tl.re Controller of Publications, Delhi-1 10054. ALoKKUMAR :::'*igf,,iH,'H*
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2 THE GAZETTE OF INDIA: EXTRAORDINARY [Panr II-Sec. 3(i)]

w.g w <eIT if, sfl- qrg FrRfi xia-q qrfrrrlkfi-q s-{Eur G-iiTur fr€lrr.q q-{Eq- fr-{-{ui
*€lrqvq ftiTr qfrR t gr{ Fq t qfh+ r+r qRrqlqrq-fi-{r Gnft fi t, Et qrtqr oTf*rrft
dt r"

[.Fr.rt. q- 1 s0 1 z I 3s I 2oot -fffc-*-{
ctqr qrq riTqr(, e{q( qfrE

friEquf : {cT ft{q qR( *' trq.rT, BrTTTetr{u[, Tr{ 2, re.tg 3, gqcie (i) fr Ti. "F.L3I1. g44(BI), drfiE-
tg q"iT(, 1986 artl Tfl-fird fr'q .r{ t *{ ga+-13iftq $qfrem 3TBq-q-{r t. ffi.sr.ft. 414(3T),

ilrftq 5 T{, 2023 arrr frqr r-{TT sl-t I

MINISTRY OF,ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the l5th December,2023

G'S'R' 895(E).Jn exercise of the powers conferred by sections 6 and, 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1' Short title aud commencement.-- (l) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2' In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at Sl. No. 74, for note no. 2, the
following entry shall be substituted, namely: -

'2' The existtrtg brick kilns which are not following zig-zag tecltnologl, or vertical sha/i or use piped natural gas
as.fuel in brick making shall be c.onverted to zig-zag technologl, or vertical shaJi or use piped rrutural gas as fuel inbrick making within a period of :

(a) one year w'e'f 2 j .02 ' 202 3 in case oJ' kitns located within ten kilometers radius of non-attainment cities; except
those located in million plus population cities, NCR districts, and criticailv & severaily polluted ctreas as
categorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.

Provided that in case where Commission Jbr Air Qualit.v Management / Central polltilion Control Board /
State Pollution Control Board / Pollution Control Committee has separately issued more stringent Norms/
timelines, such orders shall prevail. ,,

[F. No. Q-t s0t7 t3s t2007-Cpw]

NARESH PAL GANGWAR, Addl. Secy.
Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),

vide number S'o- 844 (E) dated the l9'h November 1986 and last amended , vide notification number G.S.R.
414(E) dated the 05th June, 2023.

Uploaded by Dte. of Printing at Government of India press,

and Published by the Controller ofpubll
, Ring Road, Mayapuri, New Delhi- I I 0064
ications, Delhi-l ,l0054. 

MAN'TKUMAR
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* Region District Name of Brick Kiln Address

Birsu chak Hiranagar, Kathua

Sakta Chak Kathua

Sakta Chak, Kathua

Dhar Phinter Billawar, fathua

Mahi Chak, Kathua

Sumwan More, Kathua

Nagri, Kathua

Goond Nagri, Kathua

Kharote, Kathua

Kishanpur Kandi Hgr, Kathuq

Sakta Chak, Kathua

Sakta Chak, Kathua

Alu Chak Hiranagar, Kathua

,Goond Nagri, Kathua

Balhar Hiranagar, Kathua

Parkohwal Hiranagar, Kathua

Kattal Bharmana Hgr, Kathua

Barnoti, Kathua

Palli Morh, Kathua

Sukho Chak Kattal Bharmana Hgr,

Kath ua

Seswan Hgr, Kathua
lKharote, Kathua

Sanjwan Hiranagar, Kathua

Muthi Kura Nangal, Kathua

Padyari, Kathua

Mahi Chak Flot Kathua

Sakta Chak, Kathua

Dharmkote Billawar, Kathua

Mertha Kathua

Chak Aidal PadYari, Kathua

Khan ur ', Kathua

Consent Status

Expired CTO

,Expired CTO

Valid CTO

Valid CTO

Valid CTO

Valid CTO

Expired CTO

Validity or TechnologY

Expiry dtte
3L-Mar-2O23 Zig-zag

31-Mar-2023 iZig-zag

31-Mar-2028 lZig-zag
31-Mar-2028 17lig-zag
31-Mar-2028 ',1ig-zag

31Jan-202j Zig-zag

3L-Mar-2O23 Zig-zag
3L-)an-ZO2] tlig'zag
31-Mar-2023 Zig-zag

31-Mar-2028 

"Zig-r^g
31-Mar-2023 tZig-zag

1

31-Mar-2028 Zig-zag

31-Mar-2023 Zig-zag

31-Mar-2023
31-Mar-2028
31-Dec-7027

Zig-zag

Zig-zag

Zig-zag

31-Mar-2028 Zrg-zag

31-Mar-2028 Zig-zag

31-Mar-2078 Zig-zag

24-Jan-2O23 Zig-zag

L!
L2

13

1,4

15

L6

L7

18

19

20

Jammu

,Jammu
Jammu

Jammu

Jammu
Jammu

Jammu

Jammu

Jammu

Jammu
Jammu

Jammu
Jammu

Jammu

Jammu
Jammu

Jammu

Jammu
Jammu

Jammu

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kath ua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Kathua

Expired CTO

Expired CTO

Valid CTO

Expired CTO

Valid CTO

Expired CTO

Expired CTO

Valid CTO

lvrtiO CrO

Valid CTO

Valid CTO

Valid CTO

Valid CTO

Jai Maa Brick Kiln

Bansi Lal Brick Kiln

Ganesh Brick Kiln

Sheetla Brick Kiln

Diwaker Brick Kiln

Jai Shanker Brick Kiln

Manu Brick Kiln

New Kathua Brick Kiln

Shiva Brick lndustrY

B.M. K. Brick Kiln

Durga Brick manufacturing lndustries

lndian Brick Kiln

Jai Durga Brick Kiln

Janta Brick Kiln

1K.D.B. lndustries
Karan Brick lndustries Brick Kiln

Krishna Bricks and Tile lndustrY

luxmi Brick Kiln

Mehta Brick Kiln

N. S. Brick Kiln

N.J. Brick Kiln+

Natraj Bricks & Tile lndustrY

New lndian Brick Kiln

New Natraj Bricks & Tiles lndustrY

Padyari Brick Kiln

Punia Brick Kiln

R.K. Brick Kiln

1s.s.x erl.t Kiln (sawarn Singh B.K.)

Shankar Brick Kiln

Vashino Brick Kiln

New Mahavir Brick Kiln

2t
22

23

24

25

Jammu
Jammu

Jammu

Jammu
Jammu

26 iammu
27 Jammu

28 Jammu

29 Jammu

30 Jammu

3L Jammu

Valid CTO

Valid CTO

Valid CTO

Valid CTO

Valid CTO

Expired CTO

Valid CTO
I

Valid CTO

'v"lid cto
Valid CTO

31-Mar-2028
31-Mar-2028
31-Mar-2028

31Jan-2028
31-Mar-2028
30-Sep-2023

31-Mar-2028
31.-Jan-2O28

31-Mar-2028
31-Mar-2028

31-Mar-2023

Zig-zag

Zig-zag

Zig-zag

Zig-zag

Zig-zag

Zig-zag
,,7ig-zag

lZig-zag
Zig-zag

Zig-zag

Bull-trenchE ired CTO

5

L

2

3

4

6

7

8

9

I10
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Sukha Chak Hgr, Kathua
31-Mar-2023 Bull-trenchExpired CTOSakta Chak, KathuaKath ua

Consent StatusAddressName of Brick Kiln

Bull-trench31-Mar-2023Ankush Brick KilnKathuaJammu32

31-Mar-2023 Bul!-trenchired CTO
Kath u a33

* Region District

Village Bani Chak Hiranagar, Kathua Expired CTO

Puran Si Chib Brick Kiln

date

Maha Luxmi Brick Kiln
Jammu
Jammu

Validity or Technology

34 31-Mar-2023 Bull-trenchExpired CTOTharakalwal Billawar, KathuaMata Sukrala Devi Brick KilnKathuaJammu35 Bull-trench3L-Mar-2023

31-Mar-2023 Bull-trench
37

36

Bull-trench31-Mar-2023

ired CTO

ired CTO

ired CTO

Sakta chak Kathua

S Kathuan Hira

Khan ur Hgr, Kathua
Jai Mata Vashno Devi Brick Kiln

Jandial and com any Brick Kiln

Ma n rises Brick Kiln

Kathua

Kathua

Kathua
Jammu

Jammu

Jammu38

I
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"*d*L,,,,
r*ktwp*{

Winter offi ce: Novernber-April
Privesh Bhawan, Gladini,
Trmspon Nagar, Nwal,
Janmu-180006
Ph.lFax.Ol9t-2475925

Government of Jammu and Kasltmir
J&K Pollution Control Commiilee ,MtffifiW,

Summer offi ce: May-October
Sheikhrl-Alan campus,
Behind Govt. Silk factory,

Rajbagh, Srinagar (J&K)- 190008
Ph./Fax.0194-2311165

m:il

District Magistrate,

District Bararnulla.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981' for regulation of Brick Kilns in District Baramuila.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 2l of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Govemment of
India vide Notification GSR 143 (E) dated 22d February 2022 read with Notification GSR
895 (E) dated l5tr' December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled,,syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alia, issued the
following directions:

"7. All the concerned District Magistrates and the Superintendents of
Police tn the UT of Jommu and Kashmir are directed to ens?lre that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and without due compliance with envtronmental norms."

Now, therefore, in exercise of powers under Section 3l (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Baramulla shall ensure that in district Baramulla -

i. no Brick Kiln is allowed to operate without valid consent from the J&K

Pollution Control Committee;

ii. brick kilns operating without valid Licenses from the Licensing Authority and

without valid consent from J&K Pollution Control Committee are closed

immediatelY.

District Magistrate Baramulla is fuither directed to acknowledge the receipt of these

directions within one week

Encl:- List of Brick Kilns in District Baramulla
sd/-

(Vasu Yadav) IFS
Chairman

No:- JKPCCN Grt3ot SoLVfilo
Date:- (B -01-2024.

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,

Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.

3) Inspector General of Police, Kashmir.

4) Senior Superintendent of Police, District Baramulla for information and similar

necessary action.

5) Regional Director, Pollution Control Committee, Kashmir for information and

necessary action.

6) Divisional Officer, J&K Pollution Control Committee, Baramulla for information

and necessary action.

Member

\\r1(K
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[TrrT rl-qu-s 3(i)] ETfd ifit (TcN=f : qqT?lTtut'

ftquf : {q fr{q qT{?r h' trqq-t, BI(TAT{v[, T[rr II, Gus 3, sq-q.u-s (i) t ilfrq 19 adq<, 19g6 +
frt.BII. 844 (Br) rrcr q-firflq)-( ftq,rq t efr{ 04 wqqqq, 2021 fr Brf}WTr vr.ry.ft. 224 Ft)
era eiftq er< fr'qmff, frq tr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the Z2nd F ebruary, Z02Z

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government heieby makes the following rules fuilher to
amend the Environment (Protection) Rules, 1986, namely:-
l. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74,the
following entry shall be substituted, namely: -

Notes :

l.

J

2

3

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall comply to theJe standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be converted ti zig-zagtechnology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of 1a; one y"ui-in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Ceniral pollution Control Board(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Coutrol Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazaidous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the central Pollution control Boaid for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4o/o cozas below:
PM (normalized): (PM (rneasured)x 4%)l (% of CO2measured in stack), no normalization in case
CO2 measured'> 4o/o. Stack height (in metre) shall also be calculated by formulu H=t+[6i i;i;;;
Q is Soz emission rate in kg/hr), and the maximum of two shall apply.

4.

5.

Particulate matter in stack emission 250 mgA{m3
Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

l4 m (at least 7.5m
from loading platform)

16 m (at least 8.5m
from Ioading platform)

74 rick

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity equal or more than 30,000 bricks per day

24m
27m
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4 THE GAZETTE OF INDIA : EXTRAORDINARY tPARr II-SEC. 3(i)l

6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

i. Brick kilns should be established at a minimum distance of one kilornetre from an existing brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees'

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals frorr the concerned authorities inch,rding mining department of the

concerned State ol. Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

I l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-l 501 7/35/2007-CPW]

NARESH PAL GANGAWAR, Addl. SecY.

Note : The principle rules were published in the Gazette of India, Extraordinary, Pafi II, Section 3, Sub-

section (i) vide number S.O. A++6), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 724(E),dated the 04'h October,2021.

Uploaded by Dte. of Printing at Govemrnent of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-1 10054. ALoKKUMAR ffi#,1AX,-H{.
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2 THE GAZETTE OF INDIA: EXTRAORDINARY IPARr II-SEC. 3(i)l

vrg w Eel-r fi,_"r{i qtg fl-ft-e s4em qrfrql*-frq s-$ur frriTut fr€lrr,q e-$rt- ft-.4-{uT
fr€lxqq"r fr{"q qfrft i gr{ 6q t BTt*s +-ft sRqq/q+-fmr qtt ft t, qt na*, qft*r.fi
{ft r"

lwr.fi. q-1 50 1 7 /3st 2oor -fi.ftsw{f

ctqr crf, rirTztr(, erq-< qfua

frquf : {eT fr{q flTil * rrq.r+, 3[qTe[rrq, qT{ 2, Eis 3, srcis (i) t Tt. sr.qr. g44(aT), drft.e
tg FiT(, 1986 drct s-frrfim ftq.rq t *( s65p 3iftq deiem srfh(-fiT €.. vr.rr.ft. 414(3T),

RTfr'e 5 W, 2023 il<r ft-{r rrq-r sTT I

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the l5th December,2023

G'S'R' 895(E)'Jn exercise of the powers conferred by sections 6 and, 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1' Short title and commencement.-- (l) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2' In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in enrry at Sl. No. 74, for note no. 2, thefollowing entry shall be substituted, namely: -

"2' The existing brick kilns which are not following zig-zag technologl, or vertical shafi or ,lse piped natural gas
as fuel in brick making shall be converted to zig-zag technology or verrical shafi or use piped tntural gas as Juel inbrick making within a period of :

(a) one year w'e'f' 23'02.2023 in case oJ'kilns located within ten kilometers radius of non-attainment cities; exceptthose located in million plus population ctties, NCR districts, and critically & severally poltuted qreas ascategorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.

Provided that itt case where Commissiort Jbr Air Qualit.v Management / central pollutiou Control Board /State Pollution Control Board / poltution Control Commiitee has separateb, issued rnore stringent Nonns/
timelines, such orders shall prevail. ,,

[F. No. Q-l s0t7l3sl2007-Cpw]

NARESH PAL GANGWAR, Addl. Secy.
Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),vide number s'o' 844 (E) dated the l9'h November 1986 and last amended, vide notifrcation number G.s.R.414(E) dated the 05th June, 2023.

by Dte. of Printing at Government ol India Press, Ring Road, Mayapuri, New Delhi-l 1 0064
Delhi-l10054. 

M^Nor

Uploaded
and Published by the Controller ofPublications,

ruM^R m?;ffiqrsr
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TechnologyValidity or

Expiry date
Consent StatusAddressName of Brick Kiln

Bu ll-tre nch28-Feb-2024Valid CTOBulgam Hygam BaramullaNational Brick KilnKashmir Baramulla

Dist rictRegion#

1

I
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Government of Jammu ond Kashmir
J&K Pollution Control Committee i8rLirt@r'\V/J L'5trsi! l}nrly tFrsret ..a il

FCd
Winter offi ce: Novernber-April
Parivesh Bhawan, Gladini,
Transpon Nagar, Naval,
Jarnmu-l 80006
Ph./Fax.0191-2475925

Summer offi ce: May-October
SheiHr-ul-Alarn campus,
Behind Govt. Silk factory,

Rajbagh, Srinagar (J&K)- 190008
Ph./Fax.0194-2311r65

mail.

District Magistrate,

District Shopian.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Shopian.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 2l of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashrnir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22d February 2022 read with Notification GSR
895 (E) dated 15th December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 59412022 titled "syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alia, issued the

following directions:

*7. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no

brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and without due compliance with environmental norms."

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and

Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate shopian shall ensure that in district Shopian -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Shopian is fuither directed to acknowledge the receipt of these
directions within one week.

Bncl:- List of Brick Kilns in District Shopian

No:-
Date

sd/-
(Vasu Yadav) IFS

Chairman

Copy to the:-
l) Financial commissioner (Additional chief Secretary) Department of Forests,

Ecology and Environment, civil Secretariat,Jammu / Srinagar.
2) Divisional Commissioner, Kashmir.
3) Inspector General of police, Kashmir.
4) Senior superintendent of Police, District Shopian for information and similar

necessary action.
5) Regional Director, Pollution control committee, Kashmir for information andnecessary action.
6) Divisional officer, J&K Pollution control comrnittee, shopian for information andnecessary action.

Mernber

il.

JKPCCAT3T t r3ot I I v_ A oZ
(B -01-2024.

l'"1(K.

l.

1343
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frqur: {q ft{q qRd h trqrz, BRrTar{u[, e{Trr II, GTs 3, sq-qu-e (i) t' ilrfte 19 qdq(, 19g6 +
EEI-.3II. 844 (3T) rrcr r+rf,qIo frq,rq t ei-( 04 or+({r, 2021 fr 3rff{-q-{r sr.+r.ft. 124 FT)
arcr eiftq er< rtqfrffa ftq tr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2022

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government heieby makes the following rules fgrther to
amend the Environment (Protection) Rules, 1986, namely:-
l. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Offici al Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

Notes

1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall comply to theie standards as stipulated in ihis
notification.

The existing brick kitns which are not following zig-zag technology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be converted to zig-zagtechnology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Fufiher, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct pennanent facility (port hole and platform) as per the norms or design
laid down by the central Pollution control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4o/o Co2as berow:

PM (normalized) : (PM (measured)x 4%)l (% of COz measured in stack), no normalization in case
CO2 measured> 4o/o. Stack height (in metre) shall also be calculated by formula H:14Q0'3 (where
Q is SOz emission rate in kg/hr), and the maximum of two shall apply.

2.

3

4.

5.

74 Particulate matter in stack emission 250 mgA.lms
Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

l4 m (at least 7.5m
from loading platform)

l6 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kihr capacity equal or more than 30,000 bricks per day

24m
27m

Brick
Kilns
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4 THE GAZETTE OF INDIA : EXTRAORDINARY IPARr II-SEC. 3(i)l

6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Cornmittees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of oue kilometre from an existing brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees'

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of the

concemed State or- Union Tenitory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

I l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-1 s01 7/3sl2007-CPw]

NARESH PAL GANGAWAR, Addl. SecY'

Note : The principle rules were published in the Gazette of lndia, Extraordinary, Part II, Section 3, Sub-

sectiln $) vide number S.O. t++6), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 7zfi(E),dated the 04th October,2027'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- I I 0064
and Published by the Controller of Publications, Delhi-1 10054. ALoKKUMAR f,:*,?X,?,13,'HI.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the l5th December,2023

G'S'R' 895(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Govetnment hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

l' Short title and commencement.-- (l) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in enrry at Sl. No. 74, for note no. 2, the
following entry shall be substituted, namely: -

"2. The existing brick kilns which are not.following zig-zag technolog.l, or vertical sha/i or use piped natural gas
asfuel in brick making shall be c'onverted to zig-zag technology or vertical shaJi or use piped natuial gas asJili rn
brick making within a period of :

(a) one year w.e.f. 2 j.02.2023 in case of kilns located within ten kilometers radius of non-attainment cities; except
those located in million plus population cities, NCR districts, and critically & severally polluted areas qs
categorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.

Provided that in case where Commission Jbr Air Quality Management / Central pollutiott Control Board /
state Pollution control Board / Pollution contror corumittee has separateb, isstted more stringent Norms/
timelines, such orders shall prevail. "

[F. No. Q-l s017l3sl2007-Cpw]

NARESH PAL GANGWAR, Addt. Secy.
Note: The principle tules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),

vide nu:ritber S.O. 844 (E) dated the l9'r'November 1986 and last amended, vide notification number G.S.R.
414(E) dated the 05th June. 2023.

Uploaded by Dte. of Printing at Government of India press, Ring Road, Mayapuri,
and Published by the Controller of publications, Delhi-l 10054.

New Delhi-l10064
MANoJ KUM^R li?'i*6h6'

1346



t

*

1

2

Region District Name of Brick Kiln Address

Sho Mir Brick Kiln Baba ian

S S H Brick Kiln Safa

Consent Status Validity or
date

CTO 01-Mar-2015

Technology

Zig-zagKashmir
Expired CTO 01-Mar-2015 Bull-trenchKashmir

__+- Expiry

l
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Government of Jammu and Kashmir
J&K Pollution Control Committee \vlifirry

*({
Winter offi ce: Novernber-April
Privesh Bhawan, Gladini,
Transport Nagar, Narual,
Jarnmu-l 80006
Ph,/Fax.0191-2476925

Surnrner offi ce: May-October
Sheikh+l-Alm campus,
Behind Gort. Silk factory,

Rajbagh, Srinagr (J&K)- 190008
Ph./Fax.0194-23U165

mail: membersecretarviksocb@smail.com

District Magistrate,

District Pulwama.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Pulwama.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Cornmittee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jamrnu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Comrnissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22"d February 2022 read with Notification GSR
895 (E) dated 15tr' December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled "syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alia, issued the
following directions:

*7. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE / CTo from JK
PCC and without due compliance with environmental norms."

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Pulwama shall ensure that in district pulwama -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Pulwama is further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Pulwama

sd/-
(Vasu Yadav) IFS

Chairman
No:- JKPCCAIGT/l30/ ll o- I 16
Date:- 1S-01-202a.

Copy to the:-

l) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, civil Secretariat,Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.
3) Inspector General of Police, Kashmir.
4) Senior Superintendent of Police, District Pulwarna for information and similar

necessary action.
5) Regional Director, Pollution Control Committee, Kashmir for information and

necessary action.
6) Divisional Officer, J&K Pollution Control Committee, Pulwama for information and

necessary action.

I

ll

tb^tD
(K. K

Member
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ero 3ifr'q e1-1 frqmtril frq tr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2022

G.S.R. f 43@).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-
l. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74,the
following entry shall be substituted, namely: -

Notes :

1.

J

2

All new brick kilns shall be allowed only with zig-zagtechnology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be converted to zig-zagtecinology or veftical shaft or use
Piped Natural Gas as fuel in brick making within a period of 1a1 one y"ui-in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Ceniral pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct petmanent facility (port hole and platform) as per the norms or design
laid down by the central Pollution control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4oh co2 as below:

PM (normalized) : (PM (rneasured)x 4%)l (% of CO2 measured in stack), no normali zationin case
CO2 measured> 4%o. Stack height (in metre) shall also be calculated by fonnula H:14e0.3 (where
Q is SO2 emission rate in kg/hr), and the maximum of two shall apply.

J

4.

5.

Particulate matter in stack emission 250 mgAllm3
Minimum stack height (Verrical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

14 rn (at least 7.5m
fi'om loading platform)

16 m (at least 8.5m
from loading platform)

74 rick

Minimurn stack height (Other rhan Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity equal or more than 30,000 bricks per day

24m
27m
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

i. Brick kilns should be established at a minimum distance of one kilornetre from an existing brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concemed authorities including mining department of the

concerned State or Union Territory shall be obtained for extracting the soil to be used for brick

rnaking in the brick kiln.

I l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-l s01 7/35/2007-CPw]

NARESH PAL GANGAWAR, Addl. SecY.

Note : The principle rules were published in the Gazette of lndia, Extraordinary, Part II, Section 3, Sub-

section (r) vide number S.O. a++6), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 724(E), dated the 04th October,2O2L.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuli, New Delhi- I 10064
and Published by the Controller of Publications, Delhi-l 10054. ALoKKUMAR l::i::,'fff1,r,\1,-Sfl.
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v<g w Esn' fr,_q{i +tg fl-fue s?fa-{ Bil-*{il;+rfrq T$q ftq-{q fr€lrr"q s-$q ft-d-{ut-
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MINISTRY OF'ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATTON

New Delhi, the l5th December,2023

G'S'R. 895(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

l' Short title and commencement.-- (l) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in enrry at Sl. No. 74, for note no. 2, the
following entry shall be substituted, namely; -

'2. The existing brick kilns which are notfollov,ing zig-zag technologl, orvertical sha/i or use piped natttal gas
as.fuel in brick making shall be c,onverted to zig-zag technologl, or vertical shaJi or use piped trutuial gas as Jiti fn
brick making within a period oJ':

(a) one year w.e.f, 2 3 .02 .202 3 in case oJ' kilns located within ten kilometers radius of non-attainment cities; except
those located in million plus population ctties, NCR districts, and critically & severolly pottuted ,r"o, ),
categorized by CPCB;

(b) one year u,.e.f. 23.02.2024 in c,ase of other kilns.

Provided that in case where Commission Jbr Air Quatity Management / Central pollutiort Control Board /
State Pollution Control Board / pollution Control Committee has separatell, isstted more stringent Norms/
timelines, such orders shall prevail. ,,

[F. No. Q- I s0l7l35/2007-Cpw]

NARESH PAL GANGWAR, Addl. Secy.
Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),

vide nurtbet S.O- 8.44 (E) dated the l9'l'November 1986 and last amended, vide notification number G.S.R.
414(E) dated the 05th June, 2023.

Uploaded by Dte. of Printing at Government of India press,

and Published by the Controller ofpubll
, Ring Road, Mayapuri, New Delhi-110064
ications, Delhi-l 10054. M^No,(uMra H?iE,*,

VEM
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# Region District Name of Brick Kiln

Sonaullah Brick Kiln

Hamdaniya Brick Kiln

Shalimar Brick Kiln

Hilal Brick Kiln

Star Brick Kiln

Allie Brick Kiln

Bashir Alqad Magray

Sunflower Brick Kiln

Dar Brick Kiln (a15)

Zaffron Brick Kiln

LBK changed into Bhat Brick Kiln (151)

Jalal Brick Kiln

Sunrise Brick Kiln

Magray Brick Kiln

Thoker Brick Kiln (A-No)

Mir Brick Kiln

Kamran Brick Kiln 777

M.J Golden Brick Kiln

Budshah Brick Kiln

JKB Sanzan (15L)

417 Brick Kiln changed into 7HH

Shahoora Brick Kiln (ATM)

Gulmour Brick Kiln

Dar Brick Kiln

Jehlum Brick Kiln 407

Dar Brick Kiln

Five Star Brick Kiln

Address

Oukhoo Kakapora Pulwama

Oukhoo Kakapora Pulwama

Oukhoo Kakapora Pulwama

Oykhoo Kakapora Pulwama

Oukhoo Kakapora Pulwama

Oukhoo Kakapora Pulwama

Shith Parraypora Pulwama

Audoora Pulwama

Alliepora Shahoora

Wahipora Pulwama

Nownagri Pulwama

Rambirpora Newa Pulwama

Rambirpora Newa Pulwama

Lalgam tral
Audoora Pulwama

Hastikhud Zadoora Newa

Parigam Newa

Wahipora Pulwama

Audoora Pulwama

Astanpora Sanzan

Achan Litter Pulwama

Audoora Pulwama

Tumchinowpora
Tumchinowpora
Tumchinowpora
Hastikhud Zadoora Newa

Wah ra Pulwama

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

lValid CTO

Expired CTO

Expired CTO

Without consent

Valid CTO

Without consent

01-Feb-2024 Bull-trench

Consent Status Validity or
Expiry date
Ot-Feb-2024
01-Mar-2014
19-Dec-2023

1"9-Dec-2O23

01-Oct-2023

18-Oct-2014

01Jan-2015

OL-Feb-2024

Technology

Bull-trench
Zig-zag

,Zig-zag
Bull-trench

Bull-trench

Bull-trench

Bull-trench

Bull-trench

Ag-zag

Bull-trench

t
2

3

4

5

6

7

8

9

10

11,

Kashmir
Kashmir
Kashmir
Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir
Kashmir

Kashmir

Pulwama
Pulwama
Pulwama
Pulwama

Pulwama

Pulwama

Pulwama

Pulwama

Pulwama
Pulwama

Pulwama

Pulwama
Pulwama

Pulwama
Pulwama

Prl*.r.
Pulwama
Pulwama

Pulwama

Pulwama

Pulwama
Pulwama

Pulwama
Pulwama

Pulwama
Pulwama
Pulwama

L2

13

1.4

15

16

17

18

L9

20

22

23

24

25

26

27

2L

Kashmir
Kashmir

Kashmir
Kashmir
Kashmir

Kashmir
Kashmir

Kashmir
'Kashmir

Kashmir
Kashmir

Kashmir

Kashmir

Kashmir
Kashmir

lKashmir

Expired CTO 
l

Without consent

Expired CTE

Without consent

Without consent

Without consent

Expired CTO

Without consent

Without consent

Without consent

Without consent

Without consent

Without consent

Without consent

Valid CTO

Without consent

L2-Aug-2OL4

0L-Aug-1998

31-M;rj?qry

O1-Feb-2024-

Bull-trench
Bull-trench

Bull-trench
Bull-trench
gull-trench

Bull-trench

Bull-trench
Bull-trench

Bull-trench

Bull-trench
Bull-trench

Bull-trench
Bull-trench

Bull-trench
Zig-zag

Bull-trench

--t
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Government of Jammu and Kashmir
J&K Pollution Control Cornmittee ,#ffifw

p{t
Winter ol'fi ce: Novenrber-April
Parivesh Bhawan, GIadini,
Transpoft Nagar, Narual,
Jarnmu- I 80006
Ph./Fax.0l9L-2476925

Summer offi ce: May-Oclober
Sheiklurl-Alarn campus,
Behind Govt. Silk factory,
Rajbaglr, Srinagr (J&K)- 190008
Ph./Fax.O194-23U165

mail:

District Magistrate,

District Anantnag.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of poltution) Act,
1981, for regulation of Brick Kilns in District Anantnag.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Cornrnittee under section 2l of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22d February 2022 read with Notification GSR
895 (E) dated 15tl' December 2023. has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 59412022 titled,,syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alia, issued the
following directions:

"7. All the concerned District Magistrates and the Superintendents of
Police in the (IT of Jommu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and without due compliance with environmentar norms."

Now, therefore, in exercise of powers under Section 31 (A) of Air (prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Anantnag shall ensure that in district Anantnag -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Comrnittee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Anantnag is further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Anantnag

sd/-
(Vasu Yadav) IFS

Chairman
No:- JKPCCAIGrtt3)t 163- I B1 .

Date:- 18-01-2024.

Copy to the:-

l) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.
3) Inspector General of Police, Kashmir.
4) Senior Superintendent of Police, District Anantnag for information and similar

necessary action.
5) Regional Director, Pollution Control Committee, Kashmir for information and

necessary action.
6) Divisional Officer, J&K Pollution Control Committee, Anantnag for information and

necessary action.

Member

r\,^f
(K.

i.

ll.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2022

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 ofthe Environment
(Protection) Act, 1986 (29 of 1986), the Central Government heieby makes the following rules further to
amend the Environment (Protection) Rules, 19g6, namely:_

l. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Offici al Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74,the
following entry shall be substituted, namely: -

Notes :

l.

2

All new brick kilns shall_be allowed only with zig-zagtechnology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be converted ti zig-zagtecinology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of 1i; one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central pollution Control Board(b) two years for other areas. Furlher, in cases where Central Pollution Control Board/State
Pollution Control Boards,/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Nafural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazaidous waste shall not be allowed in brick
kilns.

Brick kilns shall construct pennanent facility (port hole and platform) as per the norms or design
laid down by the central Pollution control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4%o co2as below:
PM (normalized) : (PM (rneasurcd)x 4%)l (% of CO2 measured in stack), no normali zationin case
CO2 measured> 4o/o. Stack height (in metre) shall also be calculated by fonnulu H=t+qiii;i;;;
Q is Soz emission rate in kg/hr), and the maximum of two shall apply.

3

4

5

Particulate matter in stack emission 250 mgAim3
Minimum stack height (Verrical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

14 rn (at least 7.5m
from loading platform)

l6 m (at least 8.5m
from loading platform)

,r74 k

inimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity equal or more than 30

M

per day,000 bricks
24m
27n
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick

kiln to avoid clustering of kilns in an area'

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concemed authorities including mining department of 
Jh9

concerned state oi- Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

I 1. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks"'

[F. No. Q-l 501 7/35/2007-CPW]

NARESH PAL GANGAWAR, Addl' SecY'

Note : The principle rules were published in the Gazette of lndia, Extraordinary, Part II, Section 3, Sub-

section (i) vide number S.O. S++1f), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 7z4(E),dated the 04'h October,2027.

Uploaded by Dte. of Printing at Govemment of India Press, Ring Road, Mayaputi, New Delhi- I I 0064

and Published by the Controller of Publications, Delhi-l 10054. ALoKKUMAR m?,H,'l,tg,Yt'
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rcg ve <QTT t, sil- Tt-g fl-fue mia-q B{rfrq/;Fftq y1qq- fi{"nT fr€lrr.q T{qur fr.{Tq.
fr€lrqwq fti"q qfrfr t gr{ 6c t 3Tt*fi +,fr{ qfu{qlqq,q-fmr qrt ft t, qt qr?qr urf+drfi
€tt r"

ls, .{'. q- 1 5o 1 zlsslzooz-fifrs-T]

ctqi c1.q rirl"tR, eTqT gR{
fttqur: {rT ftqq Trad *' rrutrcT, srgTelpr, qr{t 2, Eie 3, sqcie (i) fr Ti. s-t.3tr. g44(tsT), ilrft-q-

19 4{qq, 1986 aru Tf,rtqlil frq rq t *i v++r iiifrq fr,qta-c aifDEq-{r d.. sr.+r.fr. 414(BT),

Trfi=q 5 W, 2023 trRl ft-+r rnn qr 
I

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the l5th December,2023

G'S'R. 895(E).-In exercise of the powers conferred by sections 6 and. 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

I' Short title and commencement.-- (l) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at Sl. No. 74, for note no. 2, the
following entry shall be substituted, namely: -

"2. The existing brick kilns which are not following zig-zag technologl, or vertical sha/i or use piped natural gas
asfuel in brickmakittg shall be convetled to zig-zag technoligy orverrical shaJi or use piped natural gas as.fi:tel in
brick making within a period of :

(a) one year w.e.f. 23.02.2023 in case of kilns located within ten kilometers radius of non-attainment cities; except
those located in million plus population cities, NCR districts, and critically & severally polluted or"o, ),
categorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.

Provided that in case where Commission Jbr Air Quatity Management / Central pollution Control Board /
State Pollution Control Board / Pollution Control Committee has separately issued more stringent Nonns/
timelines, such orders shall prevail. ,,

[F. No. Q-t s\ti /3s/2007-Cpw]

NARESH PAL GANGWAR, Addl. Secy.
Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),

vrde number S.O. 844 (E) dated the lgth November 1986 and last amended, vide notifrcation number G.S.R.
414(E) dated the 05th June, 2023.

Uploaded by Dte. of Printing at Government of India press,

and Published by the Controller of publ:
, Ring Road, Mayapuri, New Delhi-l10064
ications, Delhi-l 10054. MANor(uM^R ffi?;*,*,

WM &,nu6D!,
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# Region District Name of Brick Kiln

Prime Brick Kiln

lmran Brick Kiln

Sun Brick Kiln

,Adil Nisar Brick Kiln

Shaheen Brick Factory
Abass Brick Kiln

Shabnum Brick Kiln

Bilal Brick Kiln

DBR Brick Kiln

Suraj Brick Kiln

Mir Brick Kiln

New Hilal Brick Kiln

MNKBrickklin
JAN brick Kiln

Tata Brick Kiln

Gulal Brick Kiln

Ruksar brick Kiln

Shabir Brick Kiln (Now DBZ)

Khushal Brick Kiln

Fiyaz Ah Brick Kiln

Mushtaq Ah Bhat (OOX Arict filn)
Chinar Brick Kiln

Dar Brick Kiln (DBF)

D CO Brick Kiln

Hamdard Brick Kiln

DBZ Brick Kiln

Wani Brick Kiln

Jannat Brick Kiln

Shaban Brick Kiln

Bhat Brick Kiln

Showket Brick Kiln (A One)
Wani Brick Kiln

Address

Damjan Vessu

lmmoh Achabal
l

Drenin Dawlatabad
Nunwane Brakpora
Ganoor Katchpora

I Brakpora Bulbul Nowgam
Mirchak Mattan
Thajwara Achabal
Sangdan

Nunwane Brakpora
Shalipora Achabal

Shalipora Achabal

,Bumthan ANANTNAG

Thajwara Anantnag
Sangdan Anantnag
Katchpora
Shamshipora Mattan
Katchpora

lmmoh Achabal
Katchpora Anantnag
Katchpora Anantnag
Kulgad Achabal

Shamshipora Mattan
Ganoor Katchpora
Hajipora Donipawa
Monghal Anantnag
Thajwara Achabal

Lalan Ganoor Anantnag
lmoh Check Anantnag
lalipora Anantnag
Ganoor Katchpora
Kul d Achabal

1,

2

3

4

5

6

7

8

9

10

1.L

12

13

1,4

15

L6

t7
18

19

20

21.

22

23

24

25

26

27

28

29

30

31

32

T

I

Kashmir
Kashmir
Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir
l

Kashmir
Kashmir

Kashmir
Kashmir

Kashmir
Kashmir

Kashmir
Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir
Kashmir
Kashmir
Kashmir

Kashmir

Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantn

Valid CTo

Valid CTo

Explred CTO

Valid CTO

t{a!id cro
Expired CTO

Valid CTO

Expired CTO

Valid CTO

Explred CTO

Valid CTO

Valid CTO

Expired CTO

Valid CTO

Valid CTO

Expired CTO

Valid CTO

Without consent
Valid CTO

Without consent
Without consent
Valid CTO

Valid CTO

Valid CTO

Without consent
Without consent
Valid CTO

Without consent
Valid CTO

Valid CTO

Without consent
Valid CTO

Bu ll-trench
Bull-trench
Bull-trench

tZig-zag

Bull-trench

Bull-trench

Bull-trench

Lg-zag

,Bull-trench
Bull-trench

Zig-zag

Zig-zag

Bull-trench
Zig-zag

Zig-zag

Zig-zag

Bull-trench
Bull-trench

Zig-zag

Bu ll-trench
Bull-trench

Zig-zag

Bull-trench

Bull-trench
Bull-trench

Bull-trench
Zig-zag

Bull-trench
iBull-trench

Bull-trench
lBull-trench

Consent Status Validity or
Expiry date

29-Feb-2O24

29-Feb-2024
04-Aug-20L4
29-Feb-2024

29-Feb-2024

L5-Mar-2014

28-Feb-2o24

1.4-Mar-2014

29-Feb-2024

03-Aug-2014

29-Feb-2O24

29-Feb-2O24

06Jun-2012
29-Feb-2O24

29-Feb-2O24

01-Nov-2023
29-Feb-2024

29-Feb-2O24

29-Feb-2024

29-Feb-2024

29-Feb-2O24

29-Feb-2024
29-Feb-2O24

Technology

29-Feb-2024 Zig-za

i

_l

_1

29-Feb-2024
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#

33

Region

Kashmir

lrashmir
lKashmir
l

Kashmir

irashmir

Anantnag
Anantnag
Anantnag

Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantnag
Anantna

29-Feb-

29-Feb-

Bull-trench

Zig-zag

District Name of Brick Kiln Address

Anantnag Diamond Brick Kiln (New Shahi Hamdan) Dailgam Anantnag

Consent Status

Without consent

Valid CTO

Valid CTO

Valid CTO

Valid CTO

Valid CTO

Valid CTO

Without consent
Without consent

Without consent
Valid CTO

Without consent

Without consent
Without consent

Without consent
Without consent

Without consent
Valid CTO

Without consent

Valid CTO

Without consent

Without consent

Without consent

Validity or Technology

Expiry date
Bull-trench

29-Feb-2O24 Bull-trenchSN Brick Kiln

Ruksar brick Kiln

Khursheed Brick Kiln

Barkat Brick Kiln

Hamdard Brick Kiln

Gareeb Nawaz Brick Kiln

JK Brick Kiln (MBK)

Yatoo Brick Kiln (C50) 2

Shahi Hamdan Brick Kiln

DBZ Brick Kiln

DBZ Brick Kiln

Heevan Brick Kiln

Rayaz Ahmad (Now RR) Brick Kiln

Taj Brick Kiln (Mohd Amin)
ZumZum Brick Kiln

Yatoo Brick Kiln (C50)

Itoo Brick Kiln (DBZ)

Evergreen Brick Kiln (707)

Tata Brick Factory

Gousul-Azam Brick Kiln (D50)

Shahi Hamdan Brick Kiln (DAR)

lmran Brick Kiln

Aang Matipora Anantnag
Kondpora Shamshipora Mattan

l

Thajwara

Wanihama Anantnag

Aang Matipora Anantnag
Breenti Anantnag
MonghalAnantnag
Sangdan Anantnag

Breenti Anantnag

Aang Matipora Anantnag
Badragund Anantnag

Lalan Ganoor Anantnag
Lalan Near Railway Line Ang

Lalan Ganoor Anantnag
Damjan Vessu

Mughalgund Bonigam Ang

Sandoo Nowgam Ang

Nussu Badragund

Seepan Anantnag

Drenin Dawlatabad

Sesman Damjan Anantnag
lmoh Sheli ra

3i-
3!_
36

37

38

39

40

4L

I
2024
2024

Kashmir

Kashmir

Kashmir

Kashmir

42 Kashmir
43 lKashmir

44 Kashmir
45 Kashmir

46 Kashmir
47 Kashmir

48 Kashmir
49 Kashmir

50 Kashmir

51 Kashmir

52 Kashmir

53 Kashmir

54 Kashmir

55 Kashmir

I

29-Feb-2O24 Zig-zag

29-Feb-2024

29-Feb-2024

Bull-trench

Bull-trench

7ig-zag

Bull-trench

Bull-trench

29-Feb-2O24 Bull-trench

Bull-trench

Bull-trench
Bull-trench
Bull-trench

Bull-trench
Bull-trench

29-Feb-2024 Bull-trench
Bull-trench

29-teb-2O24 Bull-trench

Bull-trench

Bull-trench

Zi -z
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Government of Jammu and Kashmir
J&K Pollution Control Cotnmittee ,,st*[ffi'

'rue
Winter offi ce: Novernber-April
Parivesh Blrawan, Gladini,
Transport Nagar, Narwal,
Jarnrnu-l 80006
Ph,/Fax.0191-2476925

Summer offi ce: May-October
Sheikhll-Alan campus,
Behirrd Govt. Silk factory,

Rajbagh, Srinagar (J&K)- I 90008
Ph./Fax.0194-23U165

mail: membersecretarvi kspcb@gmail.com

District Magistrate,

District Kulgam.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Kulgam.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Comrnittee under section 2l of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jarnmu and Kashmir Brick Kiln (Regulation) Act,2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Governrnent of
India vide Notification GSR 143 (E) dated 22d February 2022 read with Notification GSR
895 (E) dated l5tr' December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environtnent (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 59412 022 titled.,syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alia, issued the
following directions:

"7. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and without due compliance with environmental norms.,,

Now, therefore, in exercise of powers under Section 3l (A) of Air (prevention and
control of Pollution) Act, 19g1, the following directions are hereby issued:
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District Magistrate Kulgam shall ensure that in district Kulgam -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Comrnittee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Kulgarn is further directed to acknowledge the receipt of these
directions within one week

Encl:- List of Brick Kilns in District Kulgam

sd/-
(Vasu Yadav) IFS

Chairman
No:- JKPCCAIGT:T3): /?6- Be.
Date:- tA-01-2024.

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.
3) Inspector General of Police, Kashmir.
4) Senior Superintendent of Police, District Kulgam for information and similar

necessary action.

5) Regional Director, Pollution Control Cornmittee, Kashmir for information and
necessary action.

6) Divisional Officer, J&K Pollution Control Committee, Kulgam for information and
necessary action.

(K
Member S

t.

ll

ot\r'f
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['lrriT il-we 3(i)] qT(il;fit {"rq=r : 3rqTaT{lt

frqur: {q fr{q rrr(il * trqqa, BlTITeJr{u[, $IT{r II, qus 3, srt-qtrs (i) t ilrfro 19 adq<, 19g6 +
s-l'.31t. 844 (3r) drcr rfirfer{ frq rq t *r 04 er4q41, 2021 fr Brfrysir sr.+r.ft. 124 @)
ar<r siftq en riqfrFtrr frq tr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd F ebruary, 2022

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government heieby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:_

l. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazene.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

Notes :

l.

aJ

2.

All new brick kilns shall_be allowed only with zig-zag technology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall lomply to th; standards as stipulated in thisnotification.

The existing brick kilns which are not following zig-zagtechnology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be convertid ti zig-zagtechnology or veftical shaft or usePiped Natural Gas as fuel in brick making within a period"of 1I; one year in case of kilns locatedwithin ten kilometre radius of non-attainment cities as defined by central pollution control Board(b) two years for other areas. Further, in cases where Cenrral pollution Control Board/StatePollution control Boards/Pollution control committees has separately laid down timelines forconversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/oragricultural residues. Use of pet 
"ok., 

ty..r, plastic, hazardous waste shall not be allowed in brickkilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or designlaid down by the cenrral pollution control B;ad for monito;.iif of emissions.
Particulate Matter (pM) resurts shalr be normalized at 4oh co2as berow:
PM (normalized) : (PM (measuted)x 4%)/ (% ofco2 measured in stack), no normali zationin caseco2 measured> 4%, Stack height 1in metre) shall also u".ul.riut.d by fonnula H:14e0.3 (whereQ is So2 emission rate in kg/htand the maximum 

"f 
.*",h;iirpprv

3

4

5

Particulate matter in stack emission 250 mgA.im3
Minimum stack height (Verrical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

14 m (at least 7.5m
from loading platform)

16 m (at least 8.5m
from loading platform)

,74 rick
S

imum stack height (Other rhan Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity equal or more than 3

Min

0,000 bricks per day

24m
27m
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

i. Brick kilns should be established at a minimum distance of one kilornetre from an existing brick

kiln to avoid clustering of kilns in an area'

g. Brick kilns shall follow process emissiorVfugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of !h9
concerned State 

^or 
Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

I 1. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-l 501 7/35/2007-CPW]

NARESH PAL GANGAWAR, Addl. SecY'

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i) vide number 3.O. a++6), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 7zfi(E),dated the 04th October,2027'

Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
Uploaded by

and Publishetl by the Controller of Publications, Delhi-1 I 0054. ALoKKUMAR @@t&qrMA
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v-Cg w EQIT if, T{T 4lg srfrA s"fem Bnfrq/hfi-c xqvur- fr"iuut- fr€lrr.q yqqq- fr--q-{ut-
m€ru-quq ft{Tur HRft t gr{ sq t ql*+ +-+r qRqq/gqq-frfi qrft ft t, Et entrr ertqqrfi
$t r"

lsr.fr'. +{- 1 s0 1 7 t ast2oot -trft€-€{f

ctqr T;q rir1z{R, BIT( HfrE
frqsr: {aT frTq qrw h rrqr+, ercrTe1rwl, eTTir 2, cis 3, sqGis (i) t Ti. s.r.3n. g44(sT), ilt=q.

t S n"iq{, 1986 Ertr rf,rfeld ftq .rq t *{ s++r aiftq frsfrer-{ Brff{q-{r fi. cr.mr.ft . 414(q),
?ir0q 5 E;t, 2023 Ar<r fr-cr q-qT erT I

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the l5th December,2023

G'S'R' 895(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1' Short title and commencement.-- (1) These rules may be called the Environment (protection) sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the official Gazette.

2' In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in enrry at Sl. No. 74, for note no. 2, thefollowing entry shall be substinrted, namely: -

"2' The existirtg brick kilns which are nor following zig-zag technolog.t, or vertical sha/r or use piped natural gas
as fuel in brick making shall be c.onverted to zig-zag technoligl, or vertical shaJi or use piped trutural gas as7uel inbrick making within a period o/':

(a) one year w'e'f' 2 j'02.2023 in case of kilns located within ten kilometers radius of non-attainment cities; exceptthose located in million plus population cities, NCR districts, and criticallv & severally polluted areas ascategorized by CPCB;

(b) one year w.e.f. 23.02.2024 in c.ase of other kilns.

Provided that in case where commission Jbr Air Quality Management / central pollutiotr control Board /state Pollution Control Board / Pollutiott control commiitee has separately isstted more stringent Nonns/timelines, such orders shall prevail. ,,

[F. No. Q-l s0l7l3sl2007_Cpw]

NARESH PAL GANGWAR, Addl. Secy.
Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),vide number s'o' 844 (E) dated the l9'h November 1986 and last amended, vide notification number G.s.R.414(E) dated the 05th June,2023.

Uploaded by Dte. of printing at Government of India press, Ring Road, Mayapuri, New Delhi- I 10064and Publ ished by the Controller of Publications, Delhi-l I 0054.
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# Region District Name of Brick Kiln Address

Baihama, Kulgam

Kilam

lV.rihot" Babapora

Kilam Kulgam

Hablish Kulgam

jNowa Chawg?m Bonigam

Baihama

Baihama

Hablish

Baihama
i

'Khrewan, LassiPora
l

Manigam

Bun Devsar

Chandiyan Kulgam

Hablish, Kulgam

Hablish

Adigam, Devsar

Kilam

Kilam

Baihama

Agroo

Mandhol Devsar Kulgam

Banghal Devsar

Nowa Boniogam

Yarhole Baba ra

Consent Status Validity or Technology

Without consent Bull-trench
Bull-trench

31-Mar-2015 Bull-trench
f

Bull-trench
:

lBull-trench

Bull-trench

Expired CTO o:-war-zors lsutt-irench

, fr-Oct-2015 ]Bull-trench
28-Feb-2015 Bull-trench

I

07-Sep-2012 Bull-trench

L4-Sep-2014 lBull-trench

1,

2

3

4

5

6

7

8

9

10

LI
12

13

L4

15

16

17

1B

19

20

2t
22

23

24

25

lKashmir
Kashmir
Kashmir

lKashmir

Kashmir
Kashmir

Kashmir

lXashmir
Kashmir
Kashmir

Kashmir

Kashmir
Kashmir

Kashmir
Kashmir
Kashmir

Kashmir
Kashmir

Kashmir

Kashmir
Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kul m

Krlgm
Krlg",

.Kulgam
Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Kulgam

Max Brick kiln,

515 Brick kiln,

lnsaf Brick Kiln

D.M. Brick Kiln

BPL Brick Kiln

F16 Brick kiln

Chinar Brick Kiln

Sooraj Brick Kiln

Tawheed Brick FactorY TBF

New Zum Zum Brick Kiln

Khrewan Brick Kiln (KBK)

Mohd Yousuf Bhat Brick Kiln

DBZ Brick Kiln

Dar Brick Kiln.

luoha Yousuf Bhat Brick Kiln 515

K2 Brick Kiln

CM Brick Kiln

FM Brick Klin

Chand Brick Kiln 70-B

Shahoora Brick Kiln

Towheed Brick kiln (CST)

Taj Brick Kiln

Mohammad Amin Rather B.K (70-R)

T.R.Brick Kiln

M.N Brick Kiln 51r.- A

02-Feb-2013 Bull-trench
Bull-trench

Bull-trench
Bull-trench
Bull-trench
iBull-trench

Bull-trench
Bull-trench

,Zig-zag
Bull-trench

Zig-zag

'Zig-zag
Zig-zag

ired CTO 31-Mar-2015

Without consent

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Without consent

Without consent

Expired CTO

Without consent

Without consent

Without consent
Without consent

Without consent

Without consent

Without consent

Without consent

Without consent

Without consent

Without consent

Without consent

Without consent za

I

I
i

-f
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Government of Jammu and Kaslrmir
J&K Pollution Control Conunittee r9urr@,'"!l 1s'n1,rsts Ln\{f tnrrrrrt .r 

-WC
Winter office: Novernber-April
Puivesh Bhawan, Gladini,
Transport Naga, Narual,
Janmu-180006
Ph./Fax.0191-2476925

Sumrner office: May-October
Sheikh-ul-Alan campus,
Belrind Gort. Silk factory,

Rajbagh, Srinagar (J&K)- I 90008
Ph./Fax.O194-2311165

mail: membersecretarviksocb@email.com

District Magistrate,

District Budgam.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Budgam.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Cornmittee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jarnmu and Kashrnir Brick Kiln (Regulation) Act,2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22d February 2022 read with Notification GSR
895 (E) dated l5tr' December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environrrent (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled "syed
Riyaz V/s UT of J&K and Others" in its order dated 04.01 .2024 has, inter alia, issued the
following directions:

"7. All the concerned District Mogistrates and the superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operatedwtthout obtaining crE/cro.from JK pcc
and without due compliance with environmentol norms."

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Budgam shall ensure that in district Budgam -

no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Comrnittee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Budgam is further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Budgam

sd/-
(Vasu Yadav) IFS

No:- JKpccN GTn3otl61 - (75 - chairman

Date:- I B-ot-zoz+.
Copy to the:-

l) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.
3) Inspector General of Police, Kashmir.
4) Senior Superintendent of Police, District Budgam for information and similar

necessary action.
5) Regional Director, Pollution Control Committee, Kashmir for information and

necessary action.
6) Divisional Officer, J&K Pollution Control Committee, Budgam for information and

necessary action.

(K.
Member S

ll.

'hS
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[l1Trr ll-€r-e 3(i)] $lT(il 6-f tl"Frrr : 3FTTelT{ut'

ftqur: {q ft{q rilTil * trqqt, 3rtlTar{q, e{T{r [I, qu-s 3, sq-qu-s (i) i'drfrq 19 q{qq, 19g6 +
6l'.31t. 844 (3r) arcr r+rfqta frq qq t *{ 04 e16q6q, 2021 fr Brf}q-fir sr.+r.ft. 724 FT)
ar<r eiftq en riqfrltrr ftq tr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, tbe 22nd F ebruary, 2022

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government heieby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:_

l. Short Title and commencement: -

(l) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI. No. 74, the
following entry shall be substituted, namely: -

Notes :

l.

2

All new brick kilns shall.be allowed only with zig-zag technology or vertical shaft or use of piped
Natural Gas as fuel in brick making and shall lomply to thie standards as stipulated in thisnotification.

The existing brick kilns which are not following zig-zagtechnology or vertical shaft or use piped
Natural Gas as fuel in brick making shall be converted ti zig-zagtechnology or vertical shaft or usePiped Natural Gas as fuel in brick making within a period"of 1I; one year in case of kilns locatedwithin ten kilometre radius of non-attainment cities as defined by central pollution Control Board(b) two years for other areas. Fufther, in cases where central pollution Control Board/StatePollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/oragricultural residues. Use of pet coke, tyres, plastic, hazaidous waste shall not be allowed in brickkilns.

Brick kilns shall construct pemanent facility (port hole and platform) as per the norms or designlaid down by the central pollution control goaia for monitoring of emissions.
Particulate Matter (PM) results shall be normalized at 4%o Co2as below:
PM (normalized) : (PM Qneasured)x 4%)l (% of Cozmeasured in stack), no normalization in caseCO2 measured> 4o/o. Stack height (in metre) shall also be calculated by fomulu ff:f +q;.i il;;;Q is So2 emission rate in kg/rrr), and the maximum of two shail appry.

J

4

5

Particulate matter in stack emission 250 mgA{m3
Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

l4 m (at least 7.5m
from loading platform)

16 m (at least 8.5m
from loading platform)

4

stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day
- Kiln capacity equal or more than

Minimurn

30,000 bricks per day

24m
27l^rr

J
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4 THE GAZETTE OF INDIA : EXTRAORDINARY IPARr Il-sEC. 3(i)l

6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of one kilornetre from an existing brick

kiln to avoid clustering of kilns in an area.

g. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

g. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals frorn the concemed authorities including mining department of the

concerned State 
^or 

Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

I l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-l 501 7 l3s 12007 -CPW)

NARESH PAL GANGAWAR, Addl' SecY'

Note : The principle rules were published in the Gazette of India, Extraordinary, Paft II, Section 3, Sub-

section (i) vide number S.O. S++1n), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 724(E), dated the 04'h October,202l.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Pubtished by the Controller of Publications, Delhi-1 10054. ALoKKUMAR 3:H,tr,Y'H,iH'
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2 THE CAZETTE OF INDIA: EXTRAORDINARY [Panr II-Src. 3(i)]

vrg ve Esr it,_sr{f ilg s-rfil-e sdffi qrftil+-frq e-$ut- F{"nT fr€lrr,q xRqur fr-rifl.
frslrqqq friTur qfrRr t gr{ sq t qif+ rfr< vfuqqlqrq-ftqT qrft fi t, qt .n*qr qf-twfi
tlt r"

tcrr.Tt. q- 1 50 1 t I 3st 2oo7 -fffi-cafl

ctqr rrf, rirTztr(, B{T( qfrq
ftiqur: W ftqq rTrril h mrr+, 3FHTelT(ur', Tt-{r 2, ris S, sTtjs (i) fr Ti. s-r.qr. g44(er), Trfte-

tg ftiq(, 1986 dRr Tfrrfe'rt ftq.rq t *{ sa+-l3iftq rtqfra-c qFfqq-{r ri. ffi.sl.ft. 414(BT),

TFfiq s W, 2023 arcr frqlqq-r eTT I

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the l5th December,2023

G'S'R' 895(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment (protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rutes, 1986, namely: -

l' Short title and cotnmencement.-- (1) These rules may be called the Environment (protection) Sixth
Amendment Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2' In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in enrry at sl. No. 74, for note no. 2, thefollowing entry shall be substituted, namely: -

u2' The existing brick kilns which are not following zig-zag technologl, or vertical shali or use piped natural gas
as fuel in brick making shall be converted to zig-zag tecinoigy ort,ertical sha/i or use piped ,latural gcts as fuel inbrick making within a period of :

(a) one year w'e'f' 2 j.02.2023 in case of kilns located within ten kilometers radius of non-attainment cities; exceptthose located in million plus population cities, NCR districts, and critically & severolly polluted areas ascategorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.

Provided that in case where commission Jbr Air Quality Management / central polhttiotr Control Board /State Pollution Control Board / pollution Control Commiitee has separatell, issued more stringent Norms/timelines, such orders shall prevail. ,,

[F. No. Q-t s0t7 /3s/2007_Cpw]

NARESH PAL GANGWAR, Addl. Secy.
Note: The principle rules were published in the Gazette of India, Extraordinary, part II, Section 3, Sub-section (i),vide rumber s'o' 844 (E) dated the l9'h November 1986 and last amended, vide notification number G.S.R.414(E) dated the 05th June. 2023.

by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- I I 0064
Uploaded

and Published by the Controller of Pub
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# Region District Name of Brick Kiln Address

Gudsathu
I

lchgam

Chattergam
Panzan, Chadoora

I

]Hushroo, Chadooyq

Kathir Gund, Chadoora
I

Kathir Gund, Chadoora
I

Gudsathu
:

lchitroo, Dangerpora

Gudsathu

lchkoot
lchkoot

Qa noongopora, Chadoora

chgam

1

2

3

4

5

6

7

8

9

10

11

72

13

T4

15

16

17

18

19

20

21.

22

23

24

25

26

27

28

29

30

31

32

33

Kashmir

Kashmir
. 
Budgam

Budgam

Budgam

I 
Budgam

Budgam

Budgam

Budgam
Budgam

Budgam

Budgam

Brdgam
Budgam
Budgam

Budgam
Budgam

Budgam
Budgam

Budgam

Budgam

Budgam

Budgam
Budgam

Kashmir

Kashmir
Kashmir

Kashmir

Kashmir

lKashmq
Kashmir

t-

Kashmir

Kashmir
Kashmir

Kashmir

Kashmir
Kashmir
Kashmir

Kashmir
Kashmir
Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir

Kashmir
I

Kashmir

Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir

Kashmir

Budgam

Budgam

Budgam
Budgam

i

Budgam
Budgam

Budgam
Budgam
Budgam

Budgam

lKohinoor Brick Kiln
I

Muheet Brick Kiln

Gem Brick Kiln

M ajid Brick Kiln

Baba Hyder Brick Klln

New Shalimar Brick Kiln
l

Bismah Brick Kiln

Shan Brick Kiln

Alamdar Brick Kiln

New Golden Arick t<iln

Red Rose Brick Kiln

Kashani Brick Kiln

New Shahzad Brick Kiln

lrfan Brick Kiln

Red Rose Brick Kiln

Dar Brick Kiln

Parvaiz Brick Kiln

Bhat Brick Kiln

Bismillah Brick Manufacture
Firdous Brick Kiln

Gousia Brick Kiln

Amin Brick Kiln

Tawakal Brick Kiln

Jeelan Brick Kiln

Rahat Brick Kiln

Chinar Brick Kiln

New Royal Brick Kiln

Gowhar Brick Kiln

New Gousia Brick Kiln

Qureshi Brick Kiln

Tariq Brick Kiln

High Land Brick Kiln

New Alamdar Brick Kiln

Panzan, Chadoora
Yarikalan, Chadoora
lchgam,Budgam

Hushroo, Chadoora

lchgam, Budgam

Mahawar, Budgam

Chitroo, Gudsathu

lchgam

Razwan, Budgam

Chitroo, Dangerpora

Chitroo, Dangerpora

Dooniwari, Chattergam
Aalipora, Mudbal, Chadoora

Gudsathu
Mirgund, Gudsathu
Kanir, Chadoora
Kulbugh, Wagor
Gopalsaif

Valid CTO
'vrlid cto
Expired CTO

]vqrlo cro
lExpired CTO

valid CTO

lValid CTO

lElnired Cro
Valid CTO

Valid CTO

Refused
I
Valid CTO

Valid CTO

Without consent

Valid CTO

Valid CTO

Valid CTO

Expired CTO

Expired CTO

Valid CTO

Without consent

Valid CTO

Valid CTO

Valid CTO

Expired CTO

Without consent
Without consent

Valid CTO

Valid CTO

Valid CTO

Without consent

Without consent

Exoired CTo

Consent Status Validity or
Expiry date

28-Feb-2O24

28-Feb-2024

31-Oct-2014

37-Oct-2024

31-Mar-2014
28-Feb-2O24

28-Feb-2024

31-Mar-2013

3t-Mar-2024
28-Feb-2024

28-Feb-2024
28-Feb-2024

28-Feb-2o24

28-Feb-2024

28-Feb-2024

31-Aug-2013
30-Mar-2009

28-Feb-2024

28-Feb-2O24

28-Feb-2o24

28-Feb-2024

30Jul-2009

28-Feb-2024
28-Feb-2024
28-Feb-2024

Technology

Bull-trench
7ig-zag

Bull-trench
Zig-zaE

Zig-zag

Bull-trench

Zig-zag

Bull-trench

Zig-zag

Zig-zag

Zig-zag

Zig-zag

Bull-trench

Bull-trench

Zig-zag

Bu ll-trench
Zig-zag

Bull-trench
Bu ll-trench
Bull-trench

Bull-trench

Zig-zag

Zig-zag

Bull-trench

Bull-trench
Bull-trench
Bull-trench

Zig-zag

Bull-trench
Zig-zag

Bull-trench

1'll l'""'l

I

Bud m Gudsathu ?n l,,l 1^'ta

l

t
I

I
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# Region District Name of Brick Kiln

34 Kashmir
35 Kashmir
36 Kashmir
37 Kashmir

l

38 Kashmir
39 Kashmir
40 Kashmir

I

41. Kashmir
I42 Kashmir

43 Kashmir
44 lKashmir
45 Kashmir

i46 Kashmir
47 Kashmir
48 lKashmir
49 lKashmir
50
51

52

Kashmir
Kashmir

Kashmir

Address

Bugam, Batpora
lchgam

Yarikalan, Chadoora

.Panzan, Chadoola
Kathir Gund, Chadoora

Panzan, Chadoora

Panzan, Chadoora

lchgam

Razwan, Bqdgam

Noubugh, Chadoora

lchgam, Gudsathu
Kathir Gund, Chadoora
Chattergam
lchgam

Panzan, Chadoora

Mirgund, Budgam

lchgam

Parniv, Budgam

Heewader

Parniv, Budgam

Chattergam
Panzan, Chadoora
Kathir Gund, Chadoora
Yarikalan, Chadoora
Wagar, Chadoora
Chattergam
Devbagh, Panzan

Choon, Budgam

Qanoongopora, Chadoora
Gudsathu
Heewader

Valid CTO

Without consent
Without consent
Expired CTO

Valid CTO

Expired CTO

Valid CTO

Valid CTO

Expired CTO

Valid CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Expired CTO

Valid CTO

Expired CTO

Valid CTO

Consent Status

Expired CTO

Expired CTO

Valid CTO

Valid CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Without consent
Without consent

Validity or Technology

Expiry date
28-Feb-2O24 Zig-zag

Bull-trench
Bull-trench

30-Mar-2015 Bull-trench
28-Feb-2O24 Bull-trench

30-Jun-2015 ']ig-zag
28-Feb-2o24 Zig-zag

28-Feb-2024 Zig-zag

30-Jun-2012 Bull-trench
28-Feb-2O24 'lig-zag

28-Feb-2O24 Zig-zag
30-Oct-20L3 lBull-trench

30-Oct-2014 Bull-trench

30-Mar-201-5 Bull-trench
28-Feb-2124 Zig-zag

30-Oct-2014 Bull-trench
28-Feb-2O24 Zig-zag

30-Oct-2015 Bull-trench
28-Feb-2024 Zig-zag

31Jul-2015
30-Mar-2014
28-Feb-2O24

28-Feb-2024

28-Feb-2024

30-Sep-2014

30-Mar-2015
30-Oct-2014

30-Mar-2016

Bull-trench

Bull-trench

Zig-zag

Bull-trench

Zig-zag

Bull-trench
Zig-zag

Bull-trench
Bull-trench

28-Feb-2O24 Bull-trench
Bull-trench

l

;lKashmir
Kashmir

Kashmir
l

Kashmir

iKashmir
Kashmir
Kashmir

Kashmir
Kashmir

Kashmir
Kashmir
Kashmir

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam
Budgam

Budgam

Budgam

Budgam

Budgam

Budgam
Budgam

Budgam
Budgam
Budgam

Budgam

Budgam
Budgam

_t

l,

Nisar Ahmad Sheikh Brick Kiln
Mohammad Yousuf Wani Brick Kiln
Kohinoor Brick Kiln

Majid Traders Brick Kiln
New Bhat Brick Kiln

Mumtaz Brick Kiln

Alamdar Brick Kiln
Nida Brick Kiln

New Dar Brick Kiln
Madina Brick Kiln
Shazad Brick Kiln

Sheikh-ul-Alam Brick Kiln
New RubyBrick Kiln

Aijaz Brick Kiln

Master Brick Kiln

Yaseen Brick Kiln

FBMBrickKiln
Tariq Brick Kiln

Aga Syed Mohammad Hussain Brick Kiln

Ab Hamid Nath Brick Kiln
Ghulam Ahmad Ganie Brick Kiln
Ghulam Ahmad Parray Brick Kiln
Shah & Shah Brick Kiln
Al-Hilal Brick Kiln
Friends Brick Kiln
Tariq Brick Kiln
New Amin Brick Kiln, Gopalsaif
Anwar Brick Kiln Name changed to Nazir
Brick Kiln

Bashir Brick Kiln

Samco Brick Kiln
Mohammad Amin Brick Kiln

s3

54

55

56
57

58
59

60
6L

Bud m

-l

J

--f
+

62
63

64
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# Region District Name of Brick Kiln Address

Noubugh, Chadoora
Noubugh, Chadoora
Noubugh, Chadoora
Kanir, Chadoora

Chattergam

Bugam, Batpora
, Qanoongopora, Chadoora

Noubugh, Chadoora

Chattergam

Khanda, Magraypora
Charangam, Beerwah

I

Gondipora, Beerwah

Shalina, B KPora

Summerbugh, Lasjan

Gariend, Budgam

Narwara, Gundipora
Pallar, Budgam

Putlibagh

Dadina, Shoolipora

Shalina, Budgam

Summerbugh, Lasjan

Qazipora, Chadoora

Chandpora
Diffpora, Waterwani
Khanda, Magraypora
Waterwani, Budgam

Waterwani, Budgam

Parisabad, Budgam

Summerbugh, Lasjan

Parisabad, Budgam

Parisabad, Budgam

Utligam, Beerwah

Rakhshalina

65 Kashmir
66 Kashmir

Kashmir
Kashmir
Kashmir

Kashmir

Kashmir
i2 Kashmir

Kashmir

Kashmir
Kashmir

Kashmir

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam
Budgam

Budgam

Budgam

Budgam

Budgam

Budgam
Budgam

Budgam
Budgam
Budgam
Budgam
Budgam

Budgam
Budgam

Nagraad BrickKilnTTT
Parvaiz Brick Kiln

Modern Brick Kiln (D1UM9)
Shaan Brick Kiln

Al Mehdi Brick Kiln
I
Haroon Brick Kiln

l

New Arfat Brick Kiln

Dilbar Brick Kiln

Nath Brick Klln

Mohammad Yousuf Mir Brick Kiln

Amar Brick Kiln
I

Khan Brick Kiln

Rehbar Brick Kiln

Greenland Brick Kiln

lmperial Brick Kiln

K B Brick Kiln

Chinar Brick Kiln

ESS EMM Brick Kiln

Global Brick Kiln

Zahoor Brick Kiln

Aftab Brick Kiln

Firdous Brick Kiln

MLABrickKiln
M Co Brick Kiln

Dar Brick Factory
Muneer Brick Kiln

VIP Standard Brick Kiln
Paris Brick Kiln

Farooq Brick Kiln

Bismillah Brick Kiln

Bloore Brick Kiln

RBCBrickKiln
Ubaid Brick Kiln

Consent Status

Without consent
Valid CTO

Without consent

Expired CTO

Without consent

Valid CrO
Without consent

Without consent

Without consent
Valid CTO

Expired CTO

Valid CTO

Valld CTo

Valid CTO

Without consent

Expired CTO

Without consent

Valid CTO

Expired CTO

Without consent

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Valid CTO

Valid CTO

Without consent
Expired CTO

Without consent
Without consent

Expired CTO

Without consent

Validity or TechnologY

Expiry date

28-Feb-2024

Bull-trench
Bull-trench
Bull-trengh

Bull-trench
Bull-trench

Bull-iiench
Bull-trench

Bull-trench

Bull-trench
Zig-zag

Bull-trench

Zig-zag

Bull-trench
Bull-trench

Zig-zag

7ig-zag

Bull-trench
Bu ll-trench
Bull-trench
Bull-trench

Bull-trench

Bull-trench
Zig-zag

Bull-trench
Bull-trench

Bull-trench
Bull-trench
Bull-trench
;Bull-trench

Zig-zag

Bull-trench
Bu ll-trench

30-May-2015

30-Apr-2023

30-Sep-2023

28-Feb-2O24

30-Sep-2023

30-May-2025
28-Feb-2024
28-Feb-2024

30-Dec-2023
30-Oct-2023

28-Feb-2024

3OJun-2012

30-Oct-2023

30-Jun-20L4
28-Feb-2024

28-teb-2024
29-Feb-2o24

67

68

69

70

1

7

7

3

4

6

7

8

79

80

8

8

8

l

l

7

7,

75

7

7

7

Kashmir

Kashmir
Kashmir

Kashmir
Kashmir
Kashmir

Kashmir
:

Kashmir

Kashmir
Kashmir

Kashmir

Kashmir
I

Kashmir

Kashmir

Kashmir
Kashmir
Kashmir

Kashmir
Kashmir
Kashmir

Kashmir

1,

2

3

84
85

86

87

88
89

90
9L

92

93

94

95

96

97 D,.ll +-^- -uBud m

30-Mar-2015

2t9-Feb-202a

T

t_
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# Region District Name of Brick Kiln

98 Kashmir
99 lKashmir

L00 iKashmir
I

101 lKashmir
102 iKashmir

103 Kashmir
104 it1s51'1ry1i1

105 lKashmir
1

L06 lKashmir
107 iKashmir

l

108 lKashmir
109 ,Kashmir

110 Kashmir
111 rKashmir
11.2 ,Kashmir

113 lKashmir
114 rKashmir
l15 lKashmir

116 Kashmir
117 rKashmir

118 Kashmir
119;(65[pi'"
120 Kashmir
121 Kashmir
122 rKashmir

123,Kashmir
124 Kashmir
125 lKashmir
126 lKashmir
1,27 Kashmir
128 Kashmir
L29 Kashmir

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Sada Bahar Brick Kiln
New Gulfam Brick Kiln

rMaqbool Brick Kiln

lGousia Asiociate
United Brick Kitn

rBaba Brick Kiln
Ayat Brick Kiln

rB H R Brick Kiln
New Myco Brick Kiln
Gulfam Brick Kitn
Jameela Bibi Brick Kiln
Royal Brick Kiln
Universal Brick Kiln

'Dar Brick Kiln
,Sofi Brick Kiln
Khyber Brick Kiln

lBismiltah Crick Kitn
Shaheen Brick Kiln
A M Brick Kiln
Umer Brick Kiln
Modern Brick Kiln
Zabarwan Brick Kiln
Zydaan Brick Kiln
Aqsa Brick Kiln
Gulshan Brick Kiln
Farooq Ahmad Sheikh Brick Kitn'Friends Brick Kiln
New Bismillah Brick Choice
Shah & Shah Brick Kitn
Farooq Ahmad Dar Brick Kiln

rHill Brick Kiln
Sky Brick Kiln

;Putlibagh, Budgam
Chandpora

Check Wanihama
Yarisathoo, Khan Sahib
Chandpora
Behrampora, Chadoora
Check Dewan, Beerwah
Putlibagh, Budgam
Chattergam

Chandpora
Summerbugh, Lasjan

'Rakhshalina
'Labertal, 

Budgam
Shoolipora

'Chandpora

Bunhama, Beerwah
'Wahabpora, Budgam
Dadina, Budgam
Labertal, Budgam

'Dansura,Beerwah

Sonpah, Beerwah
Charangam, Beerwah
Parisabad, Budgam
Wahabpora, pudgam

'Summerbugh, 
Lasjan

Wahabpora, Budgam
Utligam, Beerwah

-f

Address

Bonhama, Beerwah
Saratpora, Batpora
Chilyech, Chadoora
Gariend, Budgam
Utligam, Beerwah

Consent Status

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Without colsent
'Valid CTO

Expired CTO

Expired CTO

] 
Expired CTO

Expired CTO

Valid CTO

Without consent
Valid CTO

Without consent
Expired CTO

Expired CTO

Without consent
Expired CTO

Expired CTE

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Without consent
Expired CTO

Valid CTO

Expired CTO

Without consent
Without consent
Without consent
Without consent
Valid CTO

Vrlld CrO

Validity or Technology
Expiry date
30-Oct-2023 Bull-trench
30-May-2023 Zig-zag
3O-Sep-2015

3O-May-2024

30-Dec-202i
30-Oct-2023

30-Oct-2014

30Jul-2014
30-Jan-2014

28-Feb-2024

. 
Bull-trench

,Zig-zag

Bull-trench
gull-trench

Zig-zag

Bull-trench

Bull-trench

Bull-trench

Zig-zag

Bull-trench' 30-Dec-2023 
iBull-trench
Bull-trench

30-Mar-2016 Bull-trench
30-Jan-2013 gull-trench

Butl-trench
30-Nov-2013 iBull-trench

30-May-20 23 'Zig-zag

28-Feb-2024 ,]ig-zag

31Jul-2023 ,Tyg_zal
30-Oct-2023 'Zig-zag
30-Mar-2014 I Bull-trench

Bull-trench
30-Oct-202 3 Ziirg-2ug

30-Dec-2023
30-Nov-2023

Zig-zag
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench

30-Mar-2024 Bull-trench
30-[Vlar,-lnrzr D,.rr r--

rBu130 Kashmi m Mohammad sidi Nath Brick Kiln Shalina Las an

-
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131 Kashmir
132 Kashmir
133 rKashmir

134 Kashmir
135 'Kashmir

136 (35[61p
L37 Kashmir
138 Kashmir
139'Kashmir
140 Kashmir
141 Kashmir
1,42 Kashmir
143 Kashmir
L44 Kashmir
145
1,46

1,47

, Kashmir
Kashmir
Kashmir

1-48 Kashmir
1,49 Kashmir
150 Kashmir
151 'Kashmir
1,52 Kashmir
153 Kashmir
154 Kashmir

Budgam
.Budgam

Budgam
'Budgam

Budgam

'Budgam

Budgam
t Budgam

Budgam
'Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

# Region District Name of Brick Kiln Address

Gariend, Budgam
Waterwani, Bu{gqm
Najan, Beerwah
Charangam, Beerwah
Gariend, Budgam
Seerbagh, Lasjan

Nandvanpora, Budgam
Summerbugh, Lasjan
Labartal, Budgam
Gariend, Budgam
Labartal, Budgam
Labartal, Budgam
Dadina, Budgam
Punchgund, Budgam
Batpora, Wudar
Paymus, Sangam
Bahrampora, Chadoora

rSonpah, Beerwah
Labartal, Budgam
Khadipora Halqa, Nassrullahpora
Ompora, Budgam
Labartal, Budgam
Kakanmaran, Budgam
Rakhshalina, Lasjan
Rakhshalina, Lasjan

Chandpora
Mulnaroo, Khansahib
Labartal, Budgam
Latipora, Chandpora
Noubugh, Chadoora
Mulshulla, Beerwah

-l
Sayara Brick Kiln
Burhan Brick Kiln

Javid Brick Kiln
Azad Brick Kiln

Arak Brick Kiln
Shah i Hamdan Brick Kiln

,Sofi Brick Kiln
Rehmat Brick KilnI
New Gul Brick Kiln

,Haroon Brick Kitn
TATA Brick Kiln
Mir Brick Kiln
Ghulam Rasool Mir Brick Kiln
Dar & Dar Brick Kiln
Shalimar Brick Kiln
lqbal Brick Kiln Now Alamdar Brick Kiln

l

Sheikh Brick Kiln
Sofi Brothers Brick Kiln
Manzor Bricks
Jehlum structures
Shahnawaz Brick Kiln
New Bhat Brick Kiln
Gul Brick Kiln
Matoo Brick Kiln

.Mandoo Brick Kitn

. 
Myco Brick Kitn
Zaffron Brick Kltn
Suraj Brick Kiln
Roshan Brick Kiln
Qiyam Brick Kiln

lConsent Status

Without consent
Expired CTO

Valid CTO

Expired CTO

Without consent

Validity or Technology
Expiry date

30-Apr-2023

Bull-trench
Bull-trench
Bull-trench

Bull-trench

Bull-trench

Bull-trench

Bull-trench

Bull-trench

Bull-trench

Zig-zag

Bull-trench

Bull-trench
Bull-trench

Bull-trench
Bull-trench

Bull-trench
Bull-trench

30-Nov-2013
28-Feb-2024

t--Valid CTO 28-Feb-2024

30-Mar-201.2

28-Feb-2024

29-Feb-2024

30-Oct-2023

28-Feb-2024

Expired CTO

Valid CTO

Valid CTO

Expired CTO

lid cTo
Expired CTO 0-Mar-2013
Without consent
Without consent
Without consent

ired CTO 30-Mar-2012
Without consent

I

i.61 Kashmir

!62 Kashmir

Budgam

Budgam

Budgam
Budgam

Budgam

Budgam

Budgam
Budgam

rBudgam

Budgam

Budgam

.Budgam
Budgam

'Budgam

i

]Expired CTO
iExpired CTO

]Expired CTO

]Expired CTO

rExpired CTO

]vatiu cro
Expired CTO

]Without consent
rExpired CTO

Expired CTO

Without consent
VatiO CrO
ValidCTO

Without consent

30-Sep-2023

30-Mar-2023

30-Oct-20L4

30-Sep-2013

30-Mar-2015
30-Dec-2023

30-Jan-2014

30-Mar-2023
30-Apr-2015

28-FeF-2024
28-Feb-2O24

Zig-zag

Bull-trench
Bull-trench
Bull-trench
Bull-trench
Zig-zag

Bull-trench
Bull-trench
Zig-zag
Bull-trench

Bull-trench
Zig-zag

Zig-zag

I'r:,':: ,

155

156

1,57

158
159

160

Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir

Bu m Ab Gani Nath Brick Kiln Shalin Bud m Ex ired CTO 30-Oct-2n?2

-___ __]_

+-

L-

F-
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163 rKashmir
1,rQ4 iKashmir

165 r(35[6;.
L66 ;Kashmir
167 (s5fip1;l.

168 rKashmir
169 Kashmir
170 rKashmir
771,

!L
173

Kashmir

Kashmir

Kashmir
174 Kashmir
175 Kashmir
176 Kashmir
177 Kashmir

| 178 Kashmir
179 ,Kashmir

180 Kashmir
181 Kashmir
L82 Kashmir
183 Kashmir
184 Kashmir
185 Kashmir
186 Kashmir
1,87 Kashmir
188 Kashmir
189 Kashmir
190 Kashmir
191 (ashmir
1,92 Kashmir
193 Kashmir
1,94 Kashmir

Budgam

Budgam

Budgam

Budgam
Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam
Budgam

Budgam

Budgam
Budgam

Budgam

Budgam
Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

iWithout consent
lvatid cto
Expired CTO

Valid CTO

Expired CTO

Without consent
Expired CTO

Expired CTO

Valid CTO

Valid CTO

Valid CTO

Expired CTO

Without consent
Expired CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Valid CTO

Expired CTO

Without consent
Without consent
Without consent
Valid CTO

Withorrtr^rtneon+

30-Apr-2015
30-Nov-2023

30-Dec-2023
30-Dec-2023

28-Feb-2024

30-Mar-20i.5

30-May-2014
28-Feb-2O24

37-JulZOZt
30-Nov-2023

30-Nov-2023

30-Oct-2023

28-Feb-2024
28-Feb-2024

31--Mar-20t4

# iRegion District Na me of Brick Kiln
Address

Mulshulla, Beerwah
Chandpora
Chandpora

,Summerbugh, Lasjan
Charangam, Beerwah
Summerbugh, Lasjan
Bandgam, Magam
Chandpora

Ranipora, Budgam
Bonhama, Beerwah
Shoolipora

Seerbagh, Lasjan
Nasrullahpora, Waterwani
Putlibagh, Budgam
Chandpora
Summerbugh, Lasjan
Sonpah, Beerwah
Summerbugh, Lasjan
Chelyech, Dadamari Bagh
Nandvanpora, Budgam
Poonch Gund
Batpora, Chandpora
Utligam, Beerwah
Utligam, Beerwah
Utligam, Beerwah
Beerwah

Aaripanthan
Poonch Gund
Dej Malik Gund
Noubugh, Chadoora
Bunhama, Beerwah
Noubugh, Chadoora
Sarat Ba ora

Hydrop Brick Kiln
At-Habib Brick Kiln
Lucky Brick Kiln
Kohinoor Brick Kitn

,Gulzar Brick Kiln
Kuwait Brick Kitn
Golden Brick Kiln
National Brick Kiln
Al Barkat Brick Kiln

tHillTop Brick Kiln
iPushoo 

Brick Kiln
Habib Brick Kitn
Mughal Brick Kiln

. Kashmir Brick Kitn
Star BDB Brick Kiln
Chinar Brick Kiln
Magray Brick Kiln
Ghulam Mohammad Malik Brick Kiln
High Land Brick Kiln
Sheikh ulAlam Brick Kiln
Bismillah Brick Choice
New Shaheen Brick Kiln
SBCBrickKiln
Triple S Brick Kiln
S B Brick Kiln
Nishat Seven Star Brick Kiln
lqra Brick Kiln
Bismillah Brick Kiln
Noor Brick Kitn
Alamdar Brick Kiln

rShaheen Brick Kitn
lJee Shah Brick Kiln

Consent Status

Without consent
Expired CTO

Expired CTO

Without consent l

rExpired CTO

rxpired Cio

Validity or Technology
Expiry date

Zig-zag
30-Oct-2023 Zig-zag
30-Oct-2023 Zig-zatg

Bull-trench
t-

Budgam

Budgam

Budgam
Budgam
Budgam

Budgam
Budgam

30-Oct- 2023 Zig-zag
30-Oct-2009 lBull-trench

Butl-trerrch
30-Mar-2026 Zig-zag
30-Oct-201L Bull-trerrch
28-Feb-2O24 Bull-trench
30-Apr-2013 Bull-trench

Bull-trench
Bull-trench
Zig-zag

Zig-zag

Bull-trench
Zig-zag

Bull-trench

- 
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Zig-zag

Zig-zag

Zig-zag

Bull-trench
Bull-trenc h

Bull-trench
Bull-trench

_Zig-zag
Bull-trench

31.-Jan-2024 Bull-trench

195 Ka shmir Bu m Alamdar B rick Kiln
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224 Kashmir Budgam

225 Kashmir Bu m

Mahan (131) Brick Kiln
Sultan-ul-Arifeen Brick Kiln
Adil Brick Kiln
Max Brick Kiln
Koka Brick Kiln
Brick No 5H Brick Kiln
Jehlum Brick Kiln407
Modern Brick Kiln i.7T
Brick No 37D Brick Kiln
Mushtaq Brick Kiln
Syed Jaffar Brick Kiln
Bhat Brick Kitn
Brick No 911 Brick Kiln
Valley Brick Kiln
Max Brick Kiln
Mehak Brick Kiln

Shah-i-Hamdan Brick Kiln
Meelad Brick Kiln
Dar Brick Kiln D 65
Kashmir Brick Kiln
Muslim Brick Kiln
Bismillah Brick Kiln
Sayar Brick Kiln /Sudesh Brick Kiln
Mughloo Brick Kiln
Wani Brick Kiln
Syed Mussa Brick Kiln

rHumdaniya 
Brick Kil; (CTE issued, not

lestablished yet)
Rangeen Brick Kiln (CTE issued, not

'established yet)
Fa z Ahmad S

Behrampora, Chadoora
Behrampora, Chadoora
Kultreh, Chadoora
Kultreh, Chadoora
Mamgund, Beerwah
Behrampora, Chadoora
Noubugh, Chadoora
Baghi Hyder, Kral Check
Nigloo, Beerwah
Bapat, Beerwah
Seerbagh, Lasjan

Rakhshalina, Lasjan
Bagh i Shakoor Shah
Bunhama, Beerwah
Noubugh, Chadoora
Mamgund, Beerwah
Parisabad, Budgam
Hard Batpora

'Surrenhall
Kultreh, Chadoora
Bunhama, Beerwah
Basipora, Parisabad
Kultreh, Chadoora

Kultreh, Chadoora

Labertal, Bud m

196 Kashmir
197 Kashmir
198 Kashmir
199 Kashmir
2OO Kashmir
201 Kashmir
202 Kashmir
203 Kashmir
2O4 Kashmir
205 Kashmir
ZOG Kashmir

Budgam

I Budgam

] 
Budsam
Budgam

I Budgam

1 

Budgam

Budgam

Budgam

r Budgam
I Budgam
'Budgam

Budgam
r Budgam
'Budgam

Budgam
Budgam

iBudgam

, 
Budgam
Budgam

Budgam

Budgam

Budgam

Budgam

Budgam

, 
Bud8am

, Budgam

I Budgam
lBudgam

Consent Status

l

Valid CTO

Valid CTO

iWithout consent

,Without consent
Without.orruni
Without .onr"ni

l

,Without consent
Valid CTO

Without consent
Without consent
Valid CTO

Valid CTO

Without consent
Without consent
Wlthout consent
Without consent
Without consent
Without consent
Valid CTO

Valid CTO

Without consent '

Without consent
Without consent
Without consent
Valid CTE

Without consent
Without consent
Valid CTE

Validity or
Expiry date

28-Feb-2o24
30-Jan-2O24

30-Jan-2024

28-Feb-2024

28-Feb-2024

28-Feb-2024
28-Feb-2024

30-Nov-2024

28-Feb-2024

Technolo8Y

ZiB zag

Zig-zag
Zig-zag

Zlig-4ag

Zig-zag

Butl-trench

Zig-zag

Bull-trench

Bull-trench

Zig-zag

Bull-trench
Bull-trench
Bull-trench
Zig-zag

Zig-zag

Bull-trench
Bull-trench
Bull-trench
Zig-zag

Bull-trench
Zig-zag

Bull-trench
Zig-zag

Zig-zag

Zig-zag

Bull-trench
Zig-zag

Zig-zag

# Region District Name of Brick Kitn Address

Noubugh, Chadoora
Noubugh, Chadoora
Mulshulla, Beerwah
Noubugh, Chadoora
Kultreh, Chadoora

I

207

208
209
21.O

211,

21.2

2L3

Kashmir
Kashmir

Kashmir
Kashmir
Kashmir

Kashmir
Kashmir

| 21,4

21.5

21.6

217

21.8

21.9

220
221,

222

223

Kashmir
Kashmir

Kashmir

Kashmir

Kashmir

Kashmir
Kashmir

Kashmir
Kashmir
Kashmir

Valid CTE

Without consent

28-Feb-2O24 Zig-zag

Bull-trench
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Jammu and Kashmir Pollution Control Committee

lt
Silk Factory Road
Rajbagh, Srinagar, 190 008

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Tel - 0191-24769271 mail, membersecretaryjkspcb@gmail.crm

District Magistrate
Shopian

Sub:- Directions under Section 31 (A) of Air (Prevention & Controt of
Pol.tution) Act, 1981 , for regutation of Brick Kitns in District Shopian.

Whereas, vide No. JKPCC/NGT/130/197-20A dated 18-01-2024, the

foltowing directions were issued to the District Magistrate, Shopian under

Section 31 (A) of Air (Prevention and Control of Pottution) Act, 1991 :-

i. no Brick Kiln is allowed to operate without valid consent from the l&K

P o lluti o n Contro I C o mm itte e ;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from J&K poltution Control

Commiftee are closed immediately.

Whereas in its order dated 2 February 2O24, the Hon,bte Nationat Green

Tribunal has directed the Government for fiting response on Action Taken

against the Brick Kitns which have been set up and are operating without
consent to Estabtish / consent to operate and without fotlowing environmentat

norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air

(Prevention and control of pottution) Act, 19g1 , the fottowing directions are

hereby issued:

District Magistrate shopian shatt furnish the fottowing information: -

i) Status of license of Brick Kitns in District Shopian on the proforma

M

enclosed.
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ii) Status of imptementation of directions issued vide
No. JKPCC/NGT|13OI1}7-2OS dated 18-01_2O24 on the proforma
enctosed.

District Magistrate shopian is further directed to acknowledge the receipt
of these directions and f urnish the information by or before 2g February 2024.

Enc[:- List of Brick KiLns in District Shopian in
prescribed proforma as mentioned above-

I r.l *i
(Vasu Ya av)

Cha irm a nNo:- JKpcc/NGr/1so/ 3 g6-9 oo
Da@:- lq-o2-2o24.

Copy to the:-

b

0/
1

\."

1) Financiat Commissioner (Additionat Chief Secretary) Department of
Forests, Ecotogy and Environment, Civit Secretariat, Jammu / Srinagar.

2) Divisionat Commissioner, Kashmir.
3) Regionat Director, pottution controt committee, Kashmir for information

and necessary action.
4) Divisionat Officer, j&K pottution Contro[ Committee, Shopian for

information and necessary action.
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Jammu and Kashmir pollution Control Committee
Parvesh Bhavan Forest Comolex ll Srlk Factorv Road
Transport Nagar. Jammu 180 006 ll RaJbagh Srinagar. 190 OO8

Tet- 0191,2476S27 mait - membersecretaryjkspcb@gmait com

District Magistrate
Kutgam

Sub:- Directions under Section 31 (A) of Air (prevention & Controt of
Poll.ution) Act, 1981 , for regutation of Brick Kilns in District Kutgam.

Whereas, vide No. JKPCC/NGT/13Ot176-182 dated 18_01-2O24, the

fottowing directions were issued to the District Magistrate, Kulgam under

Section 31 (A) of Air (Prevention and Controt of pottution) Act, 19g1 :-

i. no Brick Kiln is allowed to operate without valid consentfrom the l&K
Po llutio n Co ntrol Co m m itte e ;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from J&K pollution Control

Committee are closed immediately.

Whereas in its order date d 2February 2024, the Hon,bte National Green

Tribunat has directed the Government for fiting response on Action Taken

against the Brick Kitns which have been set up and are operating without

Consent to Estabtish / Consent to Operate and without fottowing

environmentat norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air

(Prevention and controt of pottution) Act, i 991, the fottowing directions are

hereby issued:

District Magistrate Kutgam shatt furnish the fottowing information: _

i) Status of license of Brick Kitns in District Kutgam on the proforma

w

enctosed.
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ii) Status of implementation of directions issued vide

No. JKPCC/NGf11301176-182 dated 18-01-2024 on lhe proforma

e nc [osed.

District Magistrate Ku[gam is further directed to acknowledge

the receipt of these directions and furnish the information by or before

29 Febtuary 2024.

Enct:- List of Brick Kitns in District Kutgam in

prescribed proforma as mentioned above.

(Vasu Yadav)

U u
Cha irma n

l,l

No:- JKPCC/NGT/130/ 3?/- 7S-
Date:- I l7-OZ-ZOZA.

Copy to the:-

A]

1) Financiat Commissioner (Additionat Chief Secretary) Department of

Forests, Eco[ogy and Environment, CiviI Secretariat, Jammu / Srinagar.

2) Divisionat Commissioner, Kashmir.

3) Regionat Director, Po[[ution Controt Committee, Kashmir for
information and necessary action.

4) Divisionat Officer, J&K Pottution ControI Committee, Kulgam for
information and necessary action.

L
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Jammu and Kashmir Pollution Control Committee
Panvesh Bhavan Forest Corrotex ll Srtk Faclorv Road
Iranspon Nagar. Jammu. 180 006 ll Rajbagh S'rrnagar. 190 008

Tel - 0191-2476927. mart- membeBecretarykspcb@gmail com

District Magistrate
Bu dga m

Sub:- Directions under Section 31 (A) of Air (prevention & Control of
Pottution) Act, 1981, for regutation of Brick Kilns in District Budgam.

Whereas, vide No. JKPCC/NGT/130/169-175 dated 18-01-2024, the

foltowing directions were issued to the District Magistrate, Budgam under

Section3l (A) of Air (Prevention and Controt of pottution) Act, 1981:-

no Brick Kiln is allowed to operate without valid consent from the

l&K Pollution Control Committee;

brick kilns operating without valrd Lrcenses from the Licensing

Authority and without valid consent from J&K po ution Control

Committee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon,bte Nationat

Green Tribunat has directed the Government for fiting response on Action

Taken against the Brick Kitns which have been set up and are operating

without consent to Estabtish / consent to operate and without fottowing

environmentaI norms.

District Magistrate Budgam shatt furnish the fottowing information: _

i) Status of license of Brick Kitns in District Budgam on the proforma
enctosed.

Now, therefore, in exercise of powers under Section 31 (A) of Air
(Prevention and Controt of pottution) Act, 1981, the fottowing directions are
hereby issued:

ad
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ii) Status of implementation of directions issued vide
No. JKPCC/NGT/l30/169-1 75 dated 1 8-01-2024 on the proforma

enc[osed.

District Magistrate Budgam is further directed to acknowtedge

the receipt of these directions and furnish the information by or before

29 February 2024.

Enc[:- List of Brick KiLns in District Budgam in
prescribed proforma as mentioned above.

t_
No:- JKPCC/Ncrtlso/ Z0/- 8\-
Date:- 1 L1-oz-zozt.

IY
(Vasu Yadav)

Cha irman

h
Copy to th e:-

1) Financiat Commissioner (Additionat Chief Secretary) Department of
Forests, Ecotogy and Environment, CiviI Secretariat, Jammu / Srinagar.

2) DivisionatCommissioner, Kashmir.

3) Regionat Director, Pottution Control Committee, Kashmir for
information and necessary action.

4) Divisionat Officer, j&K Pottution Controt Committee, Budgam for
information and necessary action.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Sitk Faclorv Road
Transport Nagar Jammu 180 006 ll Rajbagh Srrnagar. 190 008

Tel - 0191-2476927. mail - membeGecretaryjk spcb@gmail.com

District Magistrate
Baramu [[a

Sub:- Directions under Section 31 (A) of Air (Prevention & Controt of
Pottution) Act, 1981, for regutation of Brick' Kilns in District
Baramu 1la.

i. no Brick Kiln is allowed to operate without valid consent from the

l&K Poltution Control Committee;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from J&K Pollution Controt

Committee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'bte Nationat

Green Tribunal has directed the Government for fiting response on Action

Taken against the Brick Kitns which have been set up and are operating

without Consent to Establish / Consent to Operate and without fottowing

environmentaI norms.

District Magistrate Baramutla shat[ furnish the fottowing lnformation: -

i) Status of license of Brick Kitns in District Baramutta on the
prof orma enctosed.

Whereas, vide No. JKPCC/NGT/13O|2O4-21O dated 18-01-2024, the

fottowing directions were issued to the District Magistrate, Baramutla under

Section 31 (A) of Air (Prevention and Control of Poltution) Act, 1981 :-

Now, therefore, in exercise of powers under Section 31 (A) of Air

(Prevention and Control of Pottution) Act, 1981 , the fottowing directions are

hereby issued:

w

1398



ii) Status of implementation of directions issued vide
No. JKPCC/NGf /130/204-210 dated t8-01-2024 on the proforma
enctosed.

District Magistrate Baramu[[a is further directed to acknowtedge

the receipt of these directions and furnish the information by or before

29 February 2024.

Encl:- List of Brick Kil,ns in District Baramul.ta in
prescribed proforma as mentioned above.

t1
(Vasu a av)

Cha irmavNo:-
Date:-

JKPCC/NGT/1

f ly -oz-zozt.
ao/ Eo/-Df

Copy to the:-

1) Financiat Commissioner (Additionat Chief Secretary) Department of
Forests, Ecotogy and Environment, Civit Secretariat, Jammu / Srinagar.

2) Divisionat Commissioner, Kashmir.
3) Regionat Director, Pottution Controt Committee, Kashmir for

information and necessary action.
4) Divisionat Officer, J&K pottution Control Committee, Baramutta for

information and necessary action.

er
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District Magistrate
Anantnag

Sub:- Directions under Section 31 (A) of Air (prevention & Control of
Pottution) Act, 1981, for regulation of Brick Kitns in District
Anantnag.

Whereas, vide No. JKPCC/NGT/130/183-189 dated 18-01-2024, the

fottowing directions were issued to the District Magistrate, Anantnag under

Section 31 (A) of Air (Prevention and Controt of pottution) Act, .19g1:-

i. no Brick Kiln is allowed to operate without vatid consent from the

l&K Pollution Control Commiftee;

ii. brick kilns operating without vatid Licenses from the Licensing

Authority and without valid consent from J&K pottution Control

Committee are closed immediatety.

Whereas in its order dated 2 February 2024, the Hon,bte Nationat

Green TribunaI has directed the Government for fiting response on Action

Taken against the Brick Kitns which have been set up and are operating

without consent to Estabtish / consent to operate and without fottowing

environmentaI norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air

(Prevention and control of pottution) Act, 19g1 , the fottowing directions are

hereby issued:

District Magistrate Anantnag shatt f urnish the fo[lowing information: -

i) Status of ticense of Brick Kitns in
proforma enclosed.

&

District Anantnag on the

Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex ll Srtk Factorv Road
Transporl Nagar. Jammu, 1SO 006 ll Rajbagh. S'nnagar, 190 OO8

Tet - 01 91 -2476927; mait - membeGecretaryjkspcb@gmail com
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ii) Status of imptementation of directions issued vide

No. JKPCC/NGT/I30/183-1 89 dated 1 8-0'l -2024 on the proforma

enctosed.

District Magistrate Anantnag is further directed to acknowtedge the

receipt of these directions and furnish the information by or before

29 Februaty 2024.

Enct:- List of Brick Kil.ns in District Anantnag in

prescribed proforma as mentioned above.

lq
(Vasu Yadav)

C hairma
W

1) Financiat Commissioner (Additionat Chief Secretary) Department of

Forests, Ecotogy and Environment, CiviI Secretariat, Jammu /
Srinagar.

2) DivisionatCommissioner, Kashmir.

3) Regionat Director, Poltution ControI Committee, Kashmir for

information and necessary action.

4) Divisionat Officer, l&K Pottution Contro[ Committee, Anantnag for

information and necessary action.

'\---

No:- JKPCC/NGr/130/ 3/{-7O
Oater ll/ -O2-2o24.

Copy to the:-

%
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Comptex ll Silk Factory Road
Transport Nagar. Jammu. 180 006 ll Rajbagh. Srinagar.

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmait.com

190 008

District Magistrate
Pulwama

Sub:- Directions under Section 31 (A) of Air (prevention & Controt of
Pottution) Act, 1981 , for regutation of Brick Kilns in District
Pulwama.

Whereas, vide No. JKPCC/NGT/130/190-196 dated 1B_01_2024, the

fottowing directions were issued to the District Magistrate, pulwama under

Section 31 (A) of Air (Prevention and Controt of pottution) Act, 1981:-

i. no Brick Kiln is allowed to operate without valid consent from the

l&K Pollution Control Committee;

ii. brick kilns operating without vatid Licenses from the Licensing

Authority and without valid consent from l&K poltution Control

committee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon,bte Nationat

Green Tribunal has directed the Government for fiting response on Action

Taken against the Brick Kitns which have been set up and are operating

without consent to Estabtish / consent to operate and without fottowing

environmentaI norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air

(Prevention and controt of pottution) Act, 1gg1 , the fottowing directions are

hereby issued:

District Magistrate putwama shatt furnish the fottowing information: _

i) Status of license of Brick Kitns in
proforma enctosed.

District Putwama on the

w
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Status of imptementation of directions issued vide
No. JKPCC/NGT/] 30/1 90-196 dated .l 8_01-2024 on the proforma
enctosed.

District Magistrate putwama is further directed to acknowledge the
receipt of these directions and furnish the information by or before

ii)

29 February 2O24.

Enct:- List of Brick Kitns in District pulwama in
prescribed proforma as mentioned above.

(Vasu Yad
t{

av)
v

u. Chairma rh
V

v\

No:- JKpCC/NcT/1so/,n/_ 
OODate:- I 

' 

-02_2024.

Copy to the:-

1) Financiat Commissioner (Additionat Chief Secretary) Department ofForests, Ecotogy and Environment, Civit Secretariat, jammu /Srinagar.

2) Divisionat Commissioner, Kashmir.
3) Regionat Director, pottution Controt Committee, Kashmir forinformation and necessary action.
4) Divisionat Officer, J&K pottution Contro[ Committee, putwama forinformation and necessary action.
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Jammu and Kashmir Pollution Control Committee
Panvesh Bhavan, Forest complex ll Silk Factory Road
Transport Nagar, Jammu. raO'Ooo ll Rajbagh Snnagar, 190 008

Tel ' 01 91-2476927i mail - membersecrclaryjkspcb@gmarl.com

District Magistrate
Rajou ri

Whereas, vide No. JKPCC/NGT/1 30/232-238 dated 18-01-2024, the

fot[owing directions were issued to the District Magistrate, Rajouri under

Section 31 (A) of Air (Prevention and Control of Pottution) Act, '1981:-

Whereas in its order dated2February 2024, the Hon'bte National Green

Tribunal has directed the Government for fiting response on Action Taken

against the Brick Kilns which have been set up and are operating without

Consent to Establish / Consent to Operate and without fottowing

environmentaI norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air

(Prevention and Contro[ of Pottution) Act, 1981 , the fottowing directions are

hereby issued:

District Magistrate Rajouri sha[t furnish the fottowing information: -

i) Status of [icense of Brick Kitns in District Rajouri on the proforma

enclosed,

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regutation of Brick Kitns in District Rajouri.

i. no Brick Kiln is allowed to operate without valid consentfrom the l&K

P o llutio n C o ntro I Co m m ittee ;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from l&K Pollution Control

Committee are closed immediately.
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ii) Status of imp[ementation of directions issued vide

No. JKPCC/NGf l13ol232-238 dated 18-01-2024 on the proforma

enctosed.

District Magistrate Rajouri is f urther directed to acknowtedge the receipt

of these directions and furnish the information by or before 29 February 2O24.

Enc[:- List of Brick Kil.ns in District Rajouri in

prescribed proforma as mentioned above.

v
(Vasu Yadav)

Cha irma n

(tr WNo:- JKPCC/NGT/130/ t-l lt -t S-
Date:- i l-oz-zoza.
Copy to the:-

1) Financiat Commissioner (Additionat Chief Secretary) Department of

Forests, Ecotogy and Environment, CiviI Secretariat, Jammu / Srinagar.

2) Divisionat Commissioner, Jammu.

3) Regionat Director, Potlution Control Committee, Jammu for information

and necessary action.
4) Divisionat Officer, J&K Pottution ControI Committee, Rajouri for

information and necessary action.
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Jammu and Kashmir Pollution Control Committee
Paflvesh Bhavan, Forest Complex
Transport Nagar, Jammu. 180 006 il

Silk Factory Road
Rajbagh, Srinagar, 190 008

Tel - 0191-2476927 i mait - membeEecrebryjkspcb@gmait.com

District Magistrate
Reasi

Sub:- Directions under Section 31 (A) of Air (prevention & Controt of
Pottution) Act, 1981 , for regulation of Brick Kitns in District Reasi.

Whereas, vide No. JKPCC/NGT/I3Ot239-245 dated 18_01_2024, the

fotlowing directions were issued to the District Magistrate, Reasi under

Section 31 (A) of Air (Prevention and Controt of pottution) Act, 1991 :-

i. no Brick Kiln is allowed to operate without vatid consent from the

l&K PoUution Control Committee;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from l&K pouution Control

Committee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon,bte Nationat

Green Tribunat has directed the Government for fiting response on Action

Taken against the Brick Kitns which have been set up and are operating

without Consent to Estabtish / Consent to Operate and without fottowing

environmentaI norms.

District Magistrate Reasi shatt furnish the fottowing information: -

w

Now, therefore, in exercise of powers under Section 31 (A) of Air

(Prevention and Control of Pottution) Act, 1991 , the fottowing directions are

hereby issued:
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i) Status of [icense of Brick Kitns in District Reasi on the proforma

enctosed.

ii) Status of imptementation of directions issued vide

No. IKPCC/NGIl1301239-245 dated 18-01-2024 on the proforma

enctosed.

District Magistrate Reasi is further directed to acknowtedge

the receipt of these directions and furnish the information by or before

29 February 2024.

Encl:- List of Brick Kitns in District Reasi in

prescribed proforma as mentioned above. .,

(Vasu Yadav)

No:- JKPCC/NGT/130/ 9tk /E
/) r Chairman'1" a

oate=l I -o2-2024.

Copy to the:-

1) Financiat Commissioner (Additionat Chief Secretary) Department of

Forests, Ecotogy and Environment, Civit Secretariat, Jammu /
Srinagar.

2) Divisionat Commissioner, Jammu.

3) Regionat Director, Potlution Control Committee, Jammu for
information and necessary action.

4) Divisionat Officer, J&K Pottution Control Committee, Reasi for

inf ormation and necessary action.
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Jammu and Kashmir Pollution Control Committee

il
Silk Factory Road
Rajbagh, Srinagar, 190 008

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Tel - 0191-2476927. mail - membersecrehryjkspcb@gmail com

District Magistrate
Udhampu r

Sub:- Directions under Section 31 (A) of Air (Prevention & Controt of
Pottution) Act, 1981 , f or regutation of Brick Kitns in District
Udhampur.

Whereas, vide No. JKPCC/NGT/130/246-252 dated l8-01-2024, the

foLtowing directions were issued to the District Magistrate, Udhampur under

Section 31 (A) of Air (Prevention and Control of pottution) Act, 19g1:-

i. no Brick Kiln is allowed to operate withoutvalid consentfrom the J&K

P o llutio n C o ntrol C o m m itte e ;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from l&K pollution Control

Committee are closed immediately.

Whereas in its order date d 2February 2O24, the Hon,bte Nationat Green

Tribunal has directed the Government for fiting response on Action Taken

against the Brick Kitns which have been set up and are operating without
Consent to Estabtish / Consent to Operate and without fottowing

environmentat norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air
(Prevention and controt of pottution) Act, 1981, the fottowing directions are

hereby issued:

District Magistrate Udhampur shatt furnish the fo .owing information: -

i) Status of license of Brick Kitns in District Udhampur on the proforma
enc [osed.

w
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ii) Status of imptementation of directions issued vide

No. JKPCC/NGI t1301246-252 dated 18-01-2024 on the proforma

enctosed.

District Magistrate Udhampur is further directed to acknowtedge

the receipt of these directions and furnish the information by or before

29 February 2O24.

Enct:- List of Brick Kilns in District Udhampur in

prescribed proforma as mentioned above.

(Vasu Ya

No:- JKPCC/NGIt13ot Z7 I -q \-
Date:- l, -o2-2o24.

Copy to the:-

C hairma n

$-/

1) Financiat Commissioner (Additionat Chief Secretary) Department of

Forests, Ecotogy and Environment, Civit Secretariat, Jammu / Srinagar'

2) Divisionat Commissioner, Jammu.

3) Regionat Director, Potlution Control Committee, Jammu for information

and necessary action.

4) Divisionat Officer, J&K Pottution Control Committee' Udhampur for

information and necessary action '

tl
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Jammu and Kashmir Pollution Control Committee
Paflvesh Bhavan. Forest Complex ll Srtk Factorv Road
Transport Nagar. Jammu 180 006 ll Ralbagh Snnagar, t90 008

Iel - 0191.2476927 mail - membe6ec.etaryjkspcb@gmait com

District Magistrate
Kathua

Sub:- Directions under Section 31 (A) of Air (prevention & Controt of
Pottution) Act, 1981, for regulation of Brick Kitns in District Kathua.

Whereas, vide No. JKPCC/NGT/130/211-217 dated 1B-01-2024, the

fottowing directions were issued to the District Magistrate, Kathua under

Section3l (A) of Air (Prevention and Control of pottution) Act, 19g1 :_

i- no Brick Kiln is allowed to operate without valid consent from the J&K

P o lluti o n C o nt rol Com mittee ;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from l&K pollution Control

Committee are closed immediatety.

Whereas in its order date d2February 2024, the Hon,bte Nationat Green

Tribunat has directed the Government for fiting response on Action Taken

against the Brick Kitns which have been set up and are operating without

Consent to Estabtish / Consent to Operate and without fottowing

environmentaI norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air

(Prevention and controI of pottution) Act, 19g1, the fottowing directions are

hereby issued:

District Magistrate Kathua shau furnish the fottowing information: _

i) Status of license of Brick Kitns in District Kathua on the proforma

v

enclosed.
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ii) Status of imptementation of directions issued vide
No. JKPCC/NGf lrcOt211-217 dated 18_01-2024 on the proforma
enc[osed.

District Magistrate Kathua is further directed to acknowtedge
the receipt of these directions and furnish the information by or before
29 February 2024.

Enct:- List ot Brick Kitns in District Kathua in
prescribed proforma as mentioned above.

yq 1/1

(Vasu Yadav)p
(w

"vCha irma

1) Financiat Commissioner (Additional. Chief Secretary) Department of
Forests, Ecology and Environment, Civit Secretariat, Jammu / Srinagar.

2) Divisionat Commissioner, Jammu.
3) Regionat Director, pottution controI committee, iammu for information

and necessary action.
4) Divisionat Officer, J&K pottution Controt Committee, Kathua for

information and necessary action.

No:- JKPCC/NGr/130/ ZOd- 1O
Date:- L?-O2-2O24.

Copy to the:-
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Jammu and Kashmir pollution Contro! Committee
Palvesh Bhavan Foresl Comolex ll Srrx Factorv Roao
Transpon Nagar. Jammu, i80 006 ll Ralbagh. Snnagar 190 OOB

Tet 0191,2476927t mait - membeEecrelaryjkspcb@!mait.com

District Magistrate
Jammu

Subr-Directions under Section 31 (A) of Air (prevention & Control of
Pollution) Act, 1981, for regutation of Brick Kilns in District Jammu.

i. no Brick Kitn is allowed to operate without valid consent from the J&K

Po lluti o n Co ntro I C o m m itte e ;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from l&K pollution Controt

Committee are closed immediatety.

Whereas in its order dated 2 February 2024,lhe Hon,bte National Green

Tribunal has directed the Government for fiting response on Action Taken

against the Brick Kitns which have been set up and are operating without
consent to EstabLish / consent to operate and without fottowing environmentaI

norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air
(Prevention and controt of pottution) Act, 19g1 , the fottowing directions are

hereby issued:

District Magistrate Jammu shatt furnish the fottowing information: _

i) Status of license of Brick Kitns in District Jammu on the proforma

I
6/

e n ctosed.

Whereas, vide No. JKPCC/NGT/t 3Ot218_224 dated 1B-01-2024, the

following directions were issued to the District Magistrate, Jammu under

Section 31 (A) of Air (Prevention and Control of pottution) Act, 19g1 :_

1424



ii) Status of imptementation of directions issued vide

no. JKPCC/NGT 1130/218-224 dated 18-01-2024 on the proforma

enctosed.

District Magistrate Jammu is further directed to acknowledge the receipt

of these directions and furnish the information by or before 29 February 2O24.

Encl:-List of Brick Kil.ns in District Jammu in
prescribed proforma as mentioned above.

(Vasu Yadav)

No:- JKPCCiNGT/130/

oate:- le-oz-zozt.
4t6 - >a

--. ChairmanVw
9

Copy to the:-

1) Financiat Commissioner (Additionat Chief Secretary) Department of
Forests, Ecology and Environment, CiviI Secretariat, Jammu / Srinagar.

2) Divisionat Commissioner, Jammu.

3) Regionat Director, Pottution Controt Committee, Jammu for information
and necessary action.

4) Divisionat Officer, J&K Pottution Control Committee, Jammu (North /
South) for information and necessary action.
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Jammu and Kashmir Pollution Control Committee
Panvesh Bhavan, Forest Complex ll Srlk Factorv Road
Transporl Nagar. Jammu, ,l80 006 ll RalOagh, g'rrnagar. 190 008

Tel - 01 91 -2476927i mail - membersecretaryjkspcb@gmail.com

District Magistrate
Samba

Sub:- Directions under Section 31 (A) of Air (Prevention & Controt of
Pottution) Act, 1981 , for regulation of Brick Kilns in District Samba.

Whereas, vide No. JKPCC/NGT/1301225-231 dated 18-01-2024, the

fottowing directions were issued to the District Magistrate, Samba under

Section 31 (A) of Air (Prevention and Control of Pottution) Act, 1981 :-

i. no Brick Kiln is allowed to operate without valid consent from the

J&K Pollution Control Committee;

ii. brick kilns operating without vatid Licenses frcm the Licensing

Authority and without valid consent from J&K pottution Control

Committee are ctosed immediately.

Whereas in its order dated 2 February 2024, the Hon,bte Nationat

Green Tribunal has directed the Government for fiting response on Action

Taken against the Brick Kitns which have been set up and are operating

without consent to Estabtish / consent to operate and without fou.owing

environmentaI norms.

Now, therefore, in exercise of powers under Section 3l (A) of Air

(Prevention and Contro[ of PoLtution) Act, 1981 , the fottowing directions are

hereby issued:

District Magistrate Samba shatt furnish the fottowing information: _

({

enc[osed.

i) Status of Iicense of Bricl< Kitns in District Samba on the proforma
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ii) Status of imptementation of directions issued vide
No. JKPCC/NGIl1301225-231 dated 1 8-01-2024 on the proforma
enctosed.

District Magistrate Samba is further directed to acknowtedge

the receipt of these directions and furnish the information by or before

29 February 2024.

Enc[:- List of Brick KiLns in District Samba in
prescr:bed proforma as mentioned above.

(Vasu Yad

No:- JKPCC/NGT/l30/
Date:- ly -02-2024.

Copy to the:-

8*t->s- 0), 
N),

Cha irma n^
w

1) Financiat Commissioner (Additionat Chief Secretary) Department of
Forests, Ecotogy and Environment, Civit Secretariat, Jammu /
Srinagar.

2) Divisionat Commissioner, Jammu.

3) Regionat Director, Potlution Controt Committee, Jammu for
information and necessary action.

4) Divisionat Officer, J&K Pottution ControI Committee, Samba (North /
South) for information and necessary action.
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..,&x FCSJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@g mail. com

membersecretary.ykspcb@g mail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Shopian.

No:- JKPCC/NGT/1 30/ 5l - Zg Date:- ol .o+.zoz+

Sub :- i) Hon'bte NGT Order in OA No. 594 I 2022 titted Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Controt of Poltution),
1981, for regutation of Brick Kitns in District Shopian issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution Contro[

Committee on the subject cited above. The Hon'ble NGT in its Order dated 04.01.2024,

inter-alia issued fottowing directions :-

"7. A[[ the concerned District Magistrates and the Superintendent of Potice in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set up
and operated without obtaining CTE / CTO from J&K PCC and without due
compliance with environmentaI norms."

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kitns that were operating without consent of the J&K PCC.

Accordingty, I am directed to request you to direct the fietd functionaries concerned

to ensure that :-

i. No brick kitn is attowed to operate withoutvatid consent from Pol[ution Control
Committee;

ii. Brick Kitns operating without vatid Licenses f rom the Licensing Authority without
vatid consent from J&K Pottution ControI Committee are ctosed immediatety.

Yours faithfutty,

E

90@k".r*+
(Ghansham Singh)JKAS
MemberSecretary 1.4.1

Copy to the:-
l) Financial Commissioner (AdditionalChief Secretary) Departrnent of Forests, Ecology and

Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.

3) Inspector General of Police, Kashmir.
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4) Senior Superintendent of Police, District Shopian for information and similar necessary
action.

5) Regional Director, Pollution Control Committee, Kashmir for information and necessary
action.

6) Divisional Officer, J&K Pollution Control Committee, Shopian for information and
necessary action.
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Baramu[[a.

No:- JKPCC/NGT/1 3otg7 - 4g Date:- o/ .04.2024

Sub:- i) Hon'bl,e NGT Order in OA No.594 I 2022titted Syed Riyaz Vs UT of J&K and

Others.
ii) Directions under Section 31(A) of Air (Prevention & Control of Pottution),

1981, for regutation of Brick Kil,ns in District Baramutta issued dated

18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution Control

Committee on the subject cited above. The Hon'bte NGT in its Order dated 04.01.2024,

inter-atia issued fottowing directions :-

"7. At[ the concerned District Magistrates and the Superintendent of Poliee in

the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set up

and operated without obtaining CTE / CTO from J&K PCC and without due

compliance with environmentaI norms."

I am to further convey that J&K PCC has issued directions for closure of individuat

brick kitns that were operating without consent of the J&K PCC.

Accordingty, I am directed to requestyou to directthe fietd functionaries concerned

to ensure that :-

i. No brick kitn is attowed to operate without valid consent from Pottution Control
Committee;

ii. Bricl< Kitns operating without vatid Licenses f rom the Licensing Authority without
vatid consent from J&K Pottution Controt Committee are ctosed immediatety.

Yours faithfutty,

gpGU4^d-
(Ghansham Singh)JKAS

Q)7 U"rnUer Secretary t . 4 ., f
Copy to the:-

l) FinancialCornmissioner (Additional Chief Secretary) Departrnent of Forests, Ecology and

Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.

3) InspectorGeneral of Police, Kashmir.
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4) Senior Superintendent of Police, District Baramulla for information and similar necessary

action.

5) Regional Director, Pollution Control Committee, Kashmir for information and necessary

action

6) Divisional Officer, J&K Pollution Control Committee, Baramulla for information and

necessary action
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Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner I District Magistrate,
District Reasi.

No:- JKPCC/NGTi 1 30/ L> - %) oate:fl.04.2024

Sub:- i) Hon'ble NGT Order in OA No. 594 t 2}2ztitted Syed Riyaz Vs UT of J&K and

Others.
ii) Directions under Section 31(A) of Air (Prevention & Control of Po[tution),

1981, for regutation of Brick Kitns in District Reasiissued dated 18.A1.2024

& dated 14.02.2024.

Sir,

I am directed to drawyour attention to the directions issued byJ&K Potlution Control

Committee on the subject cited above. The Hon'bte NGT in its Order dated 04.01.2024,

inter-atia issued fottowing directions :-

"7. At[ the concerned District Magistrates and the Superintendent of Potice in

the UT of Jammu and Kashmir are directed to ensure that no brick kiLn is set up

and operated without obtaining CTE t CTO from J&K PCC and without due

comptiance with environmental norms."

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kitns that were operating without consent of the J&K PCC.

Accordingty, I am directed to request you to direct the fietd functionaries concerned

to ensure that :-

i. No brick kitn is attowed to operate without vatid consent from Potl.ution Control

Committee;
ii. Brick Kitns operating without vatid Licenses f rom the Licensing Authority without

vatid consent from J&K PotLution Control Committee are ctosed immediatety.

Yours faithfutty,

silVkk,^r"r-t-
(Ghansffim Singh)JKAS

w
t.1.4Member Secretary

Copy to the:-
l) Financial Cornmissioner (Additional Chief Secretary) Department of Forests, Ecology and

Environment, Civil Secretariat. Jammu / Srinagar.

2) Divisional Commissioner, Jammu.

3) Inspector General of Police, Jammu.
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4) Senior Superintendent of Police, District Reasi for information and similar necessary

action.

5) Regional Director, Pollution Control Committee, Jammu for information and necessary

action.

6) Divisional Officer, J&K Pollution Control Committee, Reasi for information and necessary

action.
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J&KJammu and Kashmir
Potlution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryikspcb@gmail.com

0191 -2472881,2476525

Parivesh Bhavan, Forest ComPlex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Rajouri.

No:-JKPCC/NGT/1 3o/4a tL Date:?1.o4.2o24

Sub:- i) Hon'bte NGT Order in OA No. 594 t z}z2titted Syed Riyaz Vs UT of J&K and

Others.
ii) Directions under Section 31(A) of Air (Prevention & Control of Poltution],

1981 , for regulation of Brick Kitns in District Rajouri issued dated 18.01.2024

& dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution Control

Committee on the subject cited above. The Hon'bte NGT in its Order dated 04.01.2024'

inter-atia issued fottowing directions :-

"7. Atl, the concerned District Magistrates and the Superintendent of Police in

the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set up

and operated without obtaining CTE t CTO from J&K PCC and without due

comptiance with environmentat norms."

I am to further convey that J&K PCC has issued directions for ctosure of individual

brick kil.ns that were operating without consent of the J&K PCC.

Accordingty, I am directed to request you to direct the fietd functionaries concerned

to ensure that :-

i. No brick kiLn is atLowed to operate without vatid consent from Pol.tution Control

Committee;
ii. Brick Kitns operatingwithoutvatid Licenses from the LicensingAuthoritywithout

vatid consentfrom J&K Pottution ControI Committee are ctosed immediatety.

Yours faithfu[[y,

96(Lk lr,'"rrlt--
(Ghansham Singh)JKAS
MemberSecretary l - 4, ltl

Copy to the:-
l) Financial Commissioner (Additionat Chief Secretary) Department of Forests, Ecology and

Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Jammu.

3) Inspector General of Police, Jamrnu.
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4) Senior Superintendent of Police, District Rajouri for information and similar necessary

action.

5) Regional Director, Pollution Control Committee, Jammu for information and necessary

action.

6) Divisional Officer, J&K Pollution Control Committee, Rajouri for information and

necessary action.
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail. com

membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Sitl< Factory Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Kathua.

No:- JKPCC/NGr/1 sot gtf - / q Date:g/ .04.2024

Sub:- i) Hon'bte NGT Order in OA No. 594 I 2022 titLed Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Contro[ of Pollution),
1981, for regulation of Brick Kitns in District Kathua issued dated 18.01.2024
& dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution ControI

Committee on the subject cited above. The Hon'ble NGT in its Order dated 04.01.2024,

inter-atia issued fottowing directions :-

"7. A[t the concerned District Magistrates and the Superintendent of Potice in
the UT of Jammu and Kashmir are directed to ensure that no brick kil,n is set up
and operated without obtaining CTE I CTO from J&K PCC and without due
comptiance with environmentaI norms."

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kitns that were operating without consent of the i&K PCC.

Accordingty, I am directed to request you to direct the fietd functionaries concerned

to ensure that :-

i. No brick kitn is attowed to operate without vatid consent from Pottution Control
Committee;

ii. Brick Kitns operatingwithoutvatid Licenses from the LicensingAuthoritywithout
vatid consent from J&K Pottution ControI Committee are ctosed immediatety.

Yours faithfutty,

(G a ngh JKAS

w
MemberSecretary l, +. a+ .

Copy to the:-
I ) Financial Cornrnissioner (Additional Chief Secretary) Depaftment of Forests. Ecology and

Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Jammu.

3) lnspector General of Police, Jatnmu.
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o' 
:""ilr: 

Superintendent of Police, District Kathua for information and similar necessary

" l:ij:*l 
Director, Pollution control commitree, Jammu for information and necessary

6) Divisional officer, J&K Pollution control committee, Kathua for information andnecessary action.

1446



J&K PCCJammu and Kashmir
Pollution Contro! Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

No:-JKPCC/NGT/130/ SS- e 2 Date:- ol.Oq.ZOZq

Sub :- i) Hon'ble NGT Order in OA No.594 l2022titled Syed Riyaz Vs UTof J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Control of Pottution),
1981, for regutation of Brick Kitns in District Samba issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution

Control Committee on the subject cited above. The Hon'bte NGT in its Order dated

04.01.2024, inter-atia issued fottowing directions: -

"7. Alt the concerned District Magistrates and the Superintendent of Potice in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set
up and operated without obtaining CTE I CTO from J&K PCC and without due
comptiance with environmentaI norms."

I am to further convey that J&K PCC has issued directions for closure of individuat

brick kitns that were operating without consent of the J&K PCC. The tist of such brick kitns

for District Samba is enctosed foryour ready reference.

Accordingly, I am directed to request you to direct the fietd functionaries

concerned to ensure that: -

i. No brick kitn is attowed to operate without vatid consent from Pottution
ControI Committee;

ii. Brick Kitns operating without vatid Licenses from the Licensing Authority
without vatid consent from J&K Pottution Contro[ Committee are ctosed
immediatety.

Yours faithfutty,

Enc[: List of Brick Kitns.

qelet{ [<r.^^""a-'
(Ghandh-am Singh) JKAS I ,4 .>q

0#"^oersecretary 
- - '

Copy to the: -

Deputy Commissioner I District Magistrate,
District Samba.

l) Financial Commissioner (Additional Chief Secretary) Department of Forests, Ecology
and Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Jammu.

3) InspectorGeneral ofPolice, Jammu.
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4) Senior Superintendent of Police, District Sarnba for information and similar necessary

action.

5) Regional Director, Pollution Control Committee, Jammu for information and necessary

action.

6) Divisional Officer, J&K Pollution Control Committee, Samba (Norrh / South) for
information and necessary action.
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Samba South
270 JKPCC of 202{
dated l5-02-2024

Gho Nlanhsan,
Samba

Jai Nagni Brick
Kiln

I Sam ba

268 IKPCC o12024
dated l5-02-2024

Dabui Kaka ,

Samba
New Jai Chichi
Mata Brick Kiln

SambaJ

273 JKPCC of 2024
dated 15-02-2024

Pattli , SambaMazdoor Kissan
Brick Kiln

Samba{

275 JKPCC of 2024

dated 15-02-2024
Rakh Baroi,
Samba

Nandi Brick KilnSamba7

276 JKPCC of 2024

dated l5-02-2024
Dabuj Kaka '
Samba

Jai Chichi Mata
Di Brick Kiln

8 Samba

272 JKPCC o12024
dated 15-02-2024

Trilokpur,
Samba

OM Brick Kiln9 Samba

27 4 JKPCC ot 2024
dated 15-02-2024

Rakh Baroi,
Samba

Classic Brick
Industry

Sambal0

269 JKPCC of 2024

dated 15-02-2024
Patli Morh,
Samba

Choudhary
Brick Kiln

11

254 JKPCC ot2024
dt.10-02-2024

Raya Morh,
Samba

M/s Jai Laxmi
Brick kiln,

Sambat2

253 JKPCC of2024
dt. 10-02-2024

M/s Bral Brick
Kiln,

Raya Morh,
Samba

l3 Samba

Samba
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J&XJammu and Kashmir
Pollution Control Committee

chairmanSTj kspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner I District Magistrate,
District Udhampur.

No:- JKPCC/NGT/1 30/ Q7 -5 C/. D ate:- of .04.2024

Sub:- i) Hon'bte NGT Order in OA No. 594 I 2022 titted Syed Riyaz Vs UT of J&K
and Others.

ii) Directions under Section 31(A) of Air (Prevention & Control of Pollution),
1981, for regulation of Brick Kilns in District Udhampur issued dated
18.01.2024 & dated 14.02.2024.

Madam,

I am directed to draw your attention to the directions issued by j&K Potlution

Control Committee on the subject cited above. The Hon'bte NGT in its Order dated

04.01.2024, inter-atia issued fottowing directions :-

"7. A[[ the concerned District Magistrates and the Superintendent of Potice
in the UT of Jammu and Kashmir are directed to ensure that no brick kitn is
set up and operated without obtaining CTE I CTO from J&K PCC and without
due compliance with environmentaI norms."

I am to further convey that J&K PCC has issued directions for ctosure of

individuat brick kitns that were operating without consent of the J&K PCC. The tist of

such brick kitns for District Udhampur is enctosed for your ready reference.

Accordingl.y, I am directed to request you to direct the fietd functionaries

concerned to ensure that :-

i. No brick kitn is attowed to operate without vatid consent from Pottution
ControI Committee;

ii. Brick Kitns operating without vatid Licenses from the Licensing Authority
without vatid consent from J&K Pottution Controt Committee are ctosed
immediatety.

r/ours faithfu[ty,

Enct: List of Brick Kitns.

gptc,t (r*,4
l,'Jil:?uil:l]'*o' t' 4,4

Copy to the:-
ar

1) Financial Commissioner (Additional Chief Secretary) Department of Forests, Ecology

and Environrnent, Civil Secretariat, Jammu / Srinagar.

2) DivisionalCommissioner, Jammu.

3) Inspector Ceneral of Police, Jammu.
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4) Senior Superintendent of Police, District Udharnpur for information and similar
necessary action.

5) Regional Director, Pollution Control Comrnittee, Jammu for information and

necessary action.

6) DivisionalOfficer, J&K Pollution Control Committee, Udhampur for information and

necessary action.
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District Udhampur

I Udhampur New Trikuta
Brick Kiln

Village
Barolla, Jib
Thathi Udh

266 JKPCC of 2024
d*ed 14-02-2024

2 Shivalik Brick
lndustries

Village
Barolla, Udh.

261 JKPCC of 2024
dated 14-02-2024

3 Udhanrpur Ganesh Brick
Kiln

Village Palli,
Hartaryan
udh

262 .IKPCC of 202.1

dated 11-02-2021

4 Udhampur Sona Brick
Industry

Village Palli,
Hartaryan
udh

2TJKPCC of 2023
dated l0-08-2023

Udhampur New Tawi Brick
Kiln

Village Ritti,
L dh.

263 JKPCC o12024
.J^te.l 11-02-2024

6 U dhampur Vinod Brick Kiln VillageDaddar
(Ritti) udh

267 JKiPCC of 2024
dated 11-02-2024

7 Udhampur Bawa Ambo
Brick Kiln

Village
Karowa, Udh.

Il JKPCC of2020
dated 26-05-2020
unit holder challenged

the closure order before

the Hon'ble Court in

owP 896/2018 ritled
Hans Raj & Ors Versus
State of J&K.

Udhampur
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner I District Magistrate,
District Pulwama.

No:- JKPCC/NGT/1 30/ €,3 -/o Date:- Ol .oq.zozq

Sub:- i) Hon'bte NGT Order in OA No. 594 I 2022 titl,ed Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Contro[ of Po[[ution),
1981, for regutation of Brick Kitns in District Pulwama issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution ControI

Committee on the subject cited above. The Hon'bte NGT in its Order dated 04.01.2024,

inter-atia issued fottowing directions :-

"7. AU the concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set up
and operated without obtaining CTE I CTO from J&K PCC and without due
compliance with environmentaI norms. "

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kitns that were operating without consent of the J&K PCC. The tist of such brick kitns

for District Putwama is enctosed for your ready reference.

Accordingty, I am directed to request you to direct the fietd functionaries concerned

to ensure that :-

No brick kitn is attowed to operate without vatid consent from Pottution ControI
Committee;
Brick Kitns operating without vatid Licenses f rom the Licensing Authority without
vatid consent from J&K Pottution ControI Committee are ctosed immediatety.

Yours faithfutty,

Enc[: List of Brick Kitns

gpq$. le,^^"r,.,>
/) ^ 

(Ghansham Singh) JKAS

$r,UemOerSecretary t, 4, t4
Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests, Ecology and
Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Comrnissioner. Kashmir.
3) Inspector General of Police, Kashmir.
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4) Senior Superintendent of Police, District Pulwama for information and similar necessary

action

5) Regional Director, Pollution Control Committee, Kashrnir for information and necessary

action

6) Divisional officer, J&K Pollution control committee, Pulwama for information and

necessary action
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District Pulwama
1 Pulwama Jalal Brick Kiln Rambirpora Newa

Pulwama
381 JKPCC of 2024

dated 05-03-202.1

382 JKPCC of2024
dr. 05-03-2024

M/s Dar Brick Kiln
(1l s)

Alliepora Shahoora-
I)u l* a ma

2 Pulwama

383 JKPCC of 2024

dt. 05-03-2024
Nownagri PulwamaPulwama M/s LBK changed into

M/s Bhat Brick Kiln

380 JKPCC of 2024

dt. 05-03-2024
M/s Sunrise Brick
Kiln,

Rambeerpora Newa-
Pulwama

4 Pulwama

376 JKPCC of 2024

dt. 05-03-2024
Mis Mir Brick Kiln,6 Pulwama

375 JKPCC of 2024

dt. 05-03-2024
Pulwama lWs Kamran Brick

Kiln
Ramberpora Parigam
Newa Pulwama

379 JKPCC ot2024
dt. 05-03-2024

I Pulwama Audoora Shahoora
Pulwama.

374 JKPCC of2024
dt. 05-03-2024

Pulwama M/s JKB Sanzan Brick
Kiln (151)

Sanzan Asthanpora,
Pulu ama

10 Achan Litter
Pulwama

378 JKPCC opf2024
dt. 05-03-2024

11 Pulwama M/s Gulmohar Brick
Kiln,

Tumchi Nowpora
Wanipora Pulwama

387 ,IKPCC o12024
dt. 05-03-2024

12 Pulwama M/s Dar Brick Kiln, 386 JKPCC of 2024
dt. 05-03-2024

Pulwama M/s Jehlum Brick Kiln
407,

385 JKPCC of 202,1

dt. 05-03-2024
14 Pulwama M/s Five Star Brick

Kiln,
Wahipora Pulwama

Hastikhud Zacloora
Newa Pulwama

7

M/s Budshah Brick
Kiln

I

Pulwama M/s 417 Brick Kiln
changed into 7HH into
M/s Wani Brick Kiln

Tumchinowpora
Pulwama

't3 Tumchinowpora
Pulwama

384 JKPCC of 2021
dt. 05-03-2024
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Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

chairmanSTjkspcb@gmail. com

membersecretaryjkspcb@g mail.com

0191 - 2472881.2476925

Sitk Factory Road

Rajbagh, Srinagar, 190 008

?_
Copy to the:-

l) Financial Commissioner (AdditionalChief Secretary) Department of Forests, Ecology and

Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.

3) Inspector General of Police, Kashmir.

Jammu and Kashmir
Pollution Control Committee

Deputy Commissioner / District Magistrate,
District Kutgam.

No:-JKpCC/NGT/130/ 7/ - 7O Date:- 6l .O+.zoz+

Sub:- i) Hon'ble NGT Order in OA No. 594 I 2022titl,ed Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Control of Pottution),
1981, for regulation of Brick Kitns in District Kul.gam issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution ControI

Committee on the subject cited above. The Hon'bte NGT in its Order dated 04.01.2024,

inter-atia issued foLl.owing directions :-

"7. Att the concerned District Magistrates and the Superintendent of Potice in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set up
and operated without obtaining CTE / CTO from J&K PCC and without due
compliance with environmentaI norms."

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kitns that were operating without consent of the J&K PCC. The tist of such brick kitns

for District Kutgam is enctosed for your ready reference.

Accordingty, I am directed to request you to direct the f ietd f unctionaries concerned

to ensure that :-

i. No brick kitn is altowed to operate without valid consent from Pottution Control
Committee;

ii. Brick Kitns operating without vatid Licenses f rom the Licensing Authority without
vatid consent from J&K Pottution ControI Committee are ctosed immediatety.

Yours faithfu[ty,

Enc[: List of Brick Kitns.

gp(Lkk \*vvt/v\,t-
(Ghansham Singh)JKAS
MemberSecretary t,4.1

T

1456



' f;:T 
Superintendent of Police, District Kulgam for information and sirnilar necessary

" ::ij::"| 
Director, Pollution control comminee, Kashmir for informarion and necessary

6) Divisional officer, J&K Pollution control committee, Kulgam for information andnecessary action.
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District Ku m
1 Kulgam Insaf Brick Kiln Yarihole Babapora 89 JI(PCC of 2023

dated 22-09-2023
2 Kulgam BPL Brick Kiln Hablish Kulgam 96 JKPCC of 2023

dated 22-09-2023
3 Kulgam Chinar Brick Kiln Baihama 175 JKPCC of 2023

dated l5-12-2023
4 Kulgam Sooraj Brick Kiln Baihama 93 JKPCC of 2023

dated 22-09-2023
5 Kulgam Tawheed Brick Factory

TBF
Hablish 94 JKPCC of 2023

d^ted 22-09-2023
o Kulgam New Zum Zum Brick

Kiln
Baihama 9l JKPCC of 2023

dated 22-09-2023

Kulgam Mohd Yousuf Bhat
Brick Kiln

Manigam 87 JKPCC of 2023
dated 22-09-2023

I Kulgam M/s Max Brick Kiln Baih Kulgam 98 PCC of2023
dt.22-09-2023

9 Kulgam M/s 515 Brick Kiln,
Kelam

Kelam Dcvsar 97 PCC of 2023
dt.22-09-2023

10 Kulgam M/s D.M. Brick Kiln, Kelam Devsar Kulgam 80 PCC of2023
dt.22-09-2023

11 Kulgam M/s F-16 Brick Kiln, Newa Chowgam Kulgam 99 PCC o12023
dt.22-09-2023

12 Kulgam Ban Devsar Kulgam 8-l PCC of 2023

dt.22-09-2023
13 Kulgam Chandigam Kulgam 92PCC of2023

dt.22-09-2023
14 Kulgam M/s Mohd Yousuf bhat

(515) Brick Kiln,
Hablish Kulgam 87 PCC of2023

dt.22-09-2023
15 Kulgam M/s K2 Brick Kiln, Habilish Kulgam 100 PCC of2023

dt.22-09-2023
16 Kulgam M/s C,M. Brick Kiln, Adigam Kulgam 101 PCC of2023

dt.22-09-2023
17 Kulgam M/s F.M. Brick Kiln, Devsar Kulgam 83 PCC of 2023

dt.22-09-2023
Kulgam M/s Chand Brick Kiln

(N.M.70-B)
Devsar Kulgam 81 PCC of2023

dt.22-09-2023
19 Kulgam M/s Sahoora Brick Kiln Kilam Kulgam 102 PCC ot 2023

dt.22-09-2023
20 Kulgam Agroo Kulgam 85 PCC of2023

dt.22-09-2023
21 Kulgam M/s Taj Brick Kiln, Mandhole Devsar

Kulgam
103 PCC of 2023

dt.22-09-2023

M/s D.B.Z. Brick Kikln,

M/s Dar Brick Kiln

18

M/s G.S.T. Brick Kiln,
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Kulgam M/s Mohd Amin
BRather Brick Kiln (70-

R),

Banghal Devsar Kulgam 104 PCC of2023
dt.,22-09-2023

23 Kulgam M/s T. R. Brick Kiln, Nawa Bonigam Kulgam 86 PCC of 2023
dt.22-09-2023

24 Kulgam M/s M. N. (5ll-A) Brick
Kiln,

Yarihola, Babapora
Kulgam

105 PCC of2023
dt.22-09-2023

1459



&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Jammu.

No:- JKPCC/NGr/1 30/ 8? - q? . Date:- 6f .04.2024

Sub :- i) Hon'bte NGT Order in OA No. 594 / 2022 titLed Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Control of Pollution),
1981, for regutation of Brick Kitns in District Jammu issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution

Control Committee on the subject cited above. The Hon'bte NGT in its Order dated

04.01.2024, inter-atia issued fot[owing directions :-

"7. A[tthe concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set
up and operated without obtaining CTE / CTO from J&K PCC and without due
comptiance with environmentaI norms."

I am to further convey that J&K PCC has issued directions for ctosure of individuaI

brick kitns that were operating without consent of the J&K PCC. The tist of such brick kitns

for District Jammu is enctosed for your ready reference.

Accordingty, I am directed to request you to direct the fietd functionaries

concerned to ensure that :-

i. No bricl< kitn is atlowed to operate without vatid consent from Pottution
ControI Committee;

ii. Brick Kitns operating without valid Licenses from the Licensing Authority
without vatid consent from J&K Pottution Controt Committee are ctosed
immediatety.

Yours faithfutty,

Enc[: List of Brick Kitns.

q6Aa& (*- r^'^-
A (Ghansffim Singh)JKAS I ,4.>L
?py"^oer secretary ' ^t

Copy to the:-
l) Financial Commissioner (Additional Chief Secretary) Depaffment of Forests, Ecology

and Environment, Civil Secretariat, Jammu / Srinagar.
2) Divisional Commissioner, Jamrnu.

3) Inspector General of Police, Jammu.
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4) Senior Superintendent of Police, District Jammu for information and sirnilar necessary
action.

5) Regional Director, Pollution Control Committee, Jammu for information and necessary
action.

6) Divisional Officer, J&K pollution Control Comrnittee, Jammu Qllorth / South) for
information and necessary action.
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Jammu South

319 JKPCC of 2024

dated l5-02-2024
Jammu Rama Krishna

Brick Industry
Chak Agra,R.S.Pura1

318 JI(PCC of 2024
d ed 15-02-2024

Maha Lakshmi
Brick Industries

Chak Agra,RS.Pura2 .Iammu

320 JKPCC of 202.1

dated l5-02-2024
Jammu New Gurdyal Brick

Kiln
Badyal Brahmana
R.S.Pura

J

312 JKPCC o12024
dated 15-02-2024

Jammu Bhagwati Brick
Industrv

Chak Agra,R.S.Pura4

Badyal Brahmana
R.S.Pura

322 JKPCC of 2024
dated 15-02-2O24

5 Jammu Zamindara Brick
Industries

Badyal Brahmana
R.S.Pura

6

Chak Agra,R.S.Pura 321 JKPCC of 2024
dlted 15-02-2024

Jammu Vikas Brick
Industries

7

311 JKPCC of2024
dated l5-02-2024

Amar Bricks &
Tiles Industry

Khairi, Bishnah8 Jammu

Naari Khaper,
R.S.Pura

315 JI(PCC of2024
dated l5-02-2024

9 Jawala Brick Kiln

Jammu Shree Maha Shakti
Brick Kiln

Chak Mian Sukha
Singh, Bishnah

324 JKPCC of 202,1

dated l5-02-202,1
l0

Jammu Gurdial Brick Kiln Badyal Brahmana,
R.S.Pura

313 JI(PCC of 2024

dated l5-02-2024
ll

t2 Jammu Qutab Din Brick
Kiln

Chak Bala, R.S.Pura 93 .IKPCC of 2020

dated l5-12-2020

3l.,l JI(PCC of2024
dated l5-02-202.1

Jammu Guru Teg Bhadur
Brick Kiln

Jammu
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Jammu North
1 Jammu Bharat Earth Products

Domana Jammu.
Domana Jammu. 282 JKPCC of 2024

dated 15-02-2024

2 Jammu Brighu Brick Kiln Old
Domana Jammu.

Old Domana
Jammu.

309 JKPCC of 2024
dated 15-02-2024

Jammu Choudhary Bricks and
Tile Ind Purkhoo
Akhnoor Road.

Purkhoo Akhnoor
Road.

283 JKPCC of2024
dated 15-02-2024

Jammu Devi Kiln Dayaran
Jammu.

Dayaran Jammu. 158 JI(PCC of2021
dated 16-02-2021

5 Jammu Ganesh Brick Kiln
Amb Garota Jammu.

Amb Grotha
Jammu.

284 JKPCC o12024
dated 15-02-2024

6 Jammu Jai Bajrangi Brick
Kiln Sangram Pur
Jammu.

Sangram Pur
Jammu.

302 JKPCC of2024
dated 15-02-2024

7 Jammu Jai Bhagwati Brick
Kiln Mishriwala
Jammu.

Mishriwala
Jammu.

285 JKPCC of 2024
dated 15-02-2024

8 Jammu Jai Ganesh Brick Kiln
Gho Manahasa
Jammu.

Gho Manahasa
.Iammu.

285 JKPCC of 2024
dated 15-02-2024

9 Jammu Jai Mata Laxmi Brick
Kiln Dansal Jammu.

Dansal Jammu, 95JKPCC of 2021
dated 20-12-2021

10 Jammu . Raja Mandlik
Brick Kiln Mishriwala
Jammu.

Mishriwala
Jammu.

297 JKPCC of2024
dzted 15-02-2024

11 Jammu Jai Ram Brick Kiln
Kot Ghari

Kot Ghari Jammu 286 JKPCC of 2024
dared l5-02-2024

12 Jammu Jai Shiv Brick Kiln
Jourian Akhnoor
Jammu..

301 JKPCC of2024
dated l5-02-2024

'13 Jammu Kalishpati Brick Kiln
Bawa Talab Jammu.

Bawa Talab
Jammu.

287 JKPCC of 2024
dated 15-02-2024

14 Jammu Kumar Kiln Dayaran
Jammu.

Dayaran Jammu.

15 Jammu
Mar ali Jammu.
Laxmi Brick Kiln Marjali Jammu. 289 JKPCC o12024

dated 15-02-2024
16 Jammu Mandlik Brick Kiln

Buran Patta Marjali
Jammu.

Buran Patta
Marjali Jammu.

259 JKPCC of 2024
d*ed 15-02-2024

17 Jammu National Brick Kiln
Kangrial Jammu.

Kangrial Jammu. 291 JKPCC ot 2024
dated l5-02-2024

18 Jammu New Bhagwati Brick
Kiln Kangrial Jammu.

Kangrial Jammu. 303 JKPCC of2024
dated 15-02-2024

4

Jourian Akhnoor
Jammu..

288 JKPCC of 2024
dated 15-02-2024
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to Jammu New Devi Bhagwati
Brick Kiln Pakhian
Jammu.

Pakhian Jammu . 293 JKPCC ot 2024
dated l5-02-2024

20 Jammu New Krishna Brick
Kiln Rakh Burn
Jammu.

Rakh Burn
Jammu.

292 JKPCC of 2024
dtted 15-02-2024

Jammu Northern Brick Kiln
Kangrial Jammu.

Kangrial Jammu. 294 JKPCC o12024
dated l5-02-2024

na Jammu 0m Brick and Tile Ind
Purkhoo Jammu,

Purkhoo Jammu. 295 JKPCC o12024
dated 15-02-2024

Jammu Peer Baba Brick Kiln
Bhala Da Bagh
Akhnoor Jammu,

Bhala Da Bagh
Akhnoor Jammu.

296 JWCC o12024
dated 15-02-2024

24 Jammu Radha Swami Brick
Kiln Bawa Talab
Akhnoor Road

Bawa Talab
Akhnoor Road
Jammu

34 JIGCC of 2023
dated ll-08-2023

)q Jammu Raja Mandlik Brick
Kiln chak Bahval
Jammu.

chak Balu'al
.lamm u

297 JKPCC o12024
dated 15-02-2021

26 Jammu Sat Guru Brick Kiln
Dhayaran Jammu,

Dhayaran Jammu. 298 JKPCC of2024
dated 15-02-2024

27 Jammu Shiva Brick Kiln Prani
Muthi Akhnoor
Jammu.

Muthi Akhnoor
Jammu,

244 PCB ol20l5
dated 20-01-2015

28 Jammu Suraj Brick Kiln and
Tile Ind. Kangrial
Jammu,

Kangrial Jammu. 305 JKPCC of 2024
dated 15-02-2024

29 Jammu Trishul Brick Kiln Bawa Talab
Jammu,

30 Jammu M/s Jai Kiln, Manyal Brahmana
Jammu

260 JKPCC of2024
dt. t0-02-2021

JI Jammu M/s Kalka Brick Kitn, Bawa Talab
Akhnoor Road
Jammu

255 JKPCC of2024
dt. t0-02-2024

32 Jammu M/s Shree Ganesh
Kiln

Kangrail Dharayan
Jammu,

131 JKPCB of2021
dt. 11-01-2021

21

307 JKPCC of 2024
dated t5-02-2024
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J&K FCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Anantnag.

No:- JKPCC/NGT/1 3ot?? - B ( Date:-6/.0 4.2024

Sub:- i) Hon'bte NGT Order in OA No. 594 I 20z2titted Syed Riyaz Vs UT of J&K and

Others.
ii) Directions under Section 31(A) of Air (Prevention & Control of Pottution],

1981, for regulation of Brick Kilns in District Anantnag issued dated

18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Poltution Control

Committee on the subject cited above. The Hon'bte NGT in its Order dated 04.01.2024,

inter-atia issued fottowing directions :-

"7. A[[ the concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set up

and operated without obtaining CTE / CTO from J&K PCC and without due
comptiance with environmental norms. "

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kitns that were operating without consent of the J&K PCC. The tist of such brick kiLns

for District Anantnag is enclosed for your ready reference.

Accordingty, I am directed to requestyou to direct the fietd functionaries concerned

to ensure that :-

i. No brick kitn is attowed to operate without vatid consent from Pottution Control
Committee;

ii. Bricl< Kitns operating without vatid Licenses f rom the Licensing Authority without
vatid consent from J&K Pottution ControI Committee are ctosed immediatety.

Yours faithfutty,

Enc[: List of Brick Kil.ns.

q'
o6,trU(t{

(Ghansh?mSingh)JKAS,, -
Member Secretary l'1 'l+

Copy to the:-
l) FinancialCommissioner (AdditionalChief Secretary) Department of Forests, Ecology and

Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.

3) Inspector General of Police. Kashmir.
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4) Senior Superintendent of Police, District Anantnag for information and similar necessary

action.

5) Regional Director, Pollution control committee, Kashmir for information and necessary

action.

6) Divisional officer, J&K Pollution control committee, Anantnag for information and

necessary action.
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1 Anantnag Sun Brick Kiln Drenin Dawlatabad 215 JKPCC of 2024
dated 10-01-2024

2 Anantnag Abass Brick
Kiln

Brakpora Bulbul
Nowgam

401 JI(PCC of 2024

dated 19-03-2024

Anantnag Bilal Brick Kiln Thajwara Achabal 403 JI(PCC of2024
dared 19-03-2024

4 Anantnag Suraj Brick
Kiln

Nunwane Brakpora 400 JKPCC of 2024

dated 19-03-2024

( Anantnag M N K Brick
klin

Bumthan
ANANTNAG

.10,1 JKPCC of 2024

dated 19-03-2024

6 Anantnag M/s Sameer
Ahmad Dar
(Now DBZ),

Katchpora Anantnag 402 JKPCC of2024
dt. l9-03-2023

7 Anantnag M/s Fayaz
Ahmad Brick
Kiln at

Katchpora Nipora
Anantnag

2ll JKPCC of2024
dt. t0-01-2024

Anantnag M/s Mushtaq
Ahmad Brick
Kiln,

Katchpora -Nipora-
Anantnag.

210 JKPCC of 2024

Anantnag M/s Hamdar
Brick Kiln,

Hajiopora Donipawa
Anantnag

212 JKPCC of2024
dated l0-01-2024

Anantnag M/s DBZ Brick
Kiln,

Monghal Antnang 216 JKPCC of 2024
dt. 10-01-2024

11 Anantnag M/s Jannat
Brick Kiln,

Lalan Ganoor
Anantnag

207 JKPCC of 2024
dt. t0-01-2024

12 Anantnag M/s Showket
Brick Kiln (A
One),

Ganoor Katchpora-
Anantnag

399 JKPCC of 2024

dt. t9-03-2024

Anantnag M/sDiamond
Brick Kiln (New
Shahi Hamdan)

Dialgam Near Govt.
Medical College
Anantnag

107 JKPCC of 2023

dt. 05-10-2023

14 Anantnag M/s JK Brick
Kiln (MBK),

Monghal Anantnag 369 JKPCC of 2024

dt. 0l-03-2024

214 JKPCC of 2024
dt. t0-01-2024

Anantnag Brienty Anantnag

8

I

10

13

15 M/s Shahi
Hamdan Brick
Kiln,
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16 Anantnag M/s DBZ Brick
Kiln,

Badragund
Anantnag

213 JKPCC of2024
dt. 10-01-202.1

17 Anantnag M./s Reyaz
Ahmad ( Now
RR) Brick Kiln

Lalan near Railway
Line-Anantnag

208 JKPCC of2024
dt. 10-01-2024

'18 Anantnag MlsZumZum
Brick Kiln

at Damjan Vessu -
Anantnag,

217 JKPCC of2024
dt. t0-01-2024

19 Anantnag M/s Evergreen
Brick Kiln ,

Nassu Badragund
Anantnag.

209 JKPCC of2024
dt. t0-01-2024

20 Anantnag M/s Gousul-
Azam Brick
Kiln (D50)

Drenin, Dawlat
Abad, Anantnag

21 Anantnag M/s Shahi-
Hamdan Brick
Kiln (DAR)

Sesman Damjan
Anantnag,

371 JKPCC of2024
dt.0t-03-2024

22 Anantnag M/s Imran
Brick Kiln,

Imoh Shelipora
Anantnag

370 JKPCC o12024
dt.0t-03-2024

368 JKPCC of2024
dt.0t-03-2024
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Budgam.

No:- JKPCC/NGT/1 sotJ5 - /o2. Date:-6/ .04.2024

Sub :- i) Hon'ble NGT Order in OA No. 594 I 2022titted Syed Riyaz Vs UT of J&K and

Others.
ii) Directions under Section 31(A) of Air (Prevention & Control of Potlution),

1981, for regulation of Brick Kitns in District Budgam issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to drawyour attention to the directions issued byJ&K Pottution ControI

Committee on the subject cited above. The Hon'bte NGT in its Order dated 04.01.2024,

inter-alia issued fottowing directions :-

"7. All the concerned District Magistrates and the Superintendent of Potice in

the UT of Jammu and Kashmir are directed to ensure that no brick kil,n is set up
and operated without obtaining CTE I CTO from J&K PCC and without due
compliance with environmental norms."

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kitns that were operating without consent of the J&K PCC. The tist of such brick kitns

for District Budgam is enctosed for your ready reference.

Accordingl.y, I am directed to request you to direct the fietd functionaries concerned

to ensure that :-

i. No brick kitn is attowed to operate without vatid consent from Pottution Controt
Committee;

ii. Brick Kitns operating without valid Licenses f rom the Licensing Authority without
vatid consent from J&K Pottution Control Committee are ctosed immediatety.

Yours faithfutty,

Enct: List of Brick Kitns

oEL l.k""^^L

copy to the:- 

h)JKAS | 4'>+

l) Financial Commissioner (Additional Chief Secretary) Department of Forests, Ecology and
Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir.
3) Inspector General of Police, Kashmir.
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4) Senior Superintendent of Police, District Budgam fbr infbrmation and similar necessary
action.

5) Regional Director, Pollution control committee, Kashmir for information and necessary
action.

6) Divisional officer, J&K Pollution control committee, Budgam for information and
necessary action
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1 Budgam Gem Brick Kiln Chattergam 161 JKPCC of2023
dated 15-12-2023

2 Budgam Shan Brick Kiln Gudsathu 172 JKPCC of 2023
dated l5-12-202J

Budgam Bhat Brick Kiln Hushroo, Chadoora 162 JI(PCC of 2023
dated l5-12-2023

Budgam Bismillah Brick
Manufacture

Ichgam, Budgam 150 JKPCC of 2023
dated 01-02-2023

5 Budgam Rahat Brick Kiln Chitroo, Dangerpora l,l4 JI(PCC of2023
dated 0l -02-2023

6 Budgam Gudsathu 166 JKPCC of 2023
dated 15- l2-2023

7 Budgam Majid Traders Brick
Kiln

Panzan, Chadoora

Budgam New Dar Brick Kiln Razwan, Budgam 152 JKPCC of 2023
dated l5-12-2023

Budgam Sheikh-ul-Alam Brick
Kiln

Kathir Gund, Chadoora

10 Budgam New Ruby Brick Kiln Chattergam 169 JKPCC of 2023

dated 15-12-2023
11 Budgam Aijaz Brick Kiln Ichgam 167 JIGCC of 2023

dated 01-12-2023
12 Budgam Yaseen Brick Kiln Mirgund, Budgam 49 JI(PCC of2023

dared l4-08-2023
13 Budgam Tariq Brick Kiln Parniv, Budgam 356 JKPCC of 2024

dated 0l-03-2024
Budgam Friends Brick Kiln Wagar, Chadoora 170 JI(PCC of 2023

dated 15-12-2023
Budgam New Amin Brick Kiln,

Gopalsaif
Devbagh, Panzan l7l JI(PCC of 2023

dated l5-12-2023

16 Budgam Anwar Brick Kiln Name
changed to Nazir Brick
Liln

Choon, Budgam 137 JI(PCC of 2023
dated 01-02-2023

17 Budgam Shaan Brick Kiln Kanir, Chadoora 162 JWCC of 2023
dated l5-02-2023

18 Budgam Firdous Brick Kiln Qazipora, Chadoora IS8JKPCC of2023
dated 22-12-2023

19 Budgam M Co Brick Kiln Diffpora, Watern,ani 196 JKPCC of 2023
dated 22-12-2023

20 Budgam Farooq Brick Kiln Summerbugh, Lasjan 122 JKPCC of 2023
dated 3l-01-2023

21 Budgam Maqbool Brick Kiln Chill'cch, Chadoora 185 JKPCC of 2023
dated 22-72-2023

22 Budgam Gulfam Brick Kiln Chandpora 181 JI(PCC of2023
.hted 22-12-2023

ZJ Budgam Sofi Brick Kiln Chandpora

4

New Alamdar Brick
Kiln

126 JWCC of 2023
dated 01-02-2023

8

I I35JKPCC of 2023
dated 0l-02-2023

14

06 JKPCC of2023
dated 14-04-2023
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24 Budgam Zydaan Brick Kiln Dadina, Budgam

1F Budgam Friends Brick Kiln Charangam, Beerwah 170 JKPCC of2023
dated 15-12-2023

Budgam Burhan Brick Kiln Waterwani, Budgam 193 JKPCC of 2023
dated l5-12-2023

27 Budgam Shah i Hamdan Brick
Kiln

Nandvanpora, Budgam 186 JKPCC of2023
dated 22-12-2023

Budgam TATA Brick Kiln Labartal, Budgam 183 JKPCC of 2023
dated 22-12-2023

29 Budgam Shalimar Brick Kiln Paymus, Sangam 184 JKPCC of 2023
dated 22-12-2023

30 Budgam Manzor Bricks Khadipora Halqa,
Nassrullahpora

Budgam JehIum structures Ompora, Budgam 192 JKPCC of2023
dated 22-12-2023

Budgam Kuwait Brick Kiln Summerbugh, Lasjan I l9 JI(PCC of 2023
dated 3l-01-2023

Budgam Shoolipora 197 JKPCC of 2023
dated 2212-2023

Budgam Mughal Brick Kiln Nasrullahpora,
Waterwani

198 JKPCC of202J
d^ted 22-12-2023

Budgam Summerbugh, Lasjan 120 JKPCC of 2023
dated 31-01-2023

36 Budgam Sheikh ul Alam Brick
Kiln

Nandvanpora, Budgam

Budgam Bismillah Brick Kiln Poonch Gund 191 JKPCC of2023
dated 22-12-2023

38 Budgam M/s Irfan Brick Kiln, Ichkot -Ichgam Budgam l,l9 JKPCC of 2023
dt.0l-02-2023

39 Budgam M/s Gousia Ilrick
KiIn

at Chitroo Gudsathua-
Bud m

40 Budgam M/s Chinar Brick
Kiln,

at Dooniwari Chattergam
Bud m

175 of PCC 2023 dt.
15-12-2023

41 Budgam Aalipora, Chadoora-
Bu m

143 ofPCB 2023 dt.
0t-02-2023

Budgam M/s Tariq Brick Kiln, Kulbugh Wagar Budgam 356 JKPCC of2024
dt. 0l-03-2024

43 Budgam M/s Highland Brick
Kiln

Gopalsafe-Budgam 361 JKPCC of 2024
dt.0t-03-2024

44 Budgam M/s Mohammad
Yousuf Wani Brick
Kiln

Ichgam-Budgam 398 JKPCC of 2024
dt. l9-03-2024

45 Budgam Yarikalan, Chadoora
Bud m

168 ofPCC 2023 dt.
t5-12-2023

190 JI(PCC of 2023
dated 22-12-2023

zo

zd

201 JKPCC of 2023
dated 22-12-2023

31

Pushoo Brick Kiln

34

Ghulam Mohammad
Malik Brick Kiln

135 JI(PCC of 2023
dated 0l-02-2023

164 ofPCC 2023 dt.
t5-12-2023

M/s New Royal Brick
Kiln

M/s Kohinoor Brick
Kiln,

1472



46 Budgam M/s Samco Brick Kiln, Gudsathu Budgam 348 JKPCC of 2024
dr. 0l-03-2024

47 Budgam M/s Mohammad Amin
Brick kiln,

Heewader Budgam 393 JKPCC of 202,1

dt. l9-03-2024
48 Budgam M/s Nagrad Brick

Kiln,
Nowbagh Budgam 349 JK}CC of 2024

dt. 0l-03-2024
49 Budgam M/s Al-Mehdi Brick

Kiln
Chattergam-Budgam 350 JKPCC of2024

dt. 01-03-2024
50 Budgam M/s New Arfat Brick

Kiln,
Quenjipora Budgam 130 JKI'}CC of 2023

dt. 0l-02-2023
51 Budgam M/s Dilber Brick Kiln at Noubugh Budgam 173 of PCC 2023 dt.

t5-12-2023
52 Budgam M/s Nath Brick Kiln, Chattergam Budgam 343 JKPCC of2024

dt.01-03-2024
53 Budgam M/s Imperial Brick

Kiln,
Gariend Budgam 218 JKPCC of 2024

dt. t9-01-2021
54 Budgam M/s Chinar Brick

Kiln,
Paller, Budgam 177 JKPCC of 2023

dt.22-12-2023
55 Budgam M/s Zahoor Ahmad

Nath Brick Kiln,
Shalina-Budgam 351 JKPCC of 202.1

dt. 01-03-2024
56 Budgam M/s Paris Brick Kiln, 223 JKPCC of2024

dt. t9-01-2024
57 Budgam M/s Bismillah Brick

kiln,
Parisabad-Budgam 363 JKPCC of2024

dr. 01-03-2024
58 Budgam M/s Bloore Brick Kiln at Parisasbad Budgam 146 JKPCC of2023

dt.23-tt-2023
59 Budgam M/s Ubiad Brick Kiln, Rakshalina, Budgam 224 JKPCC of2024

dr.19-01-2024
Budgam M/s United Brick Kiln Utligam, Budgam 182 JKPCC of2023

dt.22-12-2023
61 Budgam M/s Royal Brick Kiln, Chack-i-Deewan

Lakhmin Despora,
Beerwah Budgam

lrl JKPCC of2023
dt. 09-10-2023

ol Budgam lWs Dar Brick Kiln, Chattergam, Budgam 179 JKPCC of 2023
dt.22-12-2023

63 Budgam M/s Bismillah Brick
kiln

Rakshalina-Budgam ll6 PCC of2023 dt,
3l-01-2023

64 Budgam M/s Aqsa Brick Kiln, Labbertal Budgam 362 JKPCC of 2021
dt. 01-03-2024

65 Budgam
Brick Choice,

Parisabad-Budgam 366 JKPCC of2024
dt.01-03-2024

bb Budgam M/s Shah and Shah
Brick Kiln,

Wahiabpora Budgam 178 JKPCC of2023
dt.22-12-2023

67 Budgam M/s Farooq Ahmad
Dar Brick Kiln,

Summerbugh, Shalina
Budgam

122 PCC of 2023 dt.
3l-01-2023

Parisabad, Budgam

bU

M/s New Bishmiltah
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68 Budgam M/s Hill Brick Kiln, Wahabpora Budgam 145 .IKPCC of 2023

dt-23-tt-2023
69 Budgam M/s Sayara Brick

Kiln,
Gariend-Budgam 390 JKPCC of2024

dt. t9-03-2024
70 Budgam M/s Azad Brick Kiln, Gariend Budgam 357 JKPCC of 2024

dt. 0l-03-202.1
71 Budgam M/s Mir Brick Kiln, Dadina Budgam 365 JKPCC of 2024

dt 01-03-2024
72 Budgam M/s Rasool Mir Brick

Kiln
Punch Gund Budgam 189 JKPCC of 2023

dt.22-12-2023
Budgam Batpora Wader Budgam 187 JKPCC of 2023

dt.22-12-2023
74 Budgam M/s lqbal Brick kiln

(Now Alamdar Brick
Kiln)

Behrampora,Chadoora
Budgam

391 JKPCC of2024
dt. t9-03-2024

75 Budgam M/s Matoo Brick Kiln at Rakshalina Budgam 147 JKPCC of 2023
dt.23-tt-2023

/o Budgam M/s Zaffron Brick
Kiln,

Labbertal Budgam 353 JKPCC of 2024

dt.01-03-2024
77 Budgam at Bapat Beerwah

Budgam
144 JKPCC of 2023

dt.23-tt-2023
Budgam M/s Hydrop Brick

Kiln,
Mullsula, Beerwah
Budgam

166 PCC of2023 dt.
03-02-2023

79 Budgam M/s Kohinoor Brick
Kiln,

Lasjan Budgam 118 PCC of2023 dt.
3t-01-2023

80 Budgam M/s Golden Brick
Kiln,

Bundgam Budgam 364 JKPCC of2024
dt. 0l-03-2024

81 Budgam M/s Habib Brick Kiln Seerbagh Lasjan Budgam 347 JKPCC of 2024
dt.0t-03-2024

Budgam M/s High Land Brick
Kiln,

Gopalsafe-Budgam 361 JKPCC of2024
dt. 01-03-2024

83 Budgam M/s Noor Brick Kiln, Dedji Malikgund Budgam 346 JKPCC of 2024
dt. 0l-03-2024

84 Budgam M/s Alamdar Brick
Kiln,

Nowbugh Budgam 397 JKPCC of2024
dt. t9-03-2024

85 Budgam M/s Shaheen Brick
Kiln,

Bunhama Beer"wah

Budgam
86 Budgam M/s Alamdar Brick

Kiln,
Saratpora Budgam 138 JKPCC of2023

dt.0t-02-2023
87 M/s Aadil Brick Kiln, Mulshulla Beerwah

lq4gam
367 JKPCC of2021
dt. 01-03-2024

88 Budgam M,/s Max Brick Kiln Noubugh Chadoora
Budgam

345 JKPCC of 202,1

dt.0t-03-2024
89 Budgam IWs Koka Brick Kiln, Kultreh Budgam 351 JKPCC of2024

dt. 0l-03-2024

M/s Dar and Dar
Brick Kiln

M/s Qiyam Brick Kiln

78

82

355 JKPCC of 2024
dt.0t-03-2024

Budgam
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90 M/s Brick No. 5s Behrampora Chadoora
Budgam

344 JKPCC o12024
dt. 0l-03-2024

91 Budgam M./s Jehlum Brick
Kiln,

Behrampora Chadoora
Budgam.

396 JKPCC of 2024
dt. t9-03-2024

92 Budgam M/s Brick No. 37D Kultreh Budgam 312 JKPCC of 2024
dt. 01-03-2024

o2 Budgam M/s Mushtaq Brick
Kiln,

Mamgund, Beerwah
Budgam

Budgam M/s Brick No. 9l I
Brick Kiln,

Bagh-i-Hyder, Kral
Check, Budgam

392 JKPCC of2024
dt. 19-03-2024

95 Budgam M/s Valley Brick Kiln, Nigloo-Beerwah, Budgam

Budgam M/s Max Brick Kiln, Bupput Beewah Budgam 358 JKPCC of 202,1

dt. 01-03-2024
97 M/s Mehak Brick

Kiln,
Seerbagh Rakshalina
Budgam

121 PCC of2023 dt.
3r-01-2023

98 Budgam M/s Shah-i-Hamdan
Brick Kiln,

Baghi Shakoor Shah
Budgam

394 JKPCC of2024
dt. t9-03-2024

oo Budgam M/s Kashmir Brick
Kiln,

Mamgund, Beerwah
Budgam

164 JKPCC of2023
dt.03-02-2023

100 Budgam M/s Muslim Brick
Kiln,

Parisabad Budgam 360 JKPCC of 2024
dt.0t-03-2024

1 10 Budgam M/s Bismillah Brick
Kiln,

Harda Batapora, Budgam 226 JKPCC of2024
dt. t9-01-2024

102 Budgam M/s Sayar Brick Kiln, Surenhall Budgam I ?PCC of2023 dt.
23-tt-2023

103 Budgam M/s Wani Brick Kiln,
Bunhama,

Beerwah Budgam 108 JKPCC of2023
dt. 06-10-2023

104 Budgam M/s Syed Mussa Brick
Kiln,

Basipora Parisabad
Budgam

359 JKPCC of 2024
dt.0t-03-2024

105 Budgam M/s Fayaz Ahmad
Shagood Brick Kiln,

Labertal Budgam 354 JKPCC of2024
dt.01-03-2024

Budgam

167 JKPCC of 2023
dt. 03-02-2023

94

225 JKPCC of2021
dt. t9-01-2024

Budgam
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Jammu and Xashmir
Pollution Control Committee

chairmanSTjkspcb@gmait.com
membersecretaryjkspcb@g mail.com

0191 _ 2472881, 247692$

flmnt*rrhe- ?
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180-006

Silk Factory Road
Rajbagh, Srinagar, 190 009

No;- T Kp{ c- f Uc"r \rtoDt:- og- oq - LuLLI

OFFICE ORDER

? uU,f- kB

subject :- Hon'bte NGT order in oA No. u94 tzazztiiled syed Riyaz vs ur ofJ&K and Others.

The J&K PCC has issued closure orders in respect of Brick Kilns that are inexistence without valid consent. status Report has been Rt.o nutor" the Hon,bleNGT by the J&K PCC and the same raras also stated auring ih. 
"ourr" 

of hearing on8th April 2a24' ln this connection, ir,*lolo*ing oirectionr'rr" hereby reiterated forstrict compliance by the Regional Directors / Divisional officers concerned:-

i' lt must be ensured that all brick kilns in respect of whieh closure ordershave been issued and are not in poss*ssion-oi valid consent from J&KPCC, are not perrnitted to operaie. The resjecfive Divisional officersshall maintain close and strict vigil on il'r* ,rtiuiti*s of brick kiln unitsand work in coordination with distilct 
"u*iri.tirlion 

in thii red; -
ii' All instances of violations must be reported by divisional officersconcerned within 24 hours to ail tn*' iorp*tent authorities andcompliant 

lgg, il. the .competent court witnin r oryr. Draft compraint

f;,|ffi:rt 
available with Assistant Law o*i;.; l r6spect,v" n*drrrr

iii' Divisional officers must ensure that ail brick kiln owners in theirrespective jurisdiction are communicated througn speciar messen'erabour the crosure orders, oiie.tio,r* oiti" riJ.',[i; ru-6ffijfi"dIu;y_.of MoEF & cc, Gol, New o"rnirugrrdi;g bri;k titns to ensure that theyare properry informed on the* regal 
-;i;il; 

and environmentar
;:H$?ff:ts. 

Non-compriance wi, 6ndei'in** uri.ro kirns riabre for

lssued with the approval of the Chairman.

(Ghan S JKAS
Member $ecretary 8.4"e{,.

copy to :- dtly*
1. Regional Direr

i. ii,f,t'i1 Hf:ff fi,: *#ffi* *,,.; ,:?i Lfis:r ::,Hraction. ys,,,,,,rr r 
^dunrnlr tor tnformation and necararry4' pA to chairman, J&K pcc for informailon of the chairman.
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ft.nnL.plD?e - 5

t ir:r.t.:r"rt rrtrtt I ol J.rilrtrtu, r lr(l ii;rrl r l r rr r

I & K PCI L L tIT' I 0 N [ 0 N I'I{ri l. (-.O ll1 i\{ I 1"1' ti t:

OFI:ICI] OF ]'HH IIIJGIONAI, DIITIJC't'ilR * }AMMI.J
/)i:: tlr':ii Jir')r:'lr,*rr, /irle.sl Crrrni;k,,r; {i/aiirri, Tinil:i;.roll ivrl$rr, jYjirifitt, Jiir}rI})ti

Irttrll rilyrrtttLilttoUL:ll.:lllttiiij{rrrilli+rirlrl,'i:r'.lilili--li,:lii,ll.

'l'he Chairnran.

J&H PCC,

lamnru.

No: PCC/RDJ/5A/r\GT/ -rd/ Dr: ,/d 105/2024

Subject: Status of irnplementation of closure orders issued in respect Brick Kilns- reg.

Ref.: No.lKpCClNGTl]3A|4ST-458 dated 07.A5.2024

Sir,

ln compliance to tlte directions issued vide above referred communication r*garding tlls

subjecSkindly find enclosed certificates on the prescribed forniat slrbmitted by allihe Divisinntl

officers of Jammu Provinee, for information and further necessary action"

Yours faithfully,

rnct: I8 leaves.

-lS.lr.xi::::i:::::::lsrl

i*:i*\tp
pc*

d-p
1(shaveta Jlndiat), rFS

L 
ReeionalDirector

ilr r,rr l?^-$ililp'
!i -. &t&r

ijF,,''-- **
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An,n*x$r*'A'

Kiln is *peratirg wttftsut valid cor1srnl i* tire ju*sdidi<xt

Divisi*n" "r&K FCC *xcspt lhr*e listed in Table {"1} b*.low

***ified that $o Srick

sg tot**tq $.Ig"tr*t

Dste;
.$**;#.-13 d5x 1t{fuY}"'o?-{.

U{}*-J^ a{fi€$^*J atr-S-ntk

Dlvisional *fficer
FCa _5*:^t**9

gl-\s\-S'

Table 1 : l-ist sf brici( Nrilns opemtlng rrtfrout valid consent on

rq

,ql 
t&

s) Pcc $*:rtr lrs
Diyi*l*nal ffimr atr lSi:".qt:r{.

fh* .Aivss€
p*fi

/-_
ffLL(k Hg^* kldCqca.t-e*
epfe<*-flb*./r*ffi*

Ua1*****-ryrer. ,g. Ptt&* {[.fu]fi *,.".'*"r.u.rt",

I

S"
Ntc"

Narne of
Brick Kiln
and address

tlre conrplaint
fifed in $le
{-*on'b}e Court
by the
Sivisi*nal
$fficer
eonr:*rned

^{ il'is. and Date sf
lhe
cOffirrfiunicatisn
ir*timating the
Deeuty
Conarnissiofier /
Dis*ri{*
Magiffite
about {fre
vioiatiorr-

lilo. and Date of
ths
*grnrnunisation
irufir*ating the
$uperintendent
of Polire {SP}
abut the
vi*dalion-

cornrnurricatioll
i$irnating th*
Mernber
Se*reftary
J&i{ PCS about

n{

vblatbn"

Np. and
the

{ I 3 4 5 bI tttlslri, J,g*",rya $.p{trc. natstr*
? f[tsl.lrr"o &fJ
.)
J n4ls.9rq) SJil
4 Pullg'&{i Krt

mU (,r-'i (a, *<-:llrpr
6 ni t

s
n ls BeulE

tt Stq/.rr t^"q G*^&e-""t .Hlaatst-d-$ s.rr t*lSF*, f

tjt,

A
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(i tlltr rtl Itttltt ttl' .l it ttt llt tl :t tttl l{rrs lr trr ir
Ilollrttiott C*rttl'til Conlttti{tc*

__:ti:r+-

'r: i N.
i b..

lli v isi*lt al (] l'lit:t, Jnltrnttt- $outlt

'l'hr IiegionaI I]i rr:*t*r.
Prrl lulir:n Ctlnrril Conrtniiteu"
Jarnrnu.

N*: llCClDOJSl3g?4/ry Datpd: l*it)5i?034

Iiubject: Stat$s trlinpletur:nt*tior: ol'closure ordem issuctl in resp*ct $riek Kilns

Rcl': JK PCC,N0T/ ll0,r{57-"15$ d*tecl 07-05-?0:{

h,lsdunr,

Kindly llnd erclosed herervith tlts $tat$s of irnpl*mentation of closure orderr

issrrr:tj in !'especr or n.i"t Kilrr existing in Jamntu(south) on th€ prescribed farmat'

l'lence, suburitletl please.

Ilivisi*nal l6{tuf
JK PCC,Jarnrnu [South)

Y
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certrlwl th*t nc Btxift l&h i$ sper$in{l with*{''t val,d c,n$$r i'r rhe i'-ris$cliwr o{ samha $out}r Disisiffi, J&K pfc e*c*pr tr*$s r}hd rn r6us {1} h*rfiy,

ne&e ruls\u>l, LeL ,

***J#t1 )*tjr,

Tablel olList brick kilns witkout oncon*enloperaling0t &in
al lhe

liled in the
Courtby the

0{ficer

and oale ol the mrnmunrcatron
0eputy Cofltmi$s,(ner/Dist ict l,(agi*trale

the violation.

' lha corannuniratim irrlirnatar{ lh€
d Polico (SP) abc&rt th* wdglcn.

and Dala

$efi'6ffyJ&t(Fw

[tardoor Kissan Bdclr Kiln.
Patti, Samba.

Counsel FCC,

dated:0915/2024

subrnified lo

vide no.

PC0JDO/&mba.S/2024t1 I-r I
PCC0O/Samba .SLZO24 t 4T 49

PCC0O/S*mba-$n0 24/5? -59

154-2024

09-s-?024

1S+2024

1 PCC0O/Samba-Sn0?4 $t 49

1r$2A?4

0$$2024

I NandiErict Kiln, Rakh B:d.
Samba.

Samba vide no.
PCClD06amba-

Cq.rnsel pcc,
subrnitted lo

daled,

FCCIDOIS arnba-S€024/l 7-i I
PCCIDO/Sarnba-Str024/47-49

PCC0O/Sarnba.S/?024/S7 -5S

1t4-2024.

09-5-2024

1.$5-2024

1.rcC,$Olsamba$ft0?4/4749

15+2024

0?-$?0?4

Orn Bnck Kiln, Trrlokpr
Samba.

Lefler submrlled to

Counsrl PCC,

dated:

vide no.

FCC00lSamba-V202{ll 7-1 I

FCC/llO/Samba -WA24 t 4t 49

PCCDO/Sar,r ba.S/202{/S7-59

154.2024.

(tr.4-7A24

'l$5-2024

.rcCrD0lSarrba€I202i,4 7-49

-59

15-5-2024

0g&2024

Vaid Bricti Xiln, Rakh garoi.

Sarnba

Counsel FCC.

dated.:

submitbd la

vide no

l. PCCEO/Sarba-S/20?4/II-1 g

PCCDO/S amba-Str024t47-19

PCC/D0/Samba-Sfr 02115?-59

154.2024.

w-5-2074

fi-1.2A?4

2. PCCID0J$arnba€rz0?46i-ig
09-$2CI?{

15-5-20?4

,W tu t-e+rr{1..,1n

I
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r:: !nbI I ll lll -..' ill rri'il,l1i Itr ii,r r! ;1 "i:-;'.:iii tilI I

,llill I'*llilliltt) I rit:ir iil i riii:lliiliil':

llivit;ir:rrll *l Iir:rr Urllr:il itptrr

ii.::1.;''i i.: i i.Iii'r:i:isrr

i'r : i I r : i I i.,, ) i i :i'!1 t'{rl i.''..r:'ri ill i i ii:r.:,

,..,I., :.1.

' ., )D"

\t, l:ii'(:('/lx)ilrq:lrr.li.);1'lllf l-;atcc!:"/t'!*t !:.\tu'

")nir 
j,,:ti:- Stl:trts ttt'ltttl:lr:ttt*ttl'llioll rlti clolirtre t'lr{^lq: }''t i:l*rlGfl in r*:*;Fect !$r1t1';"

Iii Irts.

Ii-,r:' ,..1i: .11-PC{-;,;;1{i'f i l3(1,'.1.5?-5* ci'...tecl ; il?-(l:-2*?il

l{*spr:c le'ii }dadan:,

\f ii:r re{brenc{ 11ild sllbiect ffited ,lbo\'( kin'31-:' finel *n*losed'h*l:s\xiilh tht 'i"}'ail;

al.Fri*.k i{il*s of Disrrict Udlrampur iu n rni*f-'-tt ** pu' lurmat as }'i'nnex*I* " 
'"'-.

Sui-rrniited pl*ase.

Your-s faithf*ltY', t,,,

tB-
qa )-\

(Deepah Alx'cl)

Divisiontl il{tcer
i1{} CC L:'i"\:i'.*rPlti

1;psJs.(o;:,: iiillnatJ

vr.
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Arlnexfir*'Ft'

ua I i ti r:trtierr : i r'i th* it;rittliatl*rt rst

*;te* : 10-CI5-2024

;;i:i* l. List of Brrcii l(ilns cperating

rr;il Olfi*:r
Urtnamplr

withoui va!td Cansent rn i0-CI5-2{}24

$"lJ

tl
{t? ilivislonal Officer

il{P,;C Utlliamp,,lr

Cnirrr b_v tl're

l)ir.,i"i,.,...1

Oillc*r
Cionc.*r'neil

I ,.1 t

). thrr

Ir:':cii iiiiri
ai:c' :ddruss

als of
die

cuurplairrt

fiied ir: the

lio. atiii []:lr
of the

l,liigisrlulr.
ilboui rile
violttir*.

rt
;ommirnicati

Supeliirtencie

nt of puiic*
(SP) a'nor-rr

the vi,.:iirrion

I)ate
t} c;;f

0il
the

.h5

c*::rmu.iricaii

Qrnrolamr

I,t.Y prr
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r.'": ii :'-

r ihe
irominuntc*lion
i ,ntr:ratrng ihe

, Su*elrnter:'J**t

: sf ilrlic* iSP)
: Sbtirt ihe
I vr*ialirn

i.i*. anci Oai*
li:p

c* r* fil li f': I **ti * {'}

inlir";:aling ine

IriY: itJsr
A,,-*I--.r.}er-'d{dl J

J&l( pCC aii.,.,I
the'/l0lAirfifi

Narne oi
i3ri*k Krin

an{i aelfir*s$

t.

Ta$ie i Lrst *l b*ek kiins *peratrn,, withoui vaiid ccnsenl on -):L-q{ ,.?*3'l

Padicr"rl.:rs * No. and n^r^ a{ \inLr6iti ul rL'

it the coir:Piaint
frleri ln tlre
l-1r>n'Lrlt {.CIilri
hrr tlrp

Divrsi*rei
L.l ItLSr

961169I rt 0C

i0rfimilnlcall0fl
rntrrnattrig ttte
l*],:nr ritr

Coil"tu,.isstotter i
ilrctrrrl

i'Ja$r$irals
i,:

viclatiot::

7

l'i I i*
{

\LL Q r.i el< }c *\ rrl r,a, 1X-n lJ^{":
!'-t
h,r" tiC-, r,- :r. [, cf, (& u \*.f I i':
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rlgrtt{r*d tltgt rro Brrrk Krlrr r:} iiiJ{.:i.iiu*; trrlirl,rrrl v.rirrj L(,rlr}trf rl 'rr llrr* JuIi$dr{it*il

sf Jemfo -&3gfJ Sivtsron J&'( l){:{j exc*tr}l lho** lrsted in Ta}lo {1} h*l***

Ann*x*rn'&'

0ffrcerSate
rec

Table I : List of brick kilns operating rvithout valid consent on

No. alC D;rle of No. and Date of
the complaint the the
filed in the cor"nnrunication communication

{rtoyl]t ;,/

Hon'bte Court
by the
Divisional
Ofiicer
concerned

intimaling Are
Depuly
Ccmmissioner I
l-11^r.l-.*(.liu tul,

i,{:niclc:}o

ab*ui the
vi*lui;;,r

in$ntal*t1g the
$upenntenderrt
of Police {SP}
about the
violation.

l.lo" and Oate ef
the
cornrnunicatjon
iilirr*U fte
Itember
Secretary
J&K PCC abour
lhe violation.

JL

Name of
Srick Kiln
and address

S.
No.

1 ? 3 /
&a 5 s

I1

t 6Vt".{,*, d l-p - bqiil,r ff*,i;", { rr Jo.*.,v&a 
-f$/;

3 id<
rt v,{
5 I -l l

*:71 
ft;v{1

L,X*<;#v*1**{L

*i

{t- "

.{d"

$_ I _1.

l#
--r#, 

t

Sriifi#onat Ofioer.
Pcc **k-a**g
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Nt) ,1!1il ilatc *f titr:
Crmmun:cattort
rnthn*lin8 the peputY

col?1nntssi0ner/llist rict

Magistrate
Abrtut the
Vt0iatr(}rl

,i

thr
i$trltTl u nt{al lsn
rntlmfrltt'lg !hi:
Superintendent
^l 

a-r -- ,ahlul ruilLt: {Jri
j Abor.rt tiu

lh* c*nrplarrrl
fiirli ir thi:
tlnn,hls Court by

th* Drvisrnnol
*:f frc*r
Ii)11c*fn€d.

z a q,,1

,, ,' l^
- !\.r t{ N1A

1

I

N/A
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{k$* 16"0*{';+.;ue:r

:
A{ and :' 'J 

''ll

ilJt4 ,lde", \Lf o"-lr, s:- &-*;l* f-1"*
Dis\.ciC-{Lir'^^^ -U

c,.,.Q h (d. -r .-,U..d c"iuirl) Hd= P

J d*vj ;-..,;or,,,Ye*-"*5 u

.'. I

"iabte 1 Lrit of btick kiins cpe'ali''tg wiihsrt ve;ii conlafil crl **"* - *-;l**

-li:'. _r $ -

..._- f ...

'. " :: "" '

rhe csl-tplsrnt
'rl*d rn ihe
;"lan'bit Ccurt
ru ihc

ilrvi*ianal

,:c*cerned

thp

c*mmunicelo*
i*iinraiing tils
DeputY
Corvr:xrgsiPner i
n; - r"i ^f
h4egistrate
obcui ti:e

cc*tnrunicg t:': n

lilitinllin'! iilt
$vpenni*ndr*!
ci Potice i$Pi
abailt ihe

vi*lalicn.

3
,1

1
1:i"*

I

flixsi*nal QiS**t

Ptt 

-**..*"

,
1

-l-tl
,, |4

d '.1

1492



AnnexurenA'

eertified ttrat no Srick Kiln ir operating without valid consant in the juri*diction

*f Sivi*icn, J&K PCC exeept tho*e listsd in Teble (1i below

Oate : rS. o$.3o?"{1

Table 1 : List of brick kilns operating without valid consent on

S.

No.
Brick Kiln
and address

Name Particulars of
the complaint
filed in the
Hon'ble Courl
by the
Divisional
Officer
concerned

6

communication
intimating the
Superintendent
of Police (SP)
about the
violation.

of

1 3

1

2
,,

4

rL

Divisional Officer
PCC

and Date cf
the
communicatiCIn
intimating the
Member
Secretary
J&K PCC about
the violalion.

t*-1

-4*wft
DivisioriEl Oficer

of
the
communication
intimating the
Deputy
Commissioner I
District
Magistrate

No. and

about the
violation.

2 4 5

PCC ." €4,"Ls^4
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Trib;e t LrSt Ol l:ru:r krirr$ QprSrirlrrrt $llholrt val:d errtS4ril 0rl . -..-,-..".-

l:'r.t l,i* aic i]'rt*
the

:tl;{i
l.l "\ i:'r{.

$ i : i. i'..1 r' tll(i ,. t:rilrlilrri!
{lleil :ft !hp
l"ion Di& Coil!"t
by llie
L)ivr".ronal
(Jiii,:t',

cilmrrlilnic{ttloil
trltlmltln$ tll*
S!r$*riqlstld*{it
s{ []filiic (tiP]
c i]*tri lf l {:
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thu
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rJ'-cn"t tA.
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troli!]iII t't"lolt t * f .!* rfl t l1tJ fl rrd H'nSh i]lir
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Llt Sr{[ 0r THE DlVtStORJAr {]Frjte Htt Klsl"lrw/lfi
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Anflextlre'A'
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1

rr*ri, lfl. (i X* & !l,

Na'ri* cJ

Srr*k l(tln
spli 3qigr'*sS

Parlc.rlarg uf
the cc;npiaint
filecl rn th*
l-l*n'i::e Courl
by the
Drvrst*nal
0f'frcer
csncf ]'reil

3

No and Date ot

lhe
ccnrnrunicalron
rntt,naling the
Deputy
Ccnrintssiorrer i

Supertntendent
oi Police (SP)
a*out

'rrOlatton

I ..:. . -i,

i 'i' r:.''i '

;

i

i
I
i
i
I
I
I

I
I

i
I
I
I
I
I

I ei.r:a 1 Lrst of hri;k k;lns operatrng wrlhout vald consent on

c..

t\.

District
lvlagrsirat*
about
violatron

l!.'

$,1

I

r

$\,
\

PCC i
... !\

Pollrrtist So*tlal

N* 
-anli Dai6 ci 

- 
i'Ju- ano Dai* 

' 
:i

\

f"r

j .l
I
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TI

- -t-v, LiFE
, :lll r','i)1

flqtne* il.le - 6

G2@
\t,ail

(lor t rnrne nl of .lirmnru & Kashmir
.t& K t,( )1. I.t I'f t( )\ ('oN'l-RoL c()MMI1.t. r,

()t. ljl( t,. ()t 't 1il.. Rt..(;to\,tL l)tRti(.Tolt - KASltlllt{
' . r; i,, ,tt) | t,t), t,. li,,.',.t-,ti rj{Lrr.t,,,ll,triltt,tt \rlA l.,t<t,,rt \tt,tit.,tt.-l.iitt)tt;

''',r1.,-,,,.,,,1i ., ::,,,, t,1 t,,.r1!-. | -,i. i,,)i ;,'\.1

N'Jcnrhel Sccrctun
IK. l)rrlilrlirrn ( orrtro| ( ontrnittce
.lirllltllit

No - l)('( l{l)K I,S l0l-l .1.16-,137 Dated:- l5 -0-5-2024

Status of implementation of closure orders issued in respect Brick Kilns.

i) oA 594i2022 tirled Syed Riyaz vs UT of Jammu and Kashmir in respect of
Ilrick Kilns.
ii I .lKI,CC'N(;'t i I 10i457-458 dated 07-05-2024.

Sit.
\\'irir r.egirrtl ltl lhc 511[rjcet and rclcrcnccs citcd ahove. kiltdl.r flncl enclosc<J

hcreriitlt thc itllitrrrtation tirrlisltctl br thc'I)istrict Officcrs conccrrred lbr neccssarl actiorr. It

is sul'rttlittccl tliat therc ArLr si\ districts in Kashnrir Regicln which are conccmed rvith Brick

Kilrr actiritr rrtttl thc I).()s have cerlilicd that no Urick Kilns is operating without valicl

ri)lr\r'nt rr llreir i.e\ilt.eti\ e.juristlicti()n.

Yours laithIullr

PCC

('opr to the :-

l. l).,\ to (lhainrran. JK I'c(' .lamnru klr inlbrnration of the worlhr chainnan.

iE5-iii\qr/

Subject:-

l{e{crence :-

1497



Government of lammu & Kashmir
District Office Polltrtion Control Committee, Budgam.

Regional Director
Pollution Control Committee
Kashmir.

No:{KPCC/Do /BUD/BK/2\24I 1 I Dated. 10-s-2024

Subject:- Hon'ble National Green Tribunal Directions in OA NO.OA 594/2022 titled Syed Riyaz

VS.UT of Jammu & Kashmir & Ors.

Reference No.JKPCC/NGT/130/3079-83 Dated.124-20-24
Sir,

Apropos to the subject & reference cited above, kindly find enclosed here with desired

information on the spread sheet updated today on 10.05.2024,C1osure Order issued till date have

been implemented and no violation witnessed till date as being off season for the operation of Brick

Kilns, submitted for further necessary action at your end please.

,l
'-.' D Officer

JKPCC, Budgam*
f).rar.,

i;

h
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Govenrrnerrt of Jnrnmu antl Kashmir
office of thc District officcr Pollutiorr Control Cornmittee pulwama

Thc Rcgiorrrrl l)irct:tor
.IKPCC Kushntir

No: *{rp<-c / O., t t\L {ra,67 - l>o>q Dagc: tJ-- f * o }-V
Subj*ct: Stntus of implementntion of closurc ordcrs lssued in rerpect of Bric& Kilnr in

District Puhusma

Re tbrence : J K PC CNGT/ t 30/{S7-S8 Dnred : A7 -AS-2024

Sir.

Apropos to the subject cited above with reference to implementation of closure orders
in tNs regard all the brick kilns in district Pulwama are non functional/ non operational as on
dare submitted for further necessary action please.

Yours faithfully
v1

Scanned with CamScanner

Ofiicer
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Annexure,A'

Certified that no Brick Kiln is operating wlthout valid conaant ln the iuriadlc{ion
ot 

--pulurcsua- 
Division, J&K Pcc except those tisted in Tabte (1) brilolil

Date

Table 1 : List of brick kilns operating without valid consent on l{- S-of1

rL

Scanned with CamScanner

S

No,

Name of
Brick Kiln
and address

Particulars of
the complaint
filed in the
Hon'ble Court
by the
Divisional
Officer
concerned

No. and Date of
the
communicalion
intimating the
Deputy
Commissioner /
District
Magistrate
about the
violation.

No and Date of
the
communication
intimating the
Superintendent
of Police (SP)
about the
violation.

No. and Date of
the
communication
intimating the
Member
Secretary
J&K PCC about
the violation.

1 2 3 4 5 6
1

2
t3 \ \r rl

4 tw\- (N v\
5 '\'

-

=_..ltl-

I
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l'('t'. K.rslrrtrir

y,,, Pt4/fif 0 *f;o>u /ir ; t):rtr.'i1 t7 - .fi) o

Suhitt l: - S'/illrl ol irttltlttttt:ttlitlittn t4 r'!osttri ofiltts
Ilitt ri,.t ltt,ttt(tttt!

Itcli'rcnce - .lKl)('(' N(; I I j() .157-)li tlrrrerl '/,'5,'l()l{

.,\1tr-rrJrtrr Ir,r t!re sritljcct l.rrrrl r.eli.r.encc citgd
d(tnn('cti()n iril tltu lll rcl' l, rlil. ilt ili.rIicr .,\rrirrrlrtlrr-: slirnrls ntrtt
()pi:ili:olriil .t. r,ll rl.rii' llu'tt...,. 'rtirtlitltt:ri lirr lttt'iltt't nc(c\silt'\' actiott pleASC

.rKP('('. A nilr"ltt'l:lQ

ft, Scanned witlr OKEN Scanner

,5,
.:''s,

r.lliliI rri I

( i{,\ \,'l'11ili('rtt rtl .l,ltlttlltl
ilr l)l\ltii( I ()l I lt I li l'(ll

ithtulll
t\

Y

,9 t)
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CF, S.rnned with OKEN Scanner
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-ilEIilr

GOVERNMENT OF JAMMU AND KASHMIR
J&K POLLUTION CONTROL COMMITEE,

DISTRICT OFFICE _ KULGAM.
Email : pcckul gam777@gmail.com

Certified that no brick kiln is operating without valid consent in

the jurisdiction of Kulgam Division, J&K pcc as on date.

Date:

No: ?..loo/rur-f zt1) too,

,.o.ffinra'*
Divisional officer I

PCC Kulgam

^n\,,1' I

oo \ts 1 x.-tl

fr
ob

1\

Datol

N
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GO\/BRNMENT OF JAMMU AND KASHMIR
.t&K POLLUTTON CONTROL COMM{TEE,

DISTRICT OFFICE - KULGAM

Cenified that no Brick kiln is operating g rvithout valid consent in the jurisdiction of Kulgam
Division. J&K PCC except those listed in table (l) below.

Dare: lS- S-lo>Y {*
Officer,Division al

PCC Kulgam

List of brick kilns operaring without valid consent on ls I o S I >" >-tj
S.No Name of Rrick 

-

Kiln and address of the
complaint
filed in the
Hon'ble
Court by the
Divisional
Oflicer
concemed

No. And date
of thc
comrnrrnication
intimating the
Deputy
Commission
erl Disrrict

No. and date
the
communication
intimating the
Superintendent
of Police (SP)
about the
violation.

I

communication
intimating the
Member
Secretary J&K
PCC about
violation.

No.
the

date

2 3 4 5') 6

J

4

5

6^,
f<

Division al Officer,
PCC Kulgam.

CF., S."nned with OKEN Scanner
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PCC

Regional Director,
lK PCC Kashmir.

Government of Jommu & Koshmir

Jammu &Kashmir Polludon Conuol Commicee

Office of rhe Disuicc Officer Baramulla'

No: -PCC/BLA/Ncr/BK/2024t/fl o Dated: - 15-05'2024

Subject: -status of implementation of closure orders issued in respect Brict Kiln.

Ref M.S office Letter No:-lK rcqN6r/130/457-458 Dated:-07-05-2024

Sir,

In light of the above subject, in district baramulla only one brick kiln

namely M/s National brick Kiln at bulgam sopore established, consent valid upto

ozlzo}4.After that promoter has applied for renewal case which is under process, but

lK pCC has issued closure order vide No:-63 IKPCC of 2024 Dated:-0!04-2024 and

due to closure order brick kiln not functional. Also district Magistrate Baramulla issued

order vide tetter No:-DCB/122-NGT/34-37 Dated:-30/04/2024 for brick Kiln not

operational as per NGT direction/ closure order of lK PCC closure order'

Submitted for further n/a.

Tariq

Divisional Officer,
PCC, Baramulla.

,
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Jammu and Kashmir Pollution Contro! Committee
Parivesh Bhavan. Forest Complex ll Silk Factory Road
Transport Nagar, Jammu, '180 006 ll naloagn, Srinagar, 'l90 oo8

Tel - 01 91 -2476927t mail - membeEecrelaryjkspcb@g mal com

The Deputy Commissioner,
Jammu
No:- JKPCC/NGT/130/V66-70 Dated:fO -05-2024

Sir,

Kindty referthe subject cited above. ln this connection, I am to conveythat
the Hon'ble National Green Tribunat in OA No. 594 / 2022 titted Syed Riyaz Vs

UT of Jammu and Kashmir & Ors in its order dated 04-01-2024 has inter alia
issued the fotlowing directions :-

"7. All the concerned District Magistrates and the Superintendents of
Police in the UT of lammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE/CTO from lK
PCC and without due compliance with environmental norms".

Accordingty, in exercise of powers vested under section 31(A) of Air
(Prevention and Control of Pottution) Act 1981 , fottowing directions were issued

by the J&K PCC vide office letter No. JKPCC/NGT /130/218-224 dated 18-01-2024
followed by reminders daled 14-02-2024 and 01-04-2024 (copy enctosed).

District Magistrate Jammu sha[[ ensure that in district Jammu-

l. No Brick kiln is allowed to operate without valid consent from the

J&K Pollution Control Committee.
ii. Brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from J&K Pollution Control
Committee are closed immediately.

After verification conducted by the Divisional Officer, J&K PCC Jammu
(North/South), it has been reported that brick kilns as per the enclosed annexure
have resumed operations in violation of the directions of the Hon'bte NGT.

96tL

.

Sub.: Status of implementation of the Hon'bte NGT in OA no. 59412022
titted Syed Riyaz vs. Ut of Jammu and Kashmir & Ors.
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The J&K PCC have to fiLe comptiance report with regard to the
imptementation of the orders of the Hon'bte NGT dated 04-01-2024 and next date
of hearing in the case before the Hon'bte NGT is 21-05-2024.

ln this connection, I am to further say that non-compLiance of the
directions issued under Water (Prevention and Controt of Pottution) Act, 1974

and Air (Prevention and Controt of Pottution)Act, 1981, atso attracts punishment

under the provisions of the reLevant Acts.

Accordingty, you are requested to ensure that directions of the Hon'bte
NGT referred to above are comptied in tetter and spirit, and share an Action Taken

Report, so that a compliance report about the imptementation of the orders of
the Hon'bte NGT d aled O4-O'l-2024 coutd be fited before the next date of hearing

i.e.21-05-2024.

Yours faithfutty,

q€0d&^-r-
(Ghansham Singh)JKAS
Membersecretary lo'5' )Lf

J&K PCC
Copy to the:-

'l . Financiat Commissioner (Additionat Chief Secretary), Department of
Forest, Ecotogy and Environment, Civit Secretariat, lammu/Srinagar for
kind information.

2. Divisionat Commissioner, lammu for favour of information.
3. ADGP lammu zone for favour of inlormation.
4. SSP Jammu for information and necessary action.
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Lisyof Defaurting Brick Kilns against whom compraints are to fired in Hon'ble court of Judicial

Magistrate.

1) M/s Jai Raia Mandilk Brick Kiln, Mishriwala Jammu

2i M/s New Jigdambey Brick lndustry, Malpur Bathera' Jammu

3) Mls Shiv Shakti Brick Kiln, Nagbani Jammu

4) M/s Jai Kiln, Manyal Brahamana Jammu

5) M/s Shri Ganesh Kiln. Kangrail Dayaran Jammu

6) Mls Kailash Pati Brick Kiln, New Bawa Talab, Akhnoor Road Jammu

7\ Mls Devi Kiln, DaYaran, Jammu'

8i M/s New Gurdialbti"f Kiln, BadyalBrahamana R S Pura

9) Mls Gurdial Brick Kiln, Badyal R S Pura

10) M/s Guru Teg Bhadur, Badyal Brahamana

11) trrl/s B D Gupia and Sons, Sarore Kothhey' Bishnah

12) M/s B D Gupta and lndustry' Sarore Kothhey' Bishnah

f Si tvtts Jandial Brick Kiln, Khairpur RS Pura

14) Mls Krishna Brick lndustry' Badyal Brahlmlna R S Pura

iSi*O Zamindara Brick lndustries' Badyal Brahamana'

roifrllls Abhi Brick Kiln Gandu Chak Mandal Jammu'
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail conr
membersecretarylkspcb@gmail.com

0191 _2472881.2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Jammu.

No:- JKPCC/NGT/130/ B? - q?. Date:- 6f .04.2024

Sub :- i) Hon'bte NGT Order in OA No. 594 t 2oz2titted Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Controt of pottution),
1981, for regutation of Brick Kitns in District Jammu issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K pottution

control committee on the subject cited above. The Hon'bte NGT in its order dated
04.01.2024, inter-atia issued fottowing directions :-

"7' Att the concerned District Magistrates and the Superintendent of potice in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set
up and operated without obtaining cTE / cTo from J&K pcc and without due
comptiance with environmentat norms.,,

I am to further convey that J&K PCC has issued directions for closure of individuat
brick kitns that were operating without consent of the J&K pcc. The tist of such brick kitns
for DistrictJammu is enctosed foryour ready reference.

Accordingty, I am directed to request you to direct the fietd functionaries
concerned to ensure that :_

i' No bricl< kitn is atlowed to operate without valid consent from pouution
ControI Committee;

ii' Brick Kitns operating without valid Licenses from the Licensing Authoritywithout valid consent from J&K Pottution control committee are ctosedimmediatety.

Yours faithfutty,
Enc[ : List of Brick Kilns.

q6A"I. k-"-^.*
,-{,i"ffi:R":I:},*' 

1, *. 2*
copy to the:- N/

Financial commissioner (Additional chief Secretary) Deparrmenl of Forests, Ecology
and Environnrent. Clivil Secretariat. Jammu / Srinagar.
Divisional Cornlnissioner. .larnlnrr.
Inspcctor Ceneral ol police. Jamrnu.

r)

2)
j)
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O, 

"tT:rl 

Superintendcnt of police. District Jammu for infbrmarion and similar necessary
t, 

l:i]:r", 
Direcror, poltution Conrrot Commiftee. Jammu for infbrmation and necessary

6) Divisional Officer, J&K pol
inttrrurion oni i;rA::*P' 

control committee' Jarnmu (Nonh / South) rbr
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.fammu South

.Iarnmu Rama Krishna
Brick Industry

Chak Agra,R.S.pura 3I9JKPCC of2024
dated l5-02-2024

) Jammu Maha Lakshmi
Brick Industries

Chak Agra,RS.Pura
dated l5-02-2024

18.IKPCC of 2024

J ,Ianrmu New Gurdyal Brick
Kiln

Badyal Brahmana
R.S.Pura dated l5-02-2024

0.IKPCC of 2024

4 ,Ianrmu

I

Ilhagwati Ilrick Chak Agra,R.S.pura 3I2 JKPCC of2024
dated 15-02-2021

5 Jammu Zamindara tlrick
lndustrics

Badval Brahmana
R.S.Pura

322 JKPCC of2024
dated I5-02-2024

6 .lammu Guru Teg Bhadur
llrick Kiln

Badval Brahmana
R.S.Pura

314 JKPCC of 2024
dated I5-02-2024

7 Jammu Vikas Brick
Industrics

Chak Agra,R.S.pura 321 JKPCC ot2024
dBted l5-02-2024

8 Jammu Amar Bricks &
Tilcs Ind

Khairi, Bishnah 3ll JKPCC ot2024
dated 15-02-2024

9 Jammu Jan'ala Brick Kiln Naari Khaper,
It.S.Pura

315 JKPCC of 2024
dated l5-02-2024

l0 .Iammu Shrcc }laha Shakti
Brick Kitn

Chak Mian Sukha
Bishnah

324 JKPCC of 2024
dated l5-02-2024il Jammu Gurdial Brick Kiln Badyal Brahmana,

R.S.Pura
313 JKPCC ot2024
dated t5-02-2024

t2 Jammu Qutab Din Brick
Kiln

Chak Bala, Il.S.pura 93 JKPCC of 2020
dated I5-12-2020

I
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1 Janrmu tsh arat [,arth l)roducts
l)omana.Iamm u.

I)omana Jammu 2tt2 .TKPCC oI20Zl
dated t5-02-2024

2 Jammu B righu tsrick Kiln Olcl
Domana Jammu

Old Domana
Jammu.

309 JKPCC of 2024
dated l5-02-2024

3 Jarnmu oudhary llricks antl
'I'ilc ln<I Purkhoo
c'h

Akhnoor Itoad.

Purkhoo Akhnoor
Road.

283 JKPCC of 2024
dated l5-02-2024

4 Jammu Devi Kiln Dayaran
Jammu.

Dayaran Jammu. 158 JKPCC of 2021
ated 16-02-2021

.Iammu

Anrb Garota Ja mmu.

Canesh Brick Kiln Amb Grotha
Jammu.

284JKPCC of2024
dated 15-02-2024

o Jammu Jai Bajrangi Brick
Kiln Sangram l)ur
Jammu.

Sangram Pur
Jammu.

302 JKPCC ot20ii
dated I5-02-2024

7 ,lammu Jai Bhagw,ati Brick
Kiln Mishriwala
Jammu.

Mishrirvala
Jammu.

285 JKPCC of2024
dated 15-02-2024

o(J .la nr nr u .Jai Ganesh Brick Kiln
Gho lllanahasa
Jarnnru.

Gho Manahasa
Jammu.

285JKPCC of2024
ated 15-02-2A24

I .lammu .Iai Mata l,axmi Brick
Kiln Dansal Jammu.

Dansal Jammu. 95JKPCCI of Z02t
dsted 20-12-2021

10 Jammu . Raja Mantllik
Brick Kiln Mishrirvala
Jammu.

Mish.i,ooG-
Jammu.

297 JKPCC of 2A24
15-42-2024

11 ,lammu .,ai ltam Ilrick Kiln
Kot (ih:rri

Kot Ghari.I:rmmu 286 JKPCC of2024
dated l5-02-202{12 .Jammu i Shir Briek Kiln

ourian Akhnoor
Ja

Jammu.

Jourian Akhnoor
Jammu..

301 JKPCC ofZA2t
clated 15-02-2024

13 .lammu Kalishpati Brick Kitn
IJau a 'l':rlab

Jammu.
Barva Talatr
Jammu.

287 JKPCC of 2024
daterJ 15-02-2$2414 .l:rmntu Kunl:tr Kiln Da.tar:rn

.farnnt u
Da1'aran Jammu, 2tJ8 JKPCC of2024

datcd l5-02-202415 Jammu Larmi tlrick Kiln
M Jammu.

Marjali Jammu. 289 JKPCC of 20,24
dated t5-02_202416 Jammu ik Brick Kiln

Buran lratta Marjali
.Iammu.

Mandl

Marjali Jammu.

Buran Patta JKPCC of2$24
dated I5-02-2024

17 Jammu \ ational Brick Kiln
Kan ial Jammu.

Ku ngrial Jammu 2el JKPCC et20i/
dated l5-02-2024'18 Jammu Nen'Bhagrvati tsrick

Jammu.Kiln Kan al
Kangrial Jammu. J03 JKPCC ot2024

ated l5-02-2024
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19 Jammu New'Devi Bhagwati
Brick Kiln Pakhian
Jantmu .

Jammu. 293 JKPCC of 2024
dated l5-02-2024

)n ,lamnru '\err Krishnl llrick
Kiln I{akh llurn
Jammu.

Ilakh Burn
.Ianrmu.

292 ,IKPCC of Z02t
dated l5-02-202,1

21 Jammu Northern Brick Kiln
Jammu.

Kangrial.Iammu.
<lated $-A2-2024

JKPCC of 2024

22 .Iammu Om Brick and Tile Ind
Purkhoo Jammu.

Purkhoo Jammu.
dated l5-02-2024

JKPCC o12024

Z5 .lanrmu r tsaba Brick Kiln
Iihal:r Da llagh

Pec

Akhnoor Jammu.

tshala Da tlagh
Akhnoor Jarnmu.

296 JKPCC ot202t
tlatcd l5-02-2024

24 Jammu Radha Swami Brick
Kiln Bawa Talab
Akhnoor Road ammu

Bawa Talab
Akhnoor Road

34 JKPCC of 2023
dated ll-08-2023

)q .Iamnru Ilaja )landlik Ilrick
Kiln chak Batu al
,Iammu,

chak Baln al
Jammu

297 JKPCC af 2024
dated I5-02-2024

to Jammu Sa t Guru tsrick Kiln
Jammu.

Dhayaran Jammu. 298 JKPCC of 2024
datcd l5-02-2024

27 Jammu tsrick Kiln Irrani
Muthi Akhnoor
.Iammu,

Shiva MuthiAkhnoor
Jammu. dated 20-01-20I5

PCB of 2015

2B Jammu raj Brick Kiln antt
Tile [nd. Kangrial
ammu.

Su Kangrial Jammu 30S.IKPCC of 202i
ated l5-02-2024

29 ammu Trishul tsrick Kiln Bawa Talab
Jammu. <latcd E-A2-2024

JKPCC of 202a

30 ammu If/s.Iai Kitn. Man1'al Brahmana
Jammu

260 JKPCC of 2024
dr. 10-02_ 202131 Jammu lka Brick Kitn,M/s Kn

Jammu

Bawa Talab
Akhnoor Road

r55 JKI'CC of 2024
dt. t0-02-2024

32 Jammu M/s Sh rcc Canesh
Ki

I DharayanKangrai
.Iammu.

r3l JKPCB of 2A2t
dt. lt-01 -2021
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Jammu and Kashmir pollution Control Committee
i;,,:;'"?, ?::iji,:il:.J :il?B II Rilffl"3, l,"jj, no oou

Tel . 01 9 1 .2476927 j malt - rnombersecrefaryJkspcb@gmal.com

District Magistrate
Jammu

Sub:-Drrections under section 31 (A) of Air (prevention & controt ofPottution) Act, 1991, for reguration of Brick Kitns in District Jammu.

whereas, vide No. JKpcc/NGT/130/21g-224 dated 1g_01_2024, the
fottowing directions were issued to the District Magistrate, Jammu under
section 31 (A) of Air (prevention and controt of pottution) Act, 1gg1:-

i' no Brick Kitn is attowed to operate without varid consentfrom the J&K
pollut 

i o n C o ntro I Comm ittee;

ii. brick kirns operating without vatid Lrcenses from the Licensing
Authority and without varid consent fram r&K poilution contror
Committee are closed immediately.

whereas rn its order dated 2 February 2024,the Hon,bte Nationat Green
Tribunat has directed the Government for fiting response on Action Taken
against the Brick Kitns which have been set up and are operating without
consent to Estabtish / consent to operate and without fottowing environmentat
norms.

Now, therefore, in exercise of powers under section 31 (A) of Air(Prevention and controt of pottution) Act, 1gg1, the fottowing directions are
hereby issued:

District Magistrate Jammu shatt furnish the foltowing information: _

i) status of lrcense of Brick Kitns in District Jammu on the proformaenctosed.

(

^f
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-

-+-
ii) Status of imptementation of

no. JKpCC/NGT/1 30/218_224 dated
enctosecJ-

directions issued vide
18-01-2024 on the proforma

District Magistrate Jammu is further directed to acknowtedge the receipt
of these directions and furnish the information by or before 2g Februa ry 21024.

Enct:-List of Brick Kitns in District Jammu in
prescribed proforma as mentioned above.

(Vasu Yadav)

No:-

Date:-

Copy to the:-

rKPCc/NGr/13o/ 4t6- >o
It1-oz-zoza. %"n"''*rb I

I

I

1) Financiat commissioner (Additionat chief secretary) Department ofForests, Ecotogy and Environment, civitSecretariat, Jammu / srinagar.2) Divisionat Commissioner, Jammu.
3) Regional Director, pottution contror committee, Jammu for informationand necessary action.
4) Divisionat officer, J&K pottution controt committee, Jammu (North /South)for information and necessary action.
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(

il District Name Address
Status of License

(License val id/License
expired/un-licensed)

Status of implementation of
directions issued vide No.
J KPCC/NGTI 13Ol 218_224

dated 18-01-2024
(l mplemented/Not-implemented)

1 Jammu North Kiln Gandhu Chak MandalAbhi Brick

Jammu. andhu Chak Mandal Jammu.

2 Jammu North Arman Brick Kiln Danger Kleath Akhnoor Danger Kleath Akhnoor

3 ammu North Kiln Kaleeth Road Jourian
Akhnoor Jammu

Ashwani Erick

mmu.

Kaleet h Road Jourian Akhnoor

4 Jammu North Bhagwati Brick

Road Jammu.
Kiln Bathera Akhnoor

Eathera Akhnoor Road Jammu.

5 Jammu North Bharat Earth products Domana Jammu. Domana Jammu.

6 Jammu North Bhawani

Jammu.
Brick Kiln Danger Akhnoor

Danger Akhnoor Jammu.

7 Jammu North Bhawani Brick Kitn Pail Khatar Akhnoor
mmu. Pail Khatar Akhnoor Jammu

8 Jammu North Brighu Brick Kiln Old Domana Jammu Old Domana Jammu

9 Jammu North Choudhary Bricks and Tile tnd purkhoo
Akhnoor Road Purkhoo Akhnoor Road

L0 mmu North Devi thagwati Brick Kiln Pathary Akhnoor
mu. Pathary Akhnoor Jammu.

11 u North Devi Kiln Dayaran Jammu. Dayaran Jammu
72 Jammu North KilnErick haG rota Jammu. Gharota Jammu
13 mmu North Brick Kiln Amb Garota Jammu Grotha Jammu

14 mmu North amana Dass Brick Kiln patoli
Brahamana Jammu.

Eaba J

Patoli Brahamana Jammu

V
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15 mmu North
i Bajrangi Brick Kiln Sangram pur

Jammu Sangram pur Jammu

16 mmu North Jai Bhagwati Brick Kiln Mishriwala Jammu Mishriwala Jammu.

77 mmu North Brick nKit dBa C khayal kDho Jagi
Akh noor ntn)uJa Jammu.

Badyal Chak Dho k Jagir Akhnoor

18 mmu North
Jai Ganapati Ganesh Brick Kiln Nagbani
Jammu NagbaniJammu

19 mmu North Kiln Gho ManahasaJaiGanesh Brick

Jammu. Gho Manahasa Jammu

20 mmu North JaiGanga BrickKiln Patoli Brahamana
Jammu. Patoli Brahamana Jammu

21, mmu North i Kiln Manyal Brahamana Jammu Manyal Brahamana Jammu

22 mrnu North i Mata Laxmi Brick Kiln DansalJamrnu. DansalJamnru

23 mmu North
jai Raja Mandlik Erick Kiln Mishriwala

mmu. Mishriwala Jammu.
24 u North Jat rnRa KilnBrick Kot Ghari Kot Ghari Jammu
25 Jammu North Jai Shanker grick Kiln Mahal pur Jammu. Mahal Pur Jammu

26 Jammu North Kiln Jourian AkhnooriShiv Brick
Jammu lourian Akhnoor Jammu.

27 Jammu North Kalishpati Brick Kitn Bawa Talab Jammu Bawa Talab Jammu.

28 North Kalka Brick Kiln, Eawa Talab Akhnoor,
Jammu Bawa Talab Akhnoor, Jammu

29 mmu North Kavi Brick Kiln Dom ana Jammu Domana Jammu
30 u North Khajuria Brick Kiln Galwaday Chak Jammu Galwaday Chak Jammu.

31 North Kailash Brick Kiln KangrialJammu. Kangrial Jammu.

v_"
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32 Jammu North Krishna Brick Kiln Akhnoor Road Domana Akhnoor Road Domana

33 Jammu North
Krishna Erick Kiln Chak Bhagwana Jourian

mmu. Chak thagwana Jourian .lammu

34 Jammu North Krishna Brick Kiln Troti AkhnoorJammu Troti Akhnoor Jammu

35 Jamntu North Krishna Kiln lnd.Kangrial Jammu KangrialJammu
36 Janrmu North Kumar Kiln Jammu. n JammuDa

37 mmu North Laxmi Brick Kiln MarjaliJammu Marjali Jammu

38 mmu North
Maha Laxmi Brick
Jammu.

Kiln dayaran xangriai
Dayaran Kangrial Jammu.

39 mmu North hvirMa InKi JaBadhrore mm U Bad hrore mmu.
40 ammu North

Mandlik Brick Kil n Buran patta Marjali
mmu. Buran Patta Marjali Jammu

47 North Mata Sharawali Kiln Bhadrore Jammu. thadrore Jammu

42 Jammu North Nanak Brick Kiln parkhoo iammu Parkhoo Jammu

43 u North Nand Brick Kiln pandorian Jammu. Pandorian Jammu.

44 Jammu North National Brick Kiln KangrialJammu KangrialJammu.

45 Jammu North New Bhagwati Brick Kiln KangrialJammu KangrialJamrnu.

46 North
New Devi Bhagwati Brick Kiln pakhian
Jammu Pakhian Jammu .

47 Jammu North
New Jagdambay

Bathera Jammu.
Erick lnd, Mahal pur

Mahal Pur Bathera Jammu

48 u North New Jai Shanker
Jammu.

Kiln Kaink MahlpurBrick
Mahlpur Jammu.
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49 lammu North New Krishna Brick Kiln Rakh Burn.iammu Rakh Burn lammu
50 lammu North Nirman Udyo8 Simbliweala Bawa Talab

Jammu. Simbliweala Jammu

51 Jammu North
Kangrialrammu.

Jantmu North Om Bick Kiln Baran Marjali Road Jammu Baran Marjali Road Jammu.

53 Jammu North Om Brick and Tile lnd purkhoo Jammu

54 Jammu North Pashupati Brick Kiln pathyali Chak Jammu Pathyali Chak Jammu

55 Jammu North Peer Baba Brick

Akhnoor Jammu

(iln Bhata Oa Bagh

56 lammu North rick Kiln Bawa TalabRadha Swami B

Akhnoor Roa d Jammu. Bawa Talab Akhnoor Road Jammu
57 Jammu North Raja Brick Kiln Marjali Road Barn Marjali Road Barun

58 Jamm u North rick Kiln chak Balwal
Jammu

Raia Mandtik B

chak Balwal Jammu

59 Jammu North Sat Guru Brick Kiln Dhayaran Jammu Dhayaran Jammu

60 Jammu North Sharda Brick Kiln Dayaran Jammu Dayaran Jammu

61 Jammu North Sharma Brick Kiln Dayaran Jammu.. Dayaran Jammu.

62 Jammu North
ammu.

shiv sha k Br Kick iln G uh fa ) AKr ha8 noo r
Ghura Jagir Akhnoor Jammu.

Jammu North Shiv Shakti Brick Kiln NagbaniJammu.
64

NagbaniJammu,
Jammu North

laEricsh rya k K n a
li

65 Jammu North ni Muthi Akhnoor
am mu

Shiva Brick Kil n Pra

Muthi Akhnoor Jammu.

\--

Northern Brick Kiln Kangrial.rammu

Purkhoo rammu.

thala Da Bagh Akhnoor Jammu.

63
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Jammu North ree Ganesh Brick Kiln Kot Ghari
Akhnoor Jammu

5h

6) Jammu North Brick Kiln Muthi lou rian
Akhnoor lammu

Shree Ganesh
Muthi Jourian Akhnoor Jammu

68 Jammu North anesh Kiln Kangrail Dayaran
Jammu

Shree G
Kangrail Dharayan lammu

69 Jammu North Shree Shanker Brick lnd gadhrore Jammu

Jammu North Subrat Brick Kiln Mishriwala Jammu Mishriwala lammu

77 Jammu North Kiln and Tile lnd. Kangrial
Jammu.

Suraj Brick

72 Jammu North Kiln Kot Ma rian, Khour
Akhnoor, Jammu

Swami Ji Brick

Jammu

Ko t Marian, Khour Akhnoor,

73 Jammu North Trishul Brick Kiln Bawa Talab Jammu Bawa Talab Jammu

14 Jammu North Vaishno Brick Kiln Chak Kirpal pur Jammu Chak Kirpal pur Jammu

75 Jammu North Vaishno Brick Kiln Kot GhariJammu. kot Ghari Jammu

iammu South Hi-Q Brick Kiln. Chak Mian Sahib Singh, Bishnah
Jammu South Kulbir Brick Kitn lsmailpur, Kothey, Bishnah

78 Jammu South Shiva Brick Kitn Sikanderpur, Bishnah
79 Jammu South Rama Krishna Brick tndu stry Chak Agra,R.S.pura

mmu South Maha Lakshmi Brick tndustries Chak Agra,RS. pura
81 ammu South Krishna Brick Xitn Chak J ,Sallair,R.s. Pura82 Jammu South TiBrick & € s ndust sne Khairi, BishnahKoth83 ammu South Laxmi Brick tnd ust Chak R.S. Pu ra84 Jammu South B.D.Gu and Co Sarore Koth ey, Eishnah85 ammu South B.D.Gu and Sons Sarore Kothey, Bishnah

66
Kot 6hari Akhnoor Jammu.

Eadhrore rammu.

70

KangrialJammu.

76

77

80
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86 Jammu South New Gu I Brick Kiln 8ad Brahmana R.5.Pura
iv Kiln Sarore Ca Bishnah

89
Om Erick lndust Chak R.S.Pura

90

Jammu South Ekta Brick Kiln, K r, Bishnah

91

Jammu South Kala Brick Kiln Ba Brahmana R.S.Pura

92

Jammu South wati Brick lndu stry Chak Agra,R.S.Pura
Jammu South Zamindara Brick lndustries Badyal Brahmana R.S.pura

93 Jammu South Krishna Brick lndust Badyal Brahmana R.S.pura
94 Jammu South Ankur Brick Kiln Sarore, Bishnah

95
Shambu Brick Kiln 5ou i ,Bishnah

97

Jammu South Guru Bhadur Brick Kiln Eadyal Brahmana R.S.pura

98

Jammu South Maha Brick lndus Badyal Brahmana R.S.pura

99

Jammu South Vikas Brick lndusrries k 'a,R.S.Pura
Jammu South r Bricks & Tiles lndu Khairi Bishnah

100

101

Jammu South Seelm Brick & Tile lndu Khairi, Bishnah

702
Jammu South I Brick & Tile tndustry Najwal, Bishnah
Jammu South wala Erick Kiln Naari Kha R.S.Pura

103

1.O4

Jammu South Shree Maha Shakti Brick Kiln Chak Mian Sukha Singh, Bishnah

Jammu South Mahavir Brick I hak , R. S. Pura
105

106
Jammu South New Om Brick Kiln Chak R.S.Pura
Jammu South Chand Brick Kiln Badyal Brahmana, R.S.pura

1.07

108

Jammu South Gurmukh Si h Brick Kiln Badyal Brahqrana, R.S. pura

109

Jammu South Gurdial Brick Kiln lqdyal Erahmana, R.S.pura
Jammu South Sharma Brick lnd Chak Agra,R.S.Pura

110 Jammu South Karan Erick Kiln Sarore, Bishnah

111

Lt2

Jammu South Banarasi Lal Satpal Brick tndustry Badyal Brahmana, R.S.pura

113

Jammu South ) Brick Kiln Khepar, R.S.Pura

714
Jammu South United Brick Karyal, Brahmana

115

Jammu South Qutab Din Brick Kiln Chak Bala R.S.Pura

116
Jammu South T.S.Puran Brick Kil n, Thikrian, R. S. Pura
Jammu South Sa Brick Kiln Majua, Bishna, Jammu

8l llammu South
88 l.tammu Soutn

95 lJammu South
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Wrrler of frce: Noteurber-r\pril
[)anvch Bhauan. Gladui.
Trmspon Na1ia1 Nam.al,
Jarnrnu-180005
Ph./F.x,0191-2476925

Governmenl of Jomntu o,rd Koshmir
J& K Poll ution C'ontol Conrm ittee 'vHI[ry

Sunrrncr ral'fice : May-Ouober
Shci!h-ul.Alam campus,
Bchrnd Covt. Silk factory,

Raibrgh. Sntragar (J&KF t90008
Ph./Fer.0194.2311165

mrll!

District Magistrate"

District Jamrnu.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of pollution) Act,
1981, for regulation of Brick Kilns in District Jammu.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry Llnder the Unifbrrn Consent Mechanisrn.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 2l of Air (Prevention & Control
of Pollution) Act. I98 I .

Whereas no Ilrick Kilns can be established or operated without obtaining a licensc
under the Jammu and Kashmir Brick Kiln (Reguration) Act. 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kitns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment. Forests and Climate Change, Govemment ol,
India vide Notification CSR 143 (E) dated 22"d February 2022 reacl rvith Notification GSR
895 (E) dated l5th December 2O23,has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594i2022 titled ..Syecl

Riyaz Vis UT of J&K and Others" in its order dated 04.01 .2024 has. inter a/ra, issued the
fbllorving directions :

*7. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directecl to ensure that no
brick kiln is set up and operated wtthout obtaining cTE / cro from JK
PCC and without due compliance with environmentar nortns."

Norv. therelbre, in exercise of powers under Section 3l (A) of Air (Prevention and
control of Pollution) Act. 1981, the tbllowing directions are hereby issued:
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District Magistrate Janrmu shall ensure that in district Jamrnu -

no Brick Kiln is allorved to operate rvithout valid consent from the J&K
Pollution Control Committee;

brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent flom J&K Pollution Control Committee are closed
irnmediately.

District Magistrate Jammu is further directed to acknowledge the receipt of these

directions within one week.

Encl:- List of llrick Kilns in District Jammu

sd/-
(Vasu Yadav) IFS

Chairman
No:- JKPCC/Nrcyt3o/ ila -A^Ll ,

Date:- 16 -01-2024.

Copy to the:-

l) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment. Civil Secretariat, Jammu / Srinagar.

2) Divisional Cornmissioner, Jammu.

3) Inspector General of Police, Jammu.
4) Senior Superintendent of Police, Distrjct Jammu tbr infonnation and similar

necessary action.
5) Regional Director, Pollution Control Committee, Jammu for information and

necessary action.
6) Divisional Officer, J&K Pollution Control Committee, Jammu (North / South) tbr

information and necessary action.

Member

1.

1t

l"t(K.
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lqFr lt-qqs 3(i) rlT{T;f;f rf51r? : 3FITSTTTr J

frqrr: Hq ft{q trr€ + {Ttrq.r, srclrstr(ul,
tr,r.3n. 844 (BT) rrcr q-r,rfud ftq q
ara sifr'q erc dqir&d fu *r

rrr{r Il, qqs 3, Eq-Ets-s (i) q ilftq 19 q"jq(, 19g6 +
t elrr Oq sffi(fi, 202,1 & 3ifh(sTT vr.mr.fr. tZ4 Ft)

MINISTRY OF ENVIRONMEN'I" FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi. thc 22ndfebruary,Z0Zz

G's'R' 143(E)'*In exercise of the polvTs conferred by sectio,s 6 and 25 of the Environment(Protestion) Act, 1986 (29 of 1986), the central Goverrurrent heieby nrakes the fbllowing rules further toamend the Environment (protection) Rules, 19g6. namely:_
l. Short Title and commencement: -

( I ) These rules may be called the Environmerrt (Protection) Amendment Rules, 2022.
(2) They shall come into force on the date of their publication in tlre offrcial Gazette.

2' In the Environnrent (Protection) Rules, 1986, in the SCHEDULE-I, for entry ar sl. No. 74, thefollowing entry shall be substituted.iramely: _

Notes :

L

2.

All new brick kilns slrall.bc alloweclonly,,vith zig-zag technology or 
'ertical shaft or usc of piped

Xt;?j,,ff: 
as fuel in brick making oi,,l *hott-conipty tu oi.-r. stanttards as stiputatett in this

The existing brick kilns which are not following zi.g-yagtechnorogy or vefiical shaft or use pipedNatural Gas as fuel in brick making shall tle converted to zig-zagtechnology or veftical shaft or usePiped Natural Gas as fuel in brick making rvithin 
" 

p.rioJ"oiiil-on. year in case of kilns locatedwithin ten kilometre radius of non-attainrient cities as defined by central pollurion control Board(b) nvo ycars fbr other areas Frtrthe'r, in cases wherc' centrar pollution control Board/StatePollution control BoarclsiPolltttion control clommittees rras separately laid down timelines forconvcrsion, suclr orders shall prevail.

All brick kilns shall u-se only appro'ed lirel such as piped Natural Gas, coal, firc wood and/oragriculturill residues. Use of pet coke, tyres, pla.stic, hazardous r*,o.rt..f.,ufi not be altow"d in brick

J

4

5

Brick kilns sltall construct permanent lacility (port hole ancl pratfomr) as per rhe norms or 6esigrrIaid dorvn by the central Pollution c'ontrol nlaitt tor monitori,rg c,f crnissio,s.
Particulate Matter (pM) results shail be normarized at 4yo co2as berow:
PM (normalized) = (PM (measu red)x 4%)/ (% of cotmeasured in stack), no normalization in caseco; measured'> 4Ya' Stack height 1in metrel shall also be calculaied by fornrula H=l4e0.r (rvhereQ is So2 emission rate in kg/hr), and trre rnaxirrrum 

"r*o rt rii .pplv.

Particulatc matter in srack ernlsslotl 250 nrglNm3

- Kiln capacity less than 30.000 bricks per day

- Kiln capacity equal or more than 30,000 bricks per day

Mininrum stack hcight (Vcrtical Shaft Brick Kilns)

l4 m (at least 7.5m
frorn I oading platform)

l6 rn (at least 8.5m
fiorn loading platforrn )

,r74

MinirTrum stack height (Other rh

- Kiln capacity less than 30,000

ran Vertical Shalr tsrick Kilns)
bricks per day

per dayequal or more than 30,000 bricks- Kiln capaci
24m
27m
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4 TIIE CAZETTE OF INDIA: EXTRAORDINARY

6. Brick kilns should be established at a mirrimum distance of 0.8 kilometre from habitation and lruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

7. Brick kilns should be establishecl at a rninimurn distance of one kilometre f'rorn an existing brick
kiln to avoid clusterirrg of kih:s in au area.

8. Brick kilns shall follou, process emission/fugitivc dust emission control guidclines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals frorn the concen:ed authorities including mining department of the

concerned State or Union Territory shall be obtained tbr extracting the soil to be used for brick
rnaking in thc brick kiln.

I L The brick kitn owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vchicles shall be covered during transportation of raw material/bricks".

IF. No. Q- I 501 7/3sl2007-CPV/]

NARESH PAL GANGAWAR, Addl. Secy.

Note : The principle rules were published in tlie Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number S.O. 844(E), dated the l9th November, 1986 and lastly amended vide
number C.S,R. 724(E), dated the 04tr' October,202l.

Uploaded by Dtc. olPrirrri
and pu

-r r0064inq at Covernurenl of India Press. Rilt*e Rttad, Mayrpuri, Nerv Delhi
Lblishctl by the Controllor ol'Publicarions, Del[i-l 10054. etoxxuurn

IPARr ll-:SEC. 3(i)]
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) THE GAZETTE Of INDIA EXTRqORDINARY IPART U-SEC. 3(i)

q-< .Trr Een fr,^1$- TE frR"e l;irc a{rfr{rl**.{ s-{r{ur ft{?q fi-€fcr,q r{,TUr fr"{Tura-fqw fr{"r,I qfrfr t gr{ rxq t 3Tfdrs freT sfrqqfrqlr-*qT wfi ft t, qt 6Tr?cr Brf}ffirfi
frt r"
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atcf Tf.T rirrqp, efrrr ffft{
frHor: qv ftqq rrrca * {Tsrrr-[, srqrsrrr.q, rrrrr 2, ds 3, grtic (i) t Ti. sT.B{r. g44(sr), ilrftig

19 q{aq, 1986 rrrr x-drfr.)-d frq.rq E 3flT sffir sifrq *snq-{ srfmqrr fr. qr.sr.fr. 4.14(BT),

ilrffq S {{, 2023 Ertr B'Tr rrqT sT I

MIN[STRY OF ENVIRONMENT, FOREST AND CI,IM.{TE CHANGE
NOTIFICATTON

New Delhi, the l5th December,2023

C's'R' 895(E)'-ln exsrcise of thc powers contbrred by sections 6 ancl 25 of the Environment (protection)act' l9tl6 (29 of 1986) the Central Government hereby makes the follou,ing rules trrther to amend the Environment(Protection) Rules, 1986, ruunely: -

l' Short title and commencement,- (l) These rules may be called the Environment (protection) SlrthAmendment Rules. 202i.
(2) They shall come into force on the date of their publication in the oflicial Cazette.

2' In the Enviromnent (Protcction) Rulcs, 1986, in the scHEDULI-I, in cntry at Sl. No. 74, for notc no. 2. thetbllowing enn'y shall be substituted. namcly: -

"2' The existing brick kilns which are not.follov'ing zig-zog rec'htnlogt,<tr vet.tical sha/i rtr,se pipccl narural gas
as 'fircI in bric'k making sholl be cauverted rct :ig-zug tecinologt, rtr *,rlknl shafi or use pilted rruttu.al gu.s as.fuel irtbrick making within a period oJ':

(a) one year *''e'/' 23'02.2023 in case olkilns lot:a!t':d within ten kilontetcrs raclius o/non-attaiyment cities; e&.e,rthose locoted in million pl*s population cities. NCR di.stricts, anel c.ritic,ctlly & severally polluted area$ ascotegori;ed hv CPCB;

(b) one year v'.e./. 23.02.J024 in c.use af other.kiln.r.

hovided that in cuse v\rcre CommissionJbr Air eualily Managenrcnt / Cenrrol pollutittn Conlrol Board IState Pollution Control Boqr(l / pollution Conn.ol Conmiiree hai separurcll, is,sued tnore stringent Norms/timelines, su<'h orders shall prevoil. ,,

IIi. No. Q- I s0lZ/35/2007-Cpw]

NARESH PAL GANGWAR, Addt. Secy.
Note: The principle tules u'crc publishect in thc Gazetrc of Inclia. L.xrraordinar.y, part II. Section 3, Sub-scction (i).vide nutnbsr s'o' 844 (E) dated thc I9'h Novcrnber 1986 an<I la.st amcnrjed, yr'rle notificatiorr number G.S,R.4 I 4(E) dated the 05th June, 2023.

Uploaded by Dle. of Printing at Governrncnr ollndia l,ress, Ring Road, Mayapuri, New Dclhi-l 10064
and Publishcd by rlre Contruller ot' Publications. Dclhi-ll005l
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S Region District Name of Brick Kiln Address Consent Status

1 Jammu Jammu North Abhi Brick rirn GanJhu chak Mandar Gandhu chak MandarJammu. Expired cro

Jammu'

mu North ,Arman Brick Kiln Oanger Kleath

Akhnoor Jammu.

Bhagwati erict iit; sath;;ra Akhnoor

Road Jammu.

1jrr*, North :Bhawani Brick Kiln Danger Akhnoor

Jammu.

Jammu North Bhawani Brick Kiln Pail Khatar Akhnoor

Jammu'

Danger Kleath Akhnoor

Jammu.
Bathera Akhnoor Road Jammu.

Old Domana Jammu.

Purkhoo Akhnoor Road.

Pathary Akhnoor Jammu

Dayaran Jammu.

Gharota Jammu.

Amb Grotha Jammu

Expired CTE

'Expired CTO

, 31-May-2023 Zig-zag

31-Mar-2023 iZig-zag

Expired CTO 31-Mar-2O23 Bull-trench

Validity or
Expiry date

31-Mar-2023

Expired CTO 31-Mar-2023

3L-Mar-2028

28-Feb-2028 Zig-zag

Bull-trench

3 rJammu Jammu North
Akhnoor.
Ashwani Brick Kiln fafeeifr Road Jourian Kaleeth Road Jourian Akhnoor

2 Jammu Jam

Jammu

i

,Jammu

Jammu

4

5

6

7

Jammu Jammu North

Jammu North Bharat Earth Products Domana Jammu Domana Jammu

croidVa

!Bull-trench

.

a8-zag
IDanger Akhnoor Jammu

pail tchatar Akhnoor Jammu. Valid CTO

8 ,Jammu
9 Jammu

I

10 Jammu

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Jammu North

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

31-Mar-2023

31-Mar-2023

Bull-trench
Bull-trench

11

12

13

Jammu

Jammu
,Jammu

Brighu Brick Kiln Old Domana Jammu'

Choudhary Bricks and Tile lnd Purkhoo

Akhnoor Road.

Devi Bhagwati Brick Kiln Pathary

Akhnoor Jammu.

Devi Kiln DaYaran Jammu.

Durga Brick Kiln Gharota Jammu'

Ganesh Brick Kiln Amb Garota Jammu'

Expired CTO 31-Mar-2014 Bull-trench

30-Apr-2012 Bull-trench

31-Mar-2023 Zig-zag

31-Mar-2023 Bull-trench

I
Jammu North Jai Baba Jamana Dass Brick Kiln Patoli

Brahamana Jammu.

Jammu tlortn Jai Bajrangi Brick Kiln Sangram Pur

Jammu.

lammu North Jai Bhagwati Brick Kiln Mishriwala

Jammu.

Jammu North Jai Brick Kiln Badyal Chak Dhok Jagir

Akhnoor Jammu.

18 tl**, Jammu North .laiGanapatiGanesh Brick Kiln Nagbani

Mishriwala Jammu

BadyalChak Dhok Jagir Akhnoor Valid CTO

Jammu.
NagbaniJammu

Patoli Brahamana Jammu

Sangram Pur Jammu

Expired CTO 31-Mar-2023 i Bull-trench

31-Mar-2023 Bull-trenchExpired CTO

Expired CTO 31-Mar-2023 Bull-trench

31-Mar-2028 'Zig-zag

L4 :Jammu

'!-'

15 ,Jammu

j

16 ,Jammu
i

'', j

17 ,Jammu

Jammu

Expired CTO 31-Mar-2023 Bull-trench

I
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# Region District Name of Brick Kiln Address

19 Jammu Gho Manahasa Jammu

23

25

Jammu

Jammu North

'Jrrnrnu North

'Jarnrn, North

.lammu Jammu North Jai Ram Brick Kiln Kot Ghari Kot GhariJammu

Jammu Jammu North Jai Shanker Brick Kiln Mahal Pur Jammu. Mahal Pur Jammu

:

20 jjammu

2L ,Jammu
22 'Jammu

26 Jammu

27 Jammu

28 Jammu

29 Jammu

30 Jammu

31 Jammu

Jammu32

33 Jammu

34 Jammu

Jammu North

Jammu North

Jammu North

Jammu North
Jammu North

i.rru North

lJ"**, North

Jammu North
Jammu North

Jammu North

Jammu North

28-Feb-2O24

31-Mar-2023

Bull-trench
Bull-trench

Jammu North JaiGanesh Brick Kiln Gho Manahasa

Jammu.

Jammu North JaiGanga BrickKiln Patoli Brahamana

Jammu.

Jammu North Jai Shiv Brick Kiln Jourian Akhnoor

Jammu..

Jammu North Kalishpati Brick Kiln Bawa Talab Jammu

Jai Kiln Manyal Brahamana Jammu, Manyal Brahamana Jammu.

Jai Mata Laxmi Brick Kiln DansalJammu. DansalJammu.

Jai Raja Mandlik Brick Kiln Mishriwala Mishriwala Jammu.

Expired CTO 31-Mar-2014 Bull-trench

€onsent Status

Expired CTO

Expired CTO

Validity or Techn( By

Expiry date
31-Mar-2023 Bull-trench

31-Mar-2O23 Zig-zag

Bull-trench

Bull-trench

Patoli Brahamana Jammu

Jourian Akhnoor Jammu..

Bawa Talab Jammu

Without consent

-----..-'t-
Expired CTO 31-Mar-2023

24
Expired CTO

Expired CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

31-Mar-2023

31-Mar-2023

Bull-trench

Zig-zag

Bawa Talab Akhnoor, Jammu Without consent

Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

Bull-trenchKalka Brick Kiln, Bawa Talab Akhnoor,

Jammu
Kavi Brick Kiln Domana Jammu.

Khajuria Brick Kiln GalwadaY Chak

Jammu.
Kailash Brick Kiln Kangrial Jammu.

Krishna Brick Kiln Akhnoor Road

Domana
lKrirhn. Brick Kiln Chak Bhagwana

Jourian Jammu.
Krishna Brick Kiln Troti Akhnoor Jammu

Domana Jammu.

Galwaday Chak Jammu.

KangrialJammu.

Akhnoor Road Domana

31-Mar-2023
31-Mar-2023

Zig-zag

Bull-trench

Chak Bhagwana Jourian Jammu Valid CTO , 3l-Mar-2028 Zig-zag

Troti Akhnoor Jammu Valid CTO 31-Mar-2O28 Zig-zag

35

36
37

38

Jammu
Jammu

Jammu

Jammu

Krishna Kiln lnd.Kangrial Jammu.

, 
Kumar Kiln Dayaran Jammu.

Laxmi Brick Kiln MarjaliJammu.
Maha Laxmi Brick Kiln dayaran Kangrial

Jammu.

MarjaliJammu.
Dayaran Kangrial Jammu.

KangrialJammu.
Dayaran Jammu,

31-Mar-2028

31-Mar-2023
31-Mar-2023
31-Mar-2023

Zig-zag

Zig-zag

Bull-trench

Zig-zag

I

---------- "t

i

Jammu.

t,--

- ^---.1----, .
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# Region District Name of Brick Kiln Address

Badhrore Jammu

Buran Patta Marjali Jammu

,Bhadrore Jammu.

Parkhoo Jammu .

Pandorian Jammu

,KangrialJammu.
:Kangrial Jammu.

i

iPakhia
I

n Jammu

Consent Status

Expired CTO

Expired CTO

Explred CTO

Valid CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CfO
Expired CTO

Validity or T

Expiry date
31-Mar-2023 Zig-zag

Bull-trench
27-Aug-2011

39 Jammu

40 Jammu

Jammu North

,Jammu North

4l Jammu

42 Jammu

43 Jammu

44 Jammu

45 Jammu

:Jammu North

Jammu North

ammu North

46 Jammu :Jammu North

47 Jammu 'Jammu North

49 Jammu
:

Jammu North

Jammu North .National Brick Kiln Kangri alJammu

Jammu North N ew Bhagwati Brick Kiln Kangrial

Jammu.
New Devi Bhagwati Brick Kiln Pakhian

Jammu.

Mahvir Kiln Badhrore Jammu.

Mandlik Brick Kiln Buran Patta Marjali

Jammu.

,Mata Sharawali Kiln Bhadrore Jammu'

Nanak Brick Kiln Parkhoo Jammu '

Nand Brick Kiln Pandorian Jammu'

Jammu.
Peer Baba Brick Kiln Ahala Oa Aagh

Akhnoor Jammu.

Radha Swami Brick Kiln Bawa Talab

Akhnoor Road.lammu.
Raja Brick Kiln Marjali Road Barun'

Raja Mandlik Brick Kiln chak Balwal

31-Mar-2023

31-Mar-2028
31-Mar-2023
31-Mar-2023

31-Mar-2023

7'ig-zag

Z)g-zag

Lig-zag

Bull-trench

Bull-trench

fxpiied CfO 31-Mar-2023 Bull-trench

48 Jammu Jammu North

New JagdambaY Brick lnd. Mahal Pur

Bathera Jammu.

New Jai Shanker Brick Kiln Kaink

Mahlpur Jammu.

New Krishna Brick Kiln Rakh Burn

Jammu.

Mahlpur Jammu

50 Jammu Jammu North Nirman Udyog simbliweala Bawa Talab simbliweala Jammu

Jammu

Mahal Pur Bathera Jammu Expired CTO 23-Feb-2012 Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

Rakh Burn Jammu expiieO irO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 Zig-zag

51

52

Jammu

Jammu

Jammu North

Jammu North

31-Mar-2023

31-Mar-2023

Zig-zag

Bull-trenchNorthernBrickKilnKangrialJammu' KangrialJammu'

om Bick Kiln Baran Marjali Road Jammu. Baran Marjali Road Jammu'

53 Jammu Jammu North om Brick and Tile lnd Purkhoo Jammu' Purkhoo Jammu Expired CTO 31-Mar-2023 Bull-trench

54 Jammu Jammu North Pashupati Brick Kiln Pathyali Chak Pathyali Chak Jammu Exfired CTO 31-Mar-2023 Bull-trench

Bhala Da Bagh AkhnoorJammu Expired CTO 31-Mar-2014 Bull-trench

Bawa Talab Akhnoor Road Jammu Expired CTO 31-Aug-2007 Ztg-zag

55 Jammu Jammu North

Jammu North

Jammu North
.lammu North

Jammu

Jammu

56

31-Jan-2023
31-Mar-2023

7ig-zag

Bull-trench57

s8 Jammu
Jammu.

Marjali Road Barun.

chak BalwalJammu
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I Region District Name of Brick Kiln

ammu Jammu North

Jammu Jammu North

Sat Guru Brick Kiln Dhayaran Jammu'

Sharda Brick Kiln DaYaran Jammu.
"Sharma 

Brick Kiln Dayaran Jammu..

Shiv Shakti Brick Kiln Ghura Jagir

Akhnoor Jammu.

'st',i, Sfr"ili Brick Kiln NagbaniJammu-

Shiva Brick Kiln Marjali

Shiva Brick Kiln Prani MuthiAkhnoor

.Jammu.
'Shree Ganesh Brick Kiln Kot Ghari

Akhnoor Jammu.
Shree Ganesh Brick Kiln MuthiJourian

Akhnoor Jammu

Shree Ganesh Kiln Kangrail Dayaran

Jammu

Jammu.
Subrat erick filn Mishriwala Jammu.

Suraj Brick Kiln and Tile lnd' Kangrial

Jammu.
SwamiJi Brick Kiln Kot Marian, Khour

Akhnoor, Jammu.

Trishul Brick Kiln Bawa Talab Jammu.

Vaishno Brick Kiln Chak KirPal Pur

Jammu.
Vaishno Brick Kiln Kot GhariJammu.

Hi-Q Brick Kiln,

Kulbir Brick Kiln

St ir. Brick Kiln

Rama Krishna Brick lndustrY

Maha Lakshmi Brick lndustries

Krishna Brick Kiln

Sa Brick & Tiles lndustries

Address

Dhayaran Jammu.

Dayaran Jammu.

.Dayaran Jammu..

Ghura Jagir Akhnoor Jammu.

NagbaniJammu.
Marjali
Muthi Akhnoor Jammu

Kot Ghari Akhnoor Jammu

Mishriwala Jammu.

KangrialJammu.

Kot Marian, Khour Akhnoor,

Jammu.
Bawa Talab Jammu.

Chak Kirpal Pur Jammu-

kot GhariJammu.

lsmailpur, Kothey, Bishnah

Sikanderpur, Bishnah

Chak Agra,R.S.Pura

Chak Agra,RS.Pura

Chak Jagtu,Sallair,R.s.Pura

Kotha Khai Bishnah

Consent Status Validity or

Expiry date
31-Mar-2023
31-Mar-2013
31-Mar-2023

31-Mar-2023

techno{ :V

Zig-zag
Bull-trench

,Zig-zag

Bull-trench

,Bull-trench

Bull-trench

Bull-trench

59 Jammu

60 ,Jammu
61 Jammu

62 Jammu

I

I

.Jammu
,Jammu

66

Jammu North
Jammu North
Jammu North
Jammu North

Jammu North

Jammu North

Jammu North
Jammu North

Jammu North
Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

Jammu South

,Expired CTO

:Expired CTO

ired CTO

ired CTO

Expired CTO

Expired CTO

Expired CTO

Expired CTO

31-Mar-2023

31-Mar-2023

31-Mar-2023

63

64

65

Muthi Jourian Akhnoor Jammu Valid CTO

Without consent

Expired CTO 31-Mar-2023

31-Mar-2023 ,Zig-zag

31-Mar-2028 Lig-zag

Bull-trench

31-Mar-2023

31-Mar-2023

31-Mar-2023 .Bu1]-trench
3L-Mar-2O28 Zig-zag

68

67 Jammu Jammu North

Jammu Jammu North Kangrail Dharayan Jammu

69 lJammu
Jammu rrro.ill shree Shanker Brick lnd Badhrore Badhrore Jammu' Bull-trench

7ig-zag

Zig-zag

3L-Mar-2023 lig-zag

71

72

70 Jammu
Jammu

73

74

ZS jammu

76 Jammu

77 Jammu

78 .Jammu
79 _Jammu
80 Jammu

81 Jammu

82 Jammu

Expired CTO

Expired CTO

Expired CTO

Valid CTO

Jammu Jammu North

ammu Jammu North

Jammu NorthJammu

Chak Mian Sahib Singh, Bishnah Expired CTO 31-Mar-2023 Zig-zag
:Expired CTO 31-Mar-2023 Zig-zag

31-Mar-2028Valid CTO
'Valid 

CTO

Expired CTO

Expired CTO

.Expired CTO

Valid CTO

31-Mar-2028

3'J.-)an-2022

31-Mar-2023

31-Mar-2023

31-Mar-2028

,7ig-zag
Zig-zag

Ztg-zag

Bull-trench

Bull-trench
-za

I

Expired CTO
----1_
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* Region District Name of Brick Kiln Address

.Chak Agra,R.S-Pura

Sarore KotheY, Bishnah

. ,sarore KotheY, Bishnah

,Badyal Brahmana R.S'Pura

,sarore CamP, Bishnah 
.

lChak Agra,R.S.Pura

Khozipur, IBishnah

Brahmana R.S.Pura

Chak Agra,R.S.Pura

Brahmana R.S.Pura

Bishnah

Soungli,Bishnah
Badyal Brahrnana R.S-Pura

. 
Badyal Brahmana R.S'Pura

Chak Agra,R.S.Pura

Khairi, Bishnah

Khairi, Bishnah

Najwal, Bishnah

Naari KhaPer, R-S.Pura

Chak Mian Sukha Singh, Bishnah

iChak Agra,R.S.Pura

,Chak Agra,R.S.Pura

Badyal Brahmana, R.S.Pura

, 
Badyal Brahmana,R,S.Pura

Badyal Brahmana, R,SrPura

,Chak Agra,R.S.Pura

Sarore, Bishnah

; Badyal Brahmana, R-S,Pura
'Khepar, 

R.S.Pura
iKaryal, Brahmana

Chak Bala, R.S.Pura

Thikrian R- S. Pura

D.Gupta and Co.

D.Gupt a and Sons

New GurdYal Brick Kiln

Expired CTO

iExpired CTO

,lxpired CTO

iExplred 
CTO

;Expirgd CTO

rValid CTO
a -_

1 Refused
| ..-

.Expired CTO

,Expired CTO

,Expired CTO

,Va[!d CIO

'valid cro

Consent Status

Expired CTO

Expired CTO

Expired CTO

Expired CTO

.Expired CTO

Valid CTO

Valid CTO

Expired CTO

ired CTO

,Expr red CTO

Expired CTO

Expired CTO

Valid CTO

,Expired CTO

Expired CTO

Valid CTO
iripii"o cro
Expired CTO

Refused

Expired CTO

Refused

Validity or Techno

Expiry date
3L-Mar-2023 Bull-trench

31-Mar-2023 Bull-trench

31-Mar-2023 Bull-trench

31-Mar-2023 Bull-trench

31-Mar-2023 lig-zag
31 Zig-zag

Zig-zag

31-Mar-2023

31-Mar-2023 Bull-trench

31-Mar-2023 Bull-trench

31-Mar-2028 'Zig-zag
31-Mar-2028 Zig-zag

3t-Mar-2023 Bull-trench

31-Mar-2023 'Zig-zag
31-Mar-2023 Zig-zag

31-Mar-2023 Zig-zag

3l-Mar-2027 Zig-zag

3L-Mar-2027 Zig-zag

31-Mar-2023 Zig-zag

31{an-2022 Bull-trench

31-Mar-2023 .Zig-zag
31-Mar-2023 Zig-zag

'r,
83 Jammu

84 Jammu

Jammu
Jammu
Jammu

Jammu

Jammu

South Laxmi Brick lndustry

Jammu South

Jammu South

88 ,Jammu ammu South

89 Jammu Jammu

90 Jammu Jammu

Shiv Kiln

Om Brick lndustry

Ekta Brick Kiln,

Kala Brick Kiln

Brick lndustrY

South Zamindara Brick lndustries

Jammu South Krishna Brick lndustrY

Jammu South Ankur Brick Kiln

9t
92

93
94

95

96

97
98

99

,Ja

,la

Jammu mmu South Shambu Brick Kiln

Jammu

Jammu

Jammu

Jammu

Jammu
Jammu

Jammu

Jammu

Jamm

iJamm

South ,M
South lVi

South

Jammu mmu South Guru Teg Bhadur Brick Kiln

u

u

ahajan Brick Industry

kas Brick lndustries

r.00

10L

102

103

1"04

105

Jammu Jammu South Bricks & Tiles lndustryAmar
SeelmJammu Jammu South Brick & Tile lndustry

Jammu :Jammu South
iJammu South

Tile lndustry

Jammu Jammu South akti Brick Kiln

Najwal Brick &

Jawala Brick Kil

striee Maha Sh

Mahavir Brick I

n

ndustry

Jammu

Jammu Jammu South

Jammu Jammu South

Jammu Jam

Jammu

Jammu

South New Om Brick Kiln

Chand Brick Kiln

Gurmukh Singh

Jammu

:Jammu

106

107

108

109

110
111

L17
113

3.74

11s

Brick Kiln

30-Apr-2019

3L-Jan-2424

31-Mar-2023

Bull-trench

Lig-zag

Bull-trench
Gurdial Brick Kiln

l

u South : Sharma Brick lndustry

u South lKaran Bri

Banarasi

ck Kiln

Lal Satpal Brick lndustry

31-Mar-2023 Bull-trench

28-Feb-2024 Zig-zag

31-Mar-2023 7ig-zag

31-Mar-2023 Zig-zag

: Bull-trench

31-Mar-2014 Bull-trench

Z

Jammu u South

Jammu ammu South Jandyal Brick Kiln

Jammu ammu South United Brick Factory

Jammu ,Jammu South Qutab Din Brick Kiln

Jammu Jammu South T.S.Puran Brick Kiln,

J

J

South

86

87

. 31-Mar-2028
South
South Bull-trench
South

Badyal Brahmana R.S.Pura
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of Brick Kiln

Brick Kiln CTOBishnaJammu116

tt Region District Address Consent Status Validity or

Expiry date

Technolr 'y

Bull-trench
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Foresl Complex ll Silk Factory Road
Transport Nagar. Jammu. 180 006 lJ Rajbagh, Srinagar,

Tel - 0191-2476927: mail, membersecrelaryjkspcb@gmail.com

190 008

The Deputy Commissioner,
Samba

No:- JKPCC/NGT/130/lrdt.-V65. Dated:D -os-2024I r'
Sub.: Status of implementation of the Hon'ble NGT in OA no. 59412022

titted Syed Riyaz vs. Ut of Jammu and Kashmir & Ors.

Sir,
Kindty refer the subject cited above. ln this connection, I am to convey that

the Hon'ble National Green Tribunat in OA No. 594 I 2022 titted Syed Riyaz Vs
UT of Jammu and Kashmir & Ors in its order dated 04-01-2024 has inter atia

issued the fotlowing directions :-

"7. AII the concerned District Magistrates and the Superintendents of
Police in the UT of lammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE/CTO from tK
PCC and without due compliance with environmental norms".

Accordingty, in exercise of powers vested under section 31(A) of Air
(Prevention and ControI of Potl.ution) Act 1981 , fottowing directions were issued
by the J&K PCC vide office letter No. JKPCC/NGT n30/225-231 dated 1B-01-2024
fottowed by reminders dated 14-O2-2024 and 01-04-2024 (copy enctosed).
District Magistrate Samba shat[ ensure that in district Samba-

i. No Brick kiln is allowed to operate without valid consent from the
l&K Pollution Control Committee.

ii. Brick kilns operating without valid Licenses from the Licensing
Authority and without valid consent from J&K pollution Control
Committee are closed immediately.

After verification conducted by the Divisionat Officer, J&K pCC Samba
(North/South), it has been reported that brick kitns as per the enctosed annexure
have resumed operations in violation of the directions of the Hon,bte NGT.

eFraA

1535



The J&K PCC have to fite compl.iance report with regard to the
imptementation of the orders of the Hon'bte NGT dated 04-01 -2024 and next date
of hearing in the case before the Hon'bte NGT is21-05-2024.

ln this connection, I am to further say that non-comptiance of the
directions issued under Water (Prevention and Control. of Pottution) Act, 1974
and Air (Prevention and Controtof Pottution)Act, 1981, also attracts punishment
under the provisions of the retevant Acts.

Accordingty, you are requested to ensure that directions of the Hon'ble
NGT referred to above are comptied in letter and spirit, and share an Action Taken
Report, so that a comptiance report about the imptementation of the orders of
the Hon'bte NGT dated 04-01-2024 coutd be fited before the next date of hearing
i.e.21-05-2024.

Yours faithfutty,

ron.rrffi$,ffiffiB
Member Secretary i,$'5 . ,;F

J&K PCC
Copy to the:- !

1. FinanciaI Commissioner (Additionat Chief Secretary), Department of
Forest, Ecotogy and Environment, Civil. Secretariat, Jammu/Srinagar for
kind information.

2. DivisionatCommissioner, Jammu for favour of information.
' 3. ADGP Jammu zone for favour of information.
4. SSP Samba for information and necessary action.
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cuRRENr sTATUs oF BRrcK KrLNs AGAlsr wHrcH closuRE oRDERS HAvE BEEN rssuED sAMBA-sourH

S.No Name and Address of the unit Closure order No./date Status Operationa/Non- Operational

II

New Jai Chichi Mata Brick Kiln Dabuj
Kaka, Samba.

268 JKPCC of 2024 Dr. tS/Zl2OZ4 Case is returned for adoptation of Zig_
zag technology & the unit is within 10 Km radius

of limits of Municipal Corporation Jammu)

Operational(

2

Kissan Bnck-

Samba.

Mazdoor
Kiln, Pafli, 2024 Dt, 1s/2/2024273 iKPCC of Operationa l(Case is returned

zag technology & the unit is

for adoptation of Zig-
within 10 Km radius

of limits of Municipal Corporation Jammu)

3

Nandi Brick Kiln, Rakh Baroi,, Samba. 275 iKpCC of 2 024 Dt.1,512/2024
Case ts returned for ado ronptat of zig-

techzag &nology the unit r5 with In 1 0 Km radius
limof its of nMu ici pa tiCorpora on Ja mmu )

4

Om Brick TrilokpurKiln Samba. 272 JKpCC of 2024 Dt. ls/2/2024
r( isCase retu rn ed for ado onptati of zig-techzag &nology the unit ts wit h n 1 0 Km radiusof lim its of M unicipal Co rati'po on Ja m mu)

5

Vaid Brick Kiln, Rakh Baroi- Samba 2I JKPCC of 202-l Dr. 0t-04 -2024
ationOper a l(Case s returned fo a do trpta on oftechzag zie'&nology the unit IS wi th n 10 Kof m radilim usofits M unicipal Corporation

Jammu)
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@grnail. com
membersecretaryjkspcb@g mail.com

0191 - 2472881 2476925

C'opv to the : -

r)

Parivesh Bhavan, Forest Complex
Transport Nagar, Jamnru, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Samba.

No:- JKPCC/NGT/1S0/ sS- 6, Date:_ 6l.Oa.2O2a

Sub :- i) Hon'bte NGT Order in OA No. 594 t 21z2titted Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Control of pol,ution),
1981, for regulation of Brick Kitns in District Samba issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K poltution

Control Committee on the subject cited above. The Hon'bte NGT in its Order dated

04.01.2024, inter-atia issued f ottowing directions: -

"7. Att the concerned District Magistrates and the Superintendent of police in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set
up and operated without obtaining cTE / cTo from J&K PCC and without due
comptiance with environmentat norms.,,

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kitns that were operating without consent of the J&K pCC. The tist of such brick kitns

for District Samba is enctosed for your ready reference.

Accordingty, I am directed to request you to direct the fietd functionaries

concerned to ensure that: -

i. No brick kil.n is altowed to operate without vatid consent from pottution
ControI Committee;

ii' Brick Kitns operating without vatid Licenses from the Licensing Authority
without vatid consent from J&K Pottution Control Committee are closed
immediately.

Yours faithfutty,
Enct: List of Brick Kitns.

c>.O[pk (t<^,^^"*t-

_ (Ghansf,am Singh)JKAS | ./f .

Q$"^o"r 
secretary

>1

Finarlcial Cotnnrissioner (Additional Chief Secretary) Department of Forests, Ecology
and Environment, Civil Secretariat, Jammu / Srinagar.
Divisional Cornnr issioner, Jamrnu.
Inspector General ol' pol ice. Jammu.

2)

3)

1538



i

4) Senior Superintendent of Police, District Samba fbr infbrmation and sirnilar necessary
action.

5) Regional Director. Pollution ControlCommittee. Jammu for information and necessary
actrolt

6) Divisional Off'icer..l&K Pollution Control Comnrittee. Samba (North / South) for
inlilrrtration and rrccessarr action
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South
I Samba Jai Nagni Brick

Kiln
Gho Manhsan,
Samba

270 JKPCC of 2A24
dated l5-02-2024

J Samba New Jai Clhichi
Mata Brick Kiln

Dabuj Kaka,
Samha

268 JKPCC of 2A24
dated l5-02-2024

1 Samba Mazdoor Kissan
Brick Kiln

I'attli , Samba

7 Samba liandi tsrick Kiln Rakh Baroi,
Samba

275 JKPCC of 2024
datcd l5-02-2024

8 Samba .lai Chichi Mata
Di tsrick Kiln

Dabuj Kaka,
Sarnba

276 .IKPCC of 2024
dated l5-02-2024

I Samba OM Brick Kiln Trilokpur,
Samba

l0 Samba Classic Brick
Industry

Rakh Baroi,
Samba

274 JKPCC of 2024
datcd l5-02-2024

ll Samba Choudhar;*
Brick Kiln

Patli Morh,
Samba

269 JKPCC oI2O24
dated t5-02-2024

t2 Samba M/s Jai Laxmi
tsrick kiln,

Raya Morh,
Samba

254 JKPCC of 2024
dt. t0-02-2024

l3 Samba M/s Bral Brick
Kiln,

Rava Morh,
Samba

253 JKPCC of 2024
dt. t0-02-2024

lzzr.rxpcc of 2024

la",.o 

ts-oz-zoz4

lztz nccc of zo24

lo"t"o 
ts-02-2024
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Jammu and Kashmir Pollution Control Committee
Panvesh Bhavan. Forest Compiex ll Srtr Fac1ory Road
Transport Nagar, Jammu. 180 006 ll Rajbagh, Srinagar, 190 008

Tel . 0191.2476927; mal - Blembel$eeretrryik$pc@gmail.com

District Magistrate
Samba

Sub:- Directions under Section 31 {A} of Air (Prevention & Controt of
Pottution) Act, 1981 , for regulation of Brick Kitns in District Samba.

Whereas, vide No. JKPCC/NGI/13A/225-231 dated 18-01 -2024, rhe

fottowing directions were issued to the District Magistrate, Samba under

Section 31 (A) of Air (Prevention and Controtof Pottution) Act, 1981 :-

i. no Brick Kitn is allawed to operate without valid consent from the

J&K Poltution Control Committee;

ii. brick kilns operating without valid Licenses from the Licensing

Authority and without valid consent from l&K Pallution Control

Committee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'bl,e Nationat

Green Tribunat has directed the Government for fiting response on Action

Taken agaidst the Brick Kitns which have been set up and are operating

without Consent to Estabtish / Consent to Operate and without fottowing

environmentat norms.

Now, therefore, in exercise of powers under section 31 (A) of Air

(Prevention and Controt of Pottution) Act, 1981, the fottowing directions are

hereby issued:

District Magistrate samba shatt furnish the fol,towing information: -

i) status of license of Brick Kitns in District samba on the proforma
enctosed.

{{
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-

ii) Status of imptementation of directions issued vide

No. JKPCC/NGT/1301225-231 dated 18-01-2024 on the proforma

enctosed.

District Magistrate Samba is further directed to acknowledge

the receipt of these directions and furnish the information by or before

29 February 2O24.

Enc[:- List of Brick Kitns in District Samba in
prescribed proforma as mentioned above.

(Vasu Yad

No:- rKPcc/NGr/Bu 0 *t-2S-
Date:- l/ -oz-zoza.

Copyto the:-

A " Chairman^wtv
' ol\.

1) Financial Commissioner (Additionat Chief Secretary) Department of

Forests, Ecotogy and Environment, Civit Secretariat, Jammu /
Srinagar.

2) Divisionat Commissioner, Jammu.

3) Regional Director, Pottution Control Cornmittee, Jammu for
information and necessary action.

4) Divisional Officer, ]&K Pottution Control Committee, Samba (North I
South)for information and necessary action.

t*
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s District Address
Status of License (License

valid/License expired/
un-licensed)

Status of implementation of
directions issued vide No.

JXPCC/NGT/130/225-231

dated 18-01-2024
(lmplemented,/Not-implemented)

1 Samba South BCC Brick (iln Rehain Khanwal, Samba

2 Samba South Shanker Brick lndustry Harsath Ghagwal, Samba

3 Samba South Jai Laxmi Erick Kiln Raya Morh, Samba

4 Samba South Kailash Parbhat Brick Kiln Rakh Rara, Samba

5 Samba South Varun Brick Kiln Talgarh, Samba

6 Samba South Shish Paul Brick Kiln Nadala, Samba

7 Samba South New Choudhary Brack Kiln Gho manhsan, Samba

8 Samba South Rai2ada Brick Kiln Kaink, Samba

9 Samba South New Pargal Brick Kiln Katli, Samba

10 Samba South .Jai Shanker Brick Kiln Gurha.lattian, Samba

17 Samba fuuth Hari Brick Kiln Langth, Samba

12 Samba South Ajay Brick Kiln Raya Morh Samba

13 Samba South New Om Brick Kiln Chubian, Samba

74 Samba South Bral Brick Kiln Raya Morh Samba

Samba South R N Brick Kiln Dabuj Kaka , Samba

Samba Soulh Ashoka Brick Kiln Pattli Morh , Samba

Name

15

16
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1,7 Samba South Nagni Brick Kiln Gho Manhsan, Samba

18 Samba South G Enterprises Rakh Baroi, Samba

19 Samba South Brick Kiln .lhang Samba

20 Samba South Balwant Raj& Co. Brick Kitn Chan Khana, Samba

21 Samba South Brick Kiln Kaink Samba

22 Samba South Vijay brick Kiln Sadoh Samba

23 Samba South New Jai Chichi Mata Brick Kiln Dabuj Kaka , Samba

24 Samba South Mazdoor Kissan Brick Kitn Pattli, Samba

25 Samba South id Brick Kiln Rakh Baroi,Samba

26 Samba South Rameshwar Brick Kiln Sagal, Samba

27 Sharuti Brick Kiln Katli, Samba

28 Pargal Brick Kiln Katli, Samba

mbyal Brick Kiln Sargal, Samba

30 Samba South R K Brick Kiln Bandrali, Samba

31 Samba South Nandi Brick Kiln Rakh Baroi, Samba

32 Samba South Jai Deva Brick Kiln Madoon Samba

33 Samba South NewJaiDeva Brick Kiln Madwal, Samba

34 Samba South Kamala, Samba

35 Samba South Ganga Brick Tile tndustry Harsath Ghagwal, Samba

36 Samba South Vinay Brick Kiln Ramloo, Samba

\-

fSamba South

lsamua south

29 
lSamba South

Shiv Kaillashpati Brick Kiln
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37 Samba South Jai Chichi Mata Di Brick Kiln Dabuj Kaka, Samba

38 Samba South OM Brick Kiln Trilokpur, Samba

39 Samba South Classic Brick lndustry Rakh Baroi, Samba

40 Samba fuuth lai Ganesh Brick Kiln Gho Brahmana, Samba

41 Samba South Sanjeev Brick Kiln Trilokpur, Samba

42 Samba South Vishwatma Nandji Brick Kiln Rara Samba

Choudhary Brick Kitn Patli Morh, Samba

44 Samba South Gian Brick Kiln Najwal, Samba

45 Samba South Shree Ram Brick kiln Gho Manhsan, Samba

46 Samba South RCC Brick kiln Rehian Khanwal, Samba

47 Samba South Neelkanth Brick Kiln Arngal, Samba

48 Samba North Jai Saraswati Brick Kiln Palli, Bari-Brahamana,Samba

V

,r_b,,o. ro*
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Wrntrl office : Novetrtber-April
Panverih Bhawan. (iladinr.
'liansyrn Nagar. Nanval.
.lanrmr-l 80006
Ph./Fax.0191.247592s

Governnrcnt of lomnw and Kashmir
./&K Pollution Coiltrol Conunittee Mffifw

Sunurror offi cc: May-(^Ltobcr
Sheikhrl-Alarn camprs.
llchind Govr. Silk facrcrry,

Ra.lhagh, Srinagar (J&li )- I 00001t
Ph./Iax.0194-2311165

mail:

District Magistrate,
District Sarnba.

Sttb:- Directions under Section 3l (A) of Air (Prevention & Control of pollution) Act,
1981, for regulation of Brick Kilns in District Samba.

Whereas Brick Kilns, being air polluting industry. have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate lvithout previous
consent of J&K Pollution Control Comrnittee Lrncler section 2l of Air (Prevention & C'ontr.l
of Pollution) Acr, 198 I .

Whereas no Brick Kilns czu be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
fbr grant ol'license to Brick Kilns uncJer his / her respective tenitorialjurisdicticln.

Whereas the Ministry of Environment, Forests and Climate Change, Government ol.
India vide Notification GSR 143 (E) dated 22nd Febru ary 2022 read with Notificarion GSR
895 (E) dated 15ft December 2023,has prescribed the environmental standards for operation
of brick kilns under the Environment (protection) Rules, l9g6 (copy enclosed).

whereas the Hon'ble National Grecn Tribunal in oA No. 5g4l2 a2? .{ltled.,syed
Riyaz v/s ur of J&K antl others" in its order dated 04.01 .20?4 has, interalra, issued the
following directions:

"7 ' All the concet'ned District Magistrates ancl the Superintendents of
Police in the UT o,f ,tamruu oncl Kashmir are clirectecl to ensure that no
brick kiln is ser up and operettecr wirhout obtaining crE / c:To from JK
PCC and without due compriance with environmentor norms.,,

Now' therefore, in exercise of powers under Section 3l (A) of Air (prevention andcontrolof Poilution) Act, I9gl, the fbilowing directions are hereby issued:
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District Magistrate Samba shall ensure that in district Sarnba -

i. no Brick Kiln is allowed to operate without valid consent from the J&K

Pollution Control Comrnittee;

ii. brick kilns operating without valid Licenses from the Licensing Authority and

lvithout valid consent from J&K Pollution Conuol Comrnittee are closed

imrnediatelY.

District Magistrare Samba is further directed to acknorvledge the receipt of these

directions rvithin one rveek.

[,ncl:- List of Brick Kilns in District Samba
sd/-

(Vasu Yadav) IFS
Chairman

No:- JKPCC/NGT:B}| 3Ag -2ll '

f)ate:- 18 -01-2024.

Copy to the:-

l) Financial C'omnrissioner (Additional Chiel' Secretary) Department of F'orests.

Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Jammu.

3) Inspector General of Police, Jammu'

4) Senior Superintendent o{' Police, District Sarnba for information and similar

necessary action.

5) Regional Director, Pollution Control Cornmittee, Jammu for information and

necessary action.

6) Divisional Offrcer, J&K Pollution Control Committee, Samba (North / South) for

infonnation and necessary action.

Member

r\>t
(K.
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l1rrlr Il- rT'rs 3(i)] '.Tfrn {,f {TTtf.f : sffrT3Jfrlf

frqur: {E frfi }rT1T + {Tsrtr;r, 3rrrrttrrqr, rtrrt t[, qu:s 3, gc-Grrg (i) t ilrfrq 19 n"ier, 1986 h
:Fr'31r. 844 (3i) ar<I xqrfeIt ftq q * ft o+ Brqfi, zozt fr 3{ft{q-{r rn.mr.fr. 724 (sT)
rrcr iliftq qrr {qifta frq qr

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CIIANGE

NOTIFICATION

New Delhi, rhe 22nd February, 2023

G.S.R. 143(E)'-ln excrcise ol'the porvcrs conferrcd by scctions 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Govemment heieby makes the following rules firther to
amend the Environment (Pr.otecrion) Rules, 19g6, namely:_

l. Short Title arrd cornmencement: -

(l) These rules may be called the Environrnent (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazetre.

2. ln the Environrnerlt (Protectiorr) Rules, 1986, in the SCHEDULE-1, for entry at Sl. No. 74,the
follorving entry shall be substituted. nanrely: -

Notes :

l.

J

7

All ncw brick kilns shall bc allorvctJ only with zig-zagtcchnology or vcrtical shaft or use of piped
Natural Gas as fuel irr brick nraking una.nutt-"oniply to tnJre standards as stipulated in rhisnotificarion.

The existing brick kilns which ate not following zig-zagtechnology or veftical shaft or use piped
Nahrral cas as fuel in brick making shall be convertid ti zig-zagtectrnology or vertical shafr or usePiped Natural cas as ftrel in brick making rvithin u p*riJ"oi:lil-on. year in case of kilns locate.within ten kilornetre radius of tton-attairuient cities as actnea'by c'.rtrul pollution control Board(b) nvo years fbr: other areas. Furtlter, in cases u,herc Ceutr:rl pollution Conrrol Board/statePollution control Boards,?ollution corrtrol committees rrur *"furut"ly laitl down ti,relines forconvemion, such orders shall prevail.

All brick kilns shall use only approved ftrel .such as Piped Natural cas, coal, fire wood and/or

lf,:::'**,residues. 
Use of pet.Lk., ty."*, prastic, hazardo,,s rrurt" rrarr nor be ailorved in brick

J

4

5

Brick kjlns shall constnrc:l penrilncnt thcility (port hole nnd platfbrm) as per the norms or designlaid down by the ccnrrat Pollution curr,ui unurd rbr nronitor.ing of emissicurs.
Particulate Matter (pM) resurts shal be norrnarized al4o/o co2as berow:
PM (normalized) : (PM (measured)x 4-olo)/ (% of co2measured in stack), no normalization in caseco2 measured> 4%o' S.tack height (i,n.i.Jishallalso u".rl.r"i.u by formula H=l4e0.r (rvhereQ is SO2 enrission rate in kdhriona tn*,"u*i*un, ot *" rfrri;;;,

Particulate mattcr in stack cmission 250 m'
Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day

- Kiln capacity equal or lnore than 30,000 bricks per tlay

14 m (at least 7.5m
frorn loadi ng platform)

l6 m (at least 8.5m
from loading

'74

nr stack height (Other than Verrical Shali Brick Kilns)
- Kiln capacity less than 30,000 bricks per day

cqual or rnore than 30,000 bricks

Minimu

per day- Kiln
24m
27rn
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4 THE CAZET'I.E OF INDIA : EXTRAORDINARY ARr ll-sEc. 3(i)l

6. Brick kilns should be established at a minimum distance of 0.8 kitometre from habitation and fruit

orchards. State pollution control Boards/Pollution control committees may make siting criteria

stringent ,onsidering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimurn distance of one kilometre liotn att existing brick

kiln to avoid clustering of kilns in an area'

g. Brick kilns shall follow process emission/fugitivc dust emission control guidetines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees'

9. The ash gener.atecl in the brick kilns shall be fully utilized in-house in brick making'

10. All necessary approvals f'r'orn the concemed authorities including nrining department of th9

concerned State or. Union Territory shall be obtained lor cxtracting the soil to be used for brick

uraking in the brick kiln.

I l. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

IF. No. Q-t s017 t3s12007-CPw]

NARESH PAL GANGAWAR, Addl' SecY'

Note: The principte rules rvere published in the Gazette of lndia, Extraorclinary,Part II' Section 3, Sub-

section (i) vide number 3.O. ga+1E), dated the lgth November, 1986 and lastly amended vide

number C.S.n. 724(E), dated the 04'h October '2021'

Uploaded by Dtc. of Prinring at Goventrncnt of India press, Ring lloatt, Mavrrpuri. Nerv Delhi-l 10064
and Publishcd by thc Contrullcr of publicarions, Delhi- I 10054. Arox(uM^R '**\sllN
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I\IINISTRY OF ENVIRONIVIEN'I', FOREST A:\D CLIN{ATE CH.{NCE
NOTIFICATION

New Delhi, the l5th Dwember,2023
G'S'R' 895(E)'-ln exercise of lhe powers confened by sections 6 and 25 of the Environment (protection)act' 1986 (29 of 1986) the Central Governtnent hereby makes the following rules further to amend the Environment(Protection) Rules, 19136, namcly: -

l' Short tille and qorntnencement.- (l) I'hese nrles may be called the Environment (protection) SixthAmendment Rules. 2023.
(2) They shall come into force on the date of their publication in the of{icial Gazerte.

2' ln the Environmcnt (Protectiou) Rules, 1986, in rfie SCHEDULE-I, in entry at sl. No. 74, for note no. 2, thefollorving entry shall be substituted. namely: -

"2' Tht'exislittg hric'k kiln,s'*'hic'h are rtot litllou,int zig-:ag ftt'hrrctlctgt,or w:r.tic.al sha/i or use pipc(l naturdl gqsas.fuel in brk:k making shall be c'ott,erler! t, :ig-:og ttt:huolitg'ttt't,e,rtiutl .sh*fi or u'e ltiltad ndtur,l gas as./hel ittbrick making within a period o/':

(a)oneyearw'e'f 23'02'2023inca,reofkitusloc'sterlwilhinreukilometcrsrucliusol'non-attaittmentcities;exc,ept
tlrose localed in nillion ptus poputaiion cities, NCR disrricts, and crirically & severally poluted areas ascaregorized by CpCB;

(lt) one .vear u,.e.ll lj.02.2024 in ruse o.[orlter kiltt.s.

Provitled that in cose' where comntission-./br A.ir Quality lvlunagentenr I centrctl polluriott c,ontol Boord /State Pollution Contrcl Boanl i polhtion Control Citnntiitee has .stporutel), issued nrore ,rtringent Norntt^/timelines, such orders shall prewil. ,,

[F. No. Q-l 50t 7/3s/2007-CpW]

NARESH PAL GANGWAR, Addt. Secy.Note : Thc principle rules were published in the Gazertc of India, Ertraordirrary, part II, Secrion 3, sub-section (i).
;'f.i;'iffi,til-1$firi:lrlatccl the le'r'NovetnbeL rsto an.t t.sia,n"n,rco, vidc norification numbcr G.s.R.

Ncw Delhi-

[Panr ll-Suc. 3(i)]

I r0064

Upkradcd by Drc. <ri
and Puhlishcd by rhe Clontroller of Publicarions,

rurm fi5uw
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1

2

3

4

fl Region District Name of Brick Kiln Address

Rehain Khanwal, Samba

Harsath Ghagwal, Samba

,_Raya Morh, Samba

. 
Rakh Rara, Samba

Talgarh, Samba

Nadala, Samba

Samba

Consent Status Validity or Technold
Expiry date

Valid CTO 31-Mar-2028 Zig-zag

Valid CTO 31-Mar-2028 Zig-zag

Without consent Bull-trench
'ExpiredCTO 31-Mar-2023 .Bu1|-trench
Expired CTO -r 31-Mar-2023 Bull-trench

Valid CTO 31-Mar-2028 :Zig-zag

'vrlid cto 31-Mar-2026 ,Zi9-zag

Bull-trench
'auti-trer,.L

Expired CTO , 31-Mar-2023

' Jammu

Jammu
Jammu
Jammu

Jammu

Jammu

Jammu

Jammu

Jammu

Jammu
Jammu

Jammu

Jammu

Jammu

Jammu
Jammu

Jammu
Jammu

Jammu

Jammu

Jammu

Jammu

Jammu

Jammu

Jammu
Jammu
Jammu

Jammu
Jammu
Jammu
Jammu
Jammu
Jammu

Samba South

Samba South

Samba South
isamba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

Samba South

BCC Brick Kiln

Shanker Brick lndustry
Jai Laxmi Brick Kiln
irril"it, Parbhat Brick Kiln

'Varun Brick Kiln
ishirh Paul Brick Kiln

New Choudhary Brick Kiln

Raizada Brick Kiln

New Pargal Brick Kiln

Jaishanker Brick Kiln

Hari griik xiln

Ajay Brick Kiln

New Om Brick Kiln

Bral Brick Kiln

R N Brick Kiln

Ashoka Brick Kiln

.lai fuigni Brick Kiln

S G EnterPrises

Sudesh Brick Kiln

Balwant Raj & Co' Brick Kiln

Saraf Brick Kiln

Vijay brick Kiln

New_Jai Chichi Mata Brick Kiln

Mazdoor Kissan Brick Kiln

Vaid Brick Kiln

Rameshwar Brick Kiln

Sharuti Brick Kiln

Pargal Brick Kiln

Sambyal Brick Kiln

R K Brick Kiln

Nandi Brick Kiln

Jai Deva Brick Kiln

New Jai Deva Brick Kiln

Gho manhsan, Samba

Katli, Samba

Gurha Jattian, Samba

Langth, Samba

RaYa Morh Samba

Chubian, Samba

RaYa Morh Samba

Dabui Kaka, Samba

Pattli Morh, Samba

Gho Manhsan, Samba

Rakh Baroi, Samba
'Jhang 

Samba

Chan Khana, Samba

Kaink Samba

Sadoh Samba

Dabuj Kaka, Samba

Pattli, Samba

Rakh Baroi,Samba

Sagal, Samba

.Katli, Samba

Katli, Samba

Sargal, Samba

Bandrali, Samba
:Rakh Baroi, samba

Madoon Samba

Valid CTO

Expired CTO

Valid CTO

Expired CTO

Expired CTO

28-teb-2424
31-Mar-2023

28-teb-V024
31-Mar-2023

31-Mar-2023

lgull-trench

Bull-trench

Zig-zag

Zig-zag

Without consent Bull-trench

Valid CTO 31-Mar-2026 .lig'zag
Without consent Bull-trench

Expired CTO 31-Mar-2O23 Bull-trench

Expired CTO 31-May-2014 Bull-trench

Expired CTO 3l-Mar-2023 Lig'zag

Expired CTO 3L-Mar-2023 Lig-zag

Valid CTO 31-Mar-2028 Zig-zag

Expired CTO 31-Mar-2023 Zig-zag

Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

Expired CTO 31-Mar-2023 Bull-trench

Valid CTO 31-Mar-2028 Zig-zag

Valid CTO " 31-Mar-2028 Zig-zag

.Valid CTO 28-Feb-2024 Bull-trench

Expired CTO 31-Mar-2023 lig-zag

Expired CTO 30-Jun-2023 Bull-trench

Valid CTO 31-Mar-2028 Zig'zag

Ex ired CTO 31-Mar-2023 Bull-trench

5

6
7

8

9

10

11

t2
13

14

15

16

t7
18

19

2A

2T

22

23

24

25

26
27

28

29
30

31

32

33

1551



# Region District ' '.. Name of Brick Kiln Address

,Kamala, Samba

Harsath Ghagwal, Samba

Ramloo, Samba

Dabuj Kaka , Samba

r, Samba

Rakh 8aroi, Samba

Gho Brahmana, Samba

Trilokpur, Samba

Rara Samba

Patli Morh, Samba

Najwal, Samba

Gho Manhsan, Samba

Rehian Khanwal, Samba

Arngal, Samba

Pa Bari-Brahaman ba

34

35

36

37

38

39

40
4t
42

43
44

45

46
47
48

Jammu

.Jammu
Jammu

i
lJammu

Jammu

Jammu

Jammu

Jammu

Jammu

Jammu
Jammu

Jammu

Jammu

Samba South
Samba South

Samba South

Samba South

.5amba South

Samba South

Samba South

U Samba South

Samba South

Samba South

Samba South

Samba South
iSamba South

Samba South

Samba North

Shiv Kaillashpati Brick Kiln

Ganga Brick Tile lndustry

.Vinay Brick Kiln

JaiChichi Mata D

'oru grr.k riln
Classic Brick lndustry
:JaiGanesh Brick Kiln
i,' '

Sanjeev Brick Kiln

Vishwatma Nandji

Choudhary Brick Kiln

Gian Brick Kiln

Shree Ram Brick kiln

RCC Brick kiln

Neel kanth Brick Kiln

Jai Saraswati Brick Kiln

I grici (,ln

Brick Kiln

Consent Status

Valid CTO

Valid CTO

Expired CTO

Explpd CTo

Expired CTO

Expired CTO

Valid CTO

Valid CTO

Valid CTO

Expired CTO

Valid CTO

Valid CTO

Without consent
Valid CTO

Validity or
Expiry date
2B-Feb-2O24

31-Mar-2026
31-Mar-2023

31-Mar-2023

31-Mar-2023

31-Mar-2028

28-Feb-2024

28-Feb-2024

31-Mar-2023

31-Mar-2026

31-Mar-2026

31-Dec-2024

31-Mar-2023

Technolog

Bull-trench
Zig,-zag

Zig-zag

Bull-trench

Bull-trench

Zig-zag

Bull{rench
Zig-zag

Bull-trench

Zig-zag

Zig-zag

Bull-trench

Zig-zag

I

3L-Mar-2023 Bull-trench
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a
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Dr. Rajesh Ku
Assistant C.om

Jammu

Webcite: http://iammu.eov.in
E-mail: dcofficpiammu@smailJQlr

Member Secretary
Follution Controt Committee
J&K

Ph; +9.! tr91 2544366
F.x: +91 191 25115223

24Xl Helpline:7077

Revenue

No: ADUADM/rcPI}+2'ILL3 Dated; 14 _vfzOzq

Subject; ltalus of implementation of the Honue NGT in OA no. S9/tlZ02Z EEd
Syed Riyaz vs. UT of Jammu and Kashmir & Ors.

Reference: Your office letbr No. JKpCgNGf/f OAG1-TOdabd 10.05.20234.

Sir,
with reference b the subject cited aborre. In this connection, I am direeted

to submit that the notices b the proprietors of the defaultins Brick Kilns hive
been served by the Teh$ldars coninmeo b sbp the unauttp-rtzed operation Ell
the permission from the ompetent authodty is grbnH in their favour.

Hene, the comdiance_is submithd for your kind perusal plese.

Yorrs falthfully
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GovrnnurnT oF JAMMU AND KASHMIR
OFFICE OF THE DEPUTY COITI}IISSIOI{ER

il:l;{i:l[i11i{::ffi,&?,,],*,,:::,:::,1,Jll''amba,ffifu

Member Secretarv
Pollution Controt bommrttee,
Jammu

No: DCS/sM/24'25lll+ - tg Dated: I 710s12024

Subiect: Status of lmplementation of the Hontle NGT in OA t{o. 594/2022 titled Syed Riyaz

Vs, UT of Jammu and Kashmir & Ors.

Sir,

Kindly refer your office letter No. lKrcC/NGT/130/461-465 dated IO/OS/Z0Zq

regarding the subiect cited above.

ln this context, it is submitted that vide this office letter No. DCS/SM/24'25i 109'

116 dated 16/0512024 rssued directions to all Tehsildars of the Disrrct Samba t0 ensure

compliance of the below noted directions.

l. No Erick Kiln is allowed to operate without valid consent from Pollution Control

Commrttee.

2. Erick Krlns operating without vald licenses from tle Lrcensirq authority, without valid

€onsent from l&K Pollution Control Committee are closed immediately

Copy to the:-
L PA to DC Samba for

---lIF-
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Office of the Divisional Officer PCC |ammu North
To,

Regional Director,

J&K Pollution Control Committee,

Jammu.

No:- PCC/DOJNtZOZq ZL Dated:-

Subject:- Filling of complaints in the Hon'ble Court of Judicial Magistrate. the illegal Brick Kilns
operating in Jammu North and South Jammu.

Madam,

ln reference to the above cited subject message received from the Standing Counsel
today at 3 pm that complaints of the following Brick Kilns has been filed in the Hon'ble Court
today, the units are:-

1) M/s Abhi Brick Kilns

2) M/s Jai Jagdambay Brick Kiln

3) It/Vs Shiv Shakti Brick Kiln

4) M/s Jai Raja Mandalik

5) M/s Kailash Pati Brick Kiln.

The complaint of other Brick kilns will be filled in very near future,

Submitted for further directions please..

Yours faithfully,

t+l slp-.:rr 
.

Divisional Officer Jammu North.
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J&K Pollution Control Committee
Divisionat Office Sombo South

7re Sla^r ^g Cci:se: pCC.

lsir,:i Sat53 (*ar*r[ *l . Srr"q-][ \ta.C ;;
l,c. PCC,i3.'Samba-S'Zi.Zli SZ, _ * /

Copy to the:-

tt i sS Sela

7+t4 o *31 .131i31

-fi9e,,"t*F W

worlhy Regional Director for favour of information, prease

f.ns,'r. dopclssrnbo-routh OornoiLrom

).

Dared:5 ? i05j202.1

Youns faithfully,

subject:'complaints under seclion 37 of{ir (prevention & control of pollution}Act, 
1gg1read wirh section 41 of waieri prevenrio, airrtr.r of poilution) ,Act, 197{ forviolations of the directionsisJueu under secrion it {A) and 33 (A) as well assection 21 and section zyeo or tnrirpr. ;;, ;;p.ctivety, commitred by theaccused proprietor of the Brick Kilns.

PIease find enclosed herewith the papers to fiie compiaints against. (1) [ts Nandi BrickKiln' Rakh Eadoi' samba' (2) ti'lazdoor Kisaan Brick Kiln, patJi morh, samba. (3) om Brick Kitn,Tnfokpul Bandrali, samba. (4) vaid Brick Kitn, Rakh Baroi, samba. (5) Nerv Jai chichi Mata BrickKlln, Dabuj, Kaka, Samba.

You are requested to fiie the case at the earliest, please, as it is NGT matter.

C,eL
,e Di,;;r;mtol

FICC, Samba (Sourh).

2'}q

i

i
i
i
i
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t&K Pollution Control Committee
Divisionol Office Sambo South

rmo it.d o p cbsg m b a sout h @ o m oil. co m

The Standing Counsel PCC,
District Samba. (Advocate Sh. Sonal Vaid Ji)

No: PCC/DO/Samba-S/2024t $o ^8 -A Dated: I I 10512A24

Subject:- Complaints under Section 37 of Air (Prevention & Control of Pollution) Act, 1981

read with Section 41 of Water (Prevention & Control of Pollution) Act, 1974tor
violations of the directions issued under Section 31 (A) and 33 (A) as well as

Section 21 and $ection 25126 of the Supra Acts, respectively, committed by the
accused Proprietor of the Brick Kilns.

Sir,

ln continuation to this office letter no. PCC/DO/Sanba-512024/50-51 dated 09-05-2024

please find enclosed herewith the papers to file complaints against. (1) Sanjeev Brick Kiln,

Trilokpur, Samba.

You are requested to file the case at the earliest, please, as it is NGT matter.

Fncl-Ll 1 teutu5 Yours faithfully,

PCC, Samba

Copy to the :-

Worthy Regional Director for favour of information, please.
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Jammu and Kashmir

Pollution Control Committee

chatmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0 191 - 247 288',t, 247 6925

Paravesh Bhavan, Forest Comptex
Transport Nagar, ,ammu, 180 006

Silk Factory Road

Rajbagh, Srinagar, 190 008

The Financiat Commissioner (Additionat Chief Secretary),
Department of Forests, Ecotogy and Environment,
Civil Secretariat,
Jammu/Srinagar.

No.:- JKpCC/NOrrrSO / 1l q> oateo:- o( -Os-2O24.

Sub:- O.A No. 594/2022 titted Syed Riyaz Vs UT of Jammu and Kashmir & Ors.

Sir,

Kindty refer to the sub.iect cited above, wherein, the Hon'bte Nationa[ Green

Tribunat vide its Order dated 08-04-2024 in O.A NO. 59412022 rilled Syed Riyaz Vs UT

of J&K & Others have sought response from the Principat Secretary, Department of

Forest, Ecotogy and Environment, J&K and the case is tisted for hearing before the

Hon'bte NGT on 21-05-2024.

ln this connection, I am directed to enclose herewith a brief note on the status

of functioning of J&K Pottution controI committee.

Yours faithfutty,

s6Lka"*ry
(Ghansham Singh) JKAS _

MemberSecretary 6'5 >+

*.J-f,v

J&K PCC1558



Brief Report on functioning of J&K Pottution Contro[ Committee

1. The Jammu and Kashmir Poltution Control Board (now Jammu and Kashmir

Pollution Contro[ Committee-JKPCC) was created in the year 1987 vide Govt

Order No. 34 of 1987 dated 30-08-1987 in pursuance of sub-section (1) of section

4 of the Water (Prevention & Controt) of Pottution Act 1974. J&K PCC is a Statutory

Body entrusted with enforcement of environmentaI taws within the territorial

jurisdiction of UT of J&K. The CentraI Pottution ControI Board, in exercise of

powers conferred by Section 4, clause ( ) of the Water (Prevention and ControI

of PolLution) Act, 1974, and section 6 of the Air (Prevention and Control of

Pottution) Act, 1981 has delegated at[ its powers vested under the said acts in

respect of the UT of J&K to the Jammu and Kashmir Potlution ControI Committee,

in terms of notif ication dated 25 March 2A21

2. Senior most IFS Officer of the Rank of PCCF is posted as Chairman, J&K SPCB /

J&K PCC with rich experience in the fietd of Environmental Conservation,

Administration & Enforcement of Laws. Simitarly, officers with considerab[e

experience in handting Administrative and tegaI matters at fietd [eve[ are posted

as Member Secretary.

3. Constitution of Board: Board / Committee inctudes representatives from

different fietds as under:

a) Forest, Ecotogy & Environment.

Page 1 of 4
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b) lndustries & Commerce Department.

c) Housing & Urban Devetopment.

d) Tra nsport Department.

e) Heatth & Medicat Education Department.

f) LocaI Authorities

g) Ministry of Environment, Forest and Climate Change, Jammu, or his/her

Nominee.

h) Witdtife.

i) Academics.

j) Centrat Pottution ControI Board or his / her Nominee.

Constitution Appended as Annexure - ,A'

4. There are 22 DivisionaI Offices, in UT of J&K one in each district, except Jammu &

Samba where there are two Divisionat Offices each. These Divisionat Offices are

under administrative controlof respective Regionat Director, Jammu & Regionat

Director, Kashmir.

5. Laboratories: Both Jammu & Kashmir regions have a parattet set up of Air, Water

and Microbio[ogy [aboratories atong with staff .

In addition to the above, J&K PCC has entered into MoU with centrat University

of Jammu for estabtishment of the Himatayan AerosoI Research lnstrumentation

Page 2 of 4
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Facitity (HARI). AerosoI sampling, gravimetric anatysis and chemicaI anatysis for

6. Avaitabitity of manpower and steps taken to strengthen J&K PCG:

a) The J&K SPCB was created in 1987 with meager staff strength of 38 posts

with subsequent addition of 407 posts in 1996, thereby, increasingtotaI

sanctioned strengthened lo 445, as on date J&K SPCB (now on J&KPCC)

is operating with 239 posts and 206 posts are [ying vacant on existing

strength. (Copy of the vacancy position is enclosed as Annexure 'B')

b) 131 vacant posts under direct recruitment quota stands referred to J&K

Government for recruitment through J&K Service Setection Board. So far

41 appointments have been made on the recommendation of J&K Service

Selection Board. The detaits is as fottows:-

c) The process for recruitment of other posts that have been referred to J&K

Service Setection Board has atso been initiated.

# Name of the post Selection / appointments made
1) Junior EnvironmentaI Engineer 05

2) J unior Scate Stenogra pher 01

3) Junior Assistant 10

4) Orderly 06

5) Laboratory Attendant 05

6) Fietd lnspector 14

Total 41

Page 3 of 4

etements and carbonaceous fraction can be carried out in HAR|facitity.
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d) The proposal of J&K PCC for restructuring of its cadre is also under

consideration with the Government.

7) Funds:- J&K Pottution Control Committee was provided an amount of Rs. 1.50

Crores under CAPEX Budget for the year 2023-24 and Rs. 1.50 Crores has been

approved for the FinanciaI Year 2024-25 as wet[. ln addition, the government altocated

Rs. 26.94 Crores to J&K Potlution Control committee under non-plan and a provision of

Rs. 28.03 Crores has been kept for the year 2024-25. J&K Pottution Committee atso

utitizes the consent budget avaitabte with it, and it utitized an amount of Rs. 3.48 Crores

for meeting its operationaI expenses in 2023-24.

Page 4 of 4
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CENTRAL POLLUTION CONTROL BOARD

NOTIFICATION

New Delhi, the 25th March, 2021

F.No. C-603/J&K PCC/Legal-2021.-In exercise of the power conferred by Section 4, clause (4) of the

Water (Prevention and Control of Pollution) Act, 1974 (Act No. 6 of 1974) and Section 6 of the Air (Prevention and

Control of Pollution) Act, l98l (Act No. 14 of l98l), the Central Pollution Control Board (CPCB) delegates all its

powers vested under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981, in respect of the Union Territory of Jammu & Kashmir to the under mentioned committee

specified by the Central Government:

l. Chairman, Jammu & Kashmir Pollution Control Committee - Chairman

2. Additional Secretary, Forest, Ecology & Environment Department, Union Territory - Member

of Jammu & Kashmir

3. Administrative Secretary, Industries & Commerce Department, Union Territory of - Member
Jammu & Kashmir

4. Administrative Secretary, Housing & Urban Development Department, Union - Member
Tenitory of Jammu & Kashmir

5. Administrative Secretary, Transport Department, Union Territory of Jammu & - Member
Kashmir

6. Administrative Secretary, Health & Medical Education Department, Union - Member

Teritory of Jammu & Kashmir

)

1563



llTFr III-qu-s 4l YT<t ST <l!rtl=T : 3T{TTATPT J

): Commissioner,MunicipalCorporation,Jammu

8. Medical Superintendent, Government Medical College, Jammu

9. Regional officer, Ministry of Environment, Forest and climate change, Jammu, or
his/her Nominee

10. Dr. Pankaj chandan, Director, Nature, wildlife & climate change, National
Development Foundation (NDF), Jammu

I l. Protbssor Anil K. Raina, Department of Environmental Science, university of
Jammu

12. Member secretary, central Pollution contror Board or his/her Nominee

13. Managing Director, Small Industrial Corporation, Jammu & Kashmir

14. Member Secretary, Jammu & Kashmir pollution Conhol Committee

And,

(i) This Committee may be called as Jammu & Kashmir Pollution Control Committee.(ii) The Notification shall came into force with immediate effect.

Member

Member

Member

Member

Member

Member

Member

Member Secretary

SHIV DAS MEENA, Chairman, CPCB

[AdvtJIV4/E xty / 5 60 I 20 -2021]

Uploaded by Dte. of Printing at Government of India press, Ring Road, Mayapuri,
and Published by the Controller ofpublications, Delhi-l 10054.

New Delhi-110064
SURENDER
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Staff Strength of J&K Pollution Control Committee

S.No Designation Pay level Level No. of
posts

In position Vacant

Chairman Level 17 225000 0l I

2. Member Secretary Level 14 (20s400-224400) 01 I

3 Regional Director Level 12 (78800-20e200) 02 2

4. Financial Advisor Level 12 (78800-209200) 0l I

5 LegalAdvisor Level I I (67700-208700) 0l

6. Environmental
Engineer

Level I 1 (67700-208700) 0l I

7 Scientist "C" Level I 1 (67700-208700) 02 2

8 Principal Scientific
Officer

Level I I (67700-208700) 0l I

9 Scientist "B" Level 8 A (s0700-160600) 06 3 3

10 Sr. Scientific Officer Level 8 A (s0700- r 60600) 0l 1

ll Scientific Officer Level 8 A (50700-160600) 01 I

12 Asstt.Env.Engineer Level 8 A (50700- r 60600) 11 8 J

13 Administrative
Officer

Level 8 (47600-l5ll00) 0l I

t4 Assistant
Director(P&S)

Level 8 (47600-lsll00) 0l I

15 Assistant Director
(M&M)

Level 8 (47600-l5l 100) 0l I

16 Vigilance
Officer(AEE)

Level 8 (47600-lsl 100) 0l

17 Accounts Officer Level 8 (47600-1s l 100) 0l I

t8 Asstt. Accounts
Officer

Level 7 (44900-142400) 02 2

19 Section Officer Level 7 (44900-142400) 04 4

20 Statistical Officer. Level 7 (44900-142400) 02 2

2l Information Officer Level 7 (44900-r42400) 02 2

22 Sr.Scale
Stenographer

Level 7 (44900-142400) 0l I

23 Senior Lecturer Level 6 F (40800- 1 29200) 0l

24 Liaison Officer Level 6 F (40800-129200) 0l I

25 Scientist "A" Level 6 E (3se00-l l3soo) l8 t4 4

26 Estate Officer Level 6 E (3s900- l l 3s00) 0l I

27 Computer Analyst. Level 6E (3s900-l I 3500) 02 2

I

I

I

I
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28 Law Officer Level 6 E (3s900-1 13s00) 0t I

Jr. Env. Engineer Level 6 D (35800-l 13200) 26

19 930 Jr. Engineer, Level 6 D (3s800-r 13200) 02

3l Head Assistant Level 6 B (3s600-l 12800) 06 J 3

32 Accountant Level 6 B (3s600-l 12800) 04 2 2

33 Statistical Assistant Level 6 B (3s600-l 12800) 08 4 4

34 Junior Scale
Stenographer

Level 6 B (3s600-l 12800) 03 3

35 Draftsman Level 6 A (35s00-r 12600) l3 11 2

36 Research Asstt. Level 6 (3s400-1 12400) t7 7 l0

37 Field Inspector. Level 6 (35400-1 12400) 32 t9 16

38 Field Inspector Level 6 (35400-l 12400) 03

39 Computer Assistant Level 6 (3s400-l 12400) 05 5

40 Asstt.Law Officer Level 6 (3s400-l 12400) 02 1 I

4t Jr.Scientific Asstt. Level 6 (35400-l t2400) ll ll
42 Laboratory Assistant Level 6 (3s400-l 12400) 2t 2 19

43 Asstt. Information
Officer

Level 6 (35400-1 12400) 02 I I

44 Senior Assistant Level 5 (29200-92300) 24 l5 9

45 Jr.Sts. Asstt. Level 5 (29200-92300) 04 4

46 Accounts Asstt. Level 5 (29200-92300) 06 2 4

47 Junior Assistant Level 4 (2s500-81 100) 48 38 10

48 Field Assistant Level 4 (25s00-8r 100) 30 8 22

49 Data Operator Level 2 (19900-63200) 04 I J

50 Driver Level 2 ( l 9900-63200) 25 6 19

51 Orderlv Level SL I (14800-47100) 48 34 l4

52 Lab. Attendant Level SL I (14800-47100) 32 ll 2t

Total 445 239 206
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